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CORRIGENDA
In the Legislative Assembly Dobates, Budget Session, 1%47,

Volume I—
L Nc: 1, dated the 3rd February, 1947,— B
(z) page 29, for the folio hqadmg STATEMENTS LAID ON THE TABLE " resd
‘ STARRED QUESTIONS AND ANSWERS ’ -

(n) page 30, in heading to starred quebtlon No., 36 delete’* ABm "y

(¢#) page 44, for existing lines 22 and, 23 (in italics), read “ Seth Yusuf
Abdoola Haroon’s Supplementams to Sardar Mangal Singh’s starred
question No 51, of 29th October, 1946.” ;

(¢v) page 45, line four from bottom, for * mes » road « Frems”

(v) pacre 52, in heéading to statement in reply to Question No. 518(a),
“Last > read “ LisTEDp ” ; ard in heading to statemer t in reply to
Quostlon Ne. 520(a), for “IN” read oW p.

(ﬁt) page 54, in the statement in reply to Pandit Sn Krishna Dutt Paliwal’s
Starred Questicn No. 583, against (d), for the figures ¢ 21,338 "
read ““ 23,944 ” ;. and under the heading “ MOTIONS FOR ADJOURN-
MENT”, mterchange the sccond and the third lines of the obssrvations
made by Mr. President, for the first time ;

(tm) _page 64, insert an asterisk (*) at the end of line two under the head-
ing “ PAPERS LAID ON THE TABLE ” and give & corresponding
footnote, viz., “ *Not printed in these Debates. Copies placed in the
Library of the House.—Ed. of D.”. .

(vin) page 67, inferchange the second and the third Tines .

. No. 3 dated the 6th February, 1947,—

(z) page 169, in heading to starred question No. 67, for. “ CoMMUN >’ read
“COMMUNAL ; .

(1) page 224, in the footnote, Jor 614" read ‘628 » 1
3. No. 4, dated the 7th Februarv, 1947,— .

(7) page 243, in head.mo ta starrod queqtlon No. 110 insert ‘off  aster
‘ EMPLOYEES "’ '

(1) page 257, linc ]9, insert ““ of ” after *“ them
. 4. No. 6, dated the 10th February, 1947,— S
(f) page 377, insert “ EXERGISE ** belween  TEMPORARY ' and “ DuTY ”.in
the folio heading ; . ’
8. No. 6, dated thé¢ 11th Februan, 1947,—
(s) page 419, line one, for ““ AND ”’ read “or ' ;

{é3) page 420, under the hea.dmg “ PAPERS LAID ON THE TABLE "
m.ssrt an asterisk (*) after-*“ copy ”’ and give a correspondmg footnote .
viz, ‘**Not printed in the Debatcs. Copies placed in the lera.ry of
the House —Ed. of D.”.

@#°) page 450, line 25; for “explicity ” fead *‘ explicitly ”’;
6. No. 7, dated the 12th February, 1947,—
(3) page 514, line 14 from bottom, for “be ” read “ he”
(n) page 515, line 22, for “but” read “bus”; ;
(4és) page 521, line 22 from bottom, for *‘ acrodromes >’ read * aeroplanes ”’;

Xxiii
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24, No. 3, dated the 12th March, 1947,—

(£) page 1748, line five from bottom,. for * game” read * same’”;

(is) psge 1747, in heading to starred questior No. 867, for  BPUTATION "
reads ‘ DEPUTATION ’ and insert “IN” affer * EMPLOYED " ;

(+i5) page 1769, in the statement ir the ®clumn under *“Result”, in the
first item add “ Bus” after, “G.N.LT.”;

(iv) page 1773, in the tabular statement, in column under * Results”,
against ‘S. No. 45, in.item 3, dfter < burning” read ““of termi- "’ ;

(v) page 1798, line 23, for ‘‘motions” read.‘ motion”’;

(vi) page 1807, delete line 19 from bottom ; .

(vis) page 1820, line 13 from bottom, for-““do” read ““does”;

25. No. 4, dated the 13th Maich, 1947,—
() Pages 1825, and 1827, change the folia heading to read * STARRED QUES-
. TIONS AND ANSWERS "’ ; ' .
(#1) page 1843, line 26, for *“ on seeds’’ read * oilsecds

(si1)- page 1853, in heading to starred question Nos. 929, for “ MogHUL-
PUAR " read ‘ MOGHALPURA ' ;

(¢v) page 1856, in the second statement, for last entry in fourth columu read
“5413°’; - .- ‘ .

(v) page 1858, in the Editorial remark against the name of Chaudhri Sri
Chand,"in the third line affer ““the”” <nsert. ““13th March, 1947

(vi) page 1885, in line three of the speech of Mr. Manu Subedar under
“ DEMAND No. 22.FiNANCE DEPARTMENT > for ““‘ out >’ read “out”j

(viz) page 1888, line three. for “uptil” read ““ until” and in line 30, for
““ Charter ”’ read ‘ barter”; ’

(viti) page 1894, line seven, for ““ twi’ read “twa”;’

© (iz) page 1896, i the marginal space loft blank insert “5p.M.”;
28. No. 5, dated the 14th March, 1937,—

(1) page 1934, for “ DEmanp N8. II-CABINET " read ‘ DEMaND No. 11.
CABINET 7 ; - - ) :

(1s) page 1943, line 15, delete ‘ he’’;

(#9%) page 1950, line 20, insert ““ may > before ‘ quete ” ;

(iv) page 1954, line .21, for “by” * read* of

(v) page 1962, inferchange the motions for demands printed under heads
* DEMAND No. 33-ADMINISTRATION OF JuUSTICE” and “ DEMAND
No. 34-JaiLs aNxDp CoNVICT SETTLEMENTS * ;

(vi) page 1964, under “ DEMAND No. 60—INDIAN DisaRy DEPARTMERNT ”,
in lin.w three, for * Miscellaneous Departments ” read ‘ Indian Dairy
Department ” ; ’

27. No. 6, dated the 17th March, 1947,—

{¢) page 1987, in the heading to starred question No. 889, for * INcoME Tax”
read ‘‘ INCOME "’ ; :

(17) page 1992, in heading to starred question No. 992, add * MusLmus ”,
in. the beginning ; . . -

(¢4¢) page 2019, in last but one line, for *“ ontaids >’ read ** contains ”’ and

- in the lagt lire, for “ac” read “lac™; .
(1v) page 2028, line 23 from bottom, for *“ explicity »’ read ‘ explicitly *
(v) pagz 2047, last but one line for “against ” read ‘‘again™;

28. No. 7, dated the 18th March, 1947,— ;

(i) page 2083, live 12 from bottom, for ¢ whose ” read ““those ;
(#5) Ié{*ge 2084, in the last line, against “Mr. K. L. Punjabi” read * Yes,
L ..
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29. No. 8, dated the .19th March: 1947, —

(i) page 2132, linc ten -from hottem, insert a  dngger mark (T) before the
figure ‘1040’ ; 4 o

(i4) page 2136, line cne. for “ OCKDURE " read “ PROCEDURE ” and in line

17 from bottom for « + " read ¢ 1 before the figure No. ‘1048

(#77) page 2164, last line, for ““ office ” read * officer’’; .

(iv) page 2168, at the bottom, in the.marginal blank space, for “P. M. " ::ad

o “8e .My .

{v) page 2169, in lire, nine from bottom, «fler * corrected” change 17_‘}0
comma into' a fullstop- and in line eight from bottom, for “his’
read “this "’ ; , N

(vi) page 2185, line 3 from bottom; for “ due the bs combination” read
““ due to the combination ™ ;

(vit) page 2186, line 22 from hottom, for *“ vouche ’ read ‘‘ vouch” ;

30. No. 9, dated the 20th March, 1947,— )

(i) page 2231, delete the first five lines and insert in the next line, after
Lala Deshbandhu Gup'a (Dclhi: General);” the words “(The
Honourable Member' spoke in Hindustani, For Hindustani text see
Appendix to the Debates for the 20th Mdrch, 1947. English trans-

. lation, given helow.—Ed. of D. 7 ; ' _

(i3) page 2239, in line 17 from bottom, for * clsuse ()’ read clauge
@ o | o

(134) page 2240, line nine from hottom, for ““and *’ read “ or”;

(1v) page 2.'2_45, line ten from bottom, for ““in- " read ‘ inforeases” ;.

31. No. 10, dated the 21st March, 1947,— . o

(i) page 2304, last line, delete ““ been” ;

(1) page 2328, delete the cighth line ;

(#47) page 2331, change the folio heading to read < dONTROL OF SHIPPING
BILL ”; ’

32. No. 11, dated the 24th March, 1947,—

(¢) page 2355, line six from bottom, for < LaND ” read * LoD’ -

(¥%) page 2376, line eight from bottom; for “‘ the vast sub-continent’’ read
““ this vast sub-continent ’’ ;

In Vo)ume I1V—

33. No. 1, dated the 25th March, 1947, — :
(1) page 2420,"in the first line of answer to question No. 1176','for “ Sie
.. Borra” read ‘“ Sri Borra”’; - -
(1) page 2425, line six, for “oN’" read “ or ' ; lins s:ven for the figures
“1189 "’ read ‘‘ 11837 ; and in hecading to starred quostion No.
... 1185, for ‘“ Railway ” read ‘ RarwaLa’; ’
(i77) page 2434, line eight, for ““soft™ read ““sort ™
() page 2459, line six from bottom, for “preund’’ read * proud ’';
(v) page 2460,-linc 19 from bottoin, for ““ buiiensd ” read *“ burdened ;;
34. No. 2, dated the 26th March, 1947,—
() page 2484, line two, insert ““has’’ after ““mills-”; .
(¢%) page 2487, in heading to starred question No. 1210, for * oFFcIALS *
... read ‘ oFFICIALS * ; and for ‘“ CENTRAL” read ¢ COASTAL”; ,
(v7¢) page 2492, in heading to starred question No. 1217, insert “ AND ”
after *TrRoN "’ ; .
(i) page 2495, in heading to starred question No. 1225, for ‘‘ CHANGE’
read ‘ CHARGE. ”’; .

”
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(v) pg» 2503, in the folio heading, for ¢ FOOD DRPARTMENT” read  INDUSTRIRS
(vi) AND SUPPLIES ’; ’ :
vi) pags 2503, transpos: the heading .
“ ELECTION TO TAEI;E STANDING COMMITTEE FOR AQRICU,LTURE
DEPARTMENT ”’ ahove the line beginning with ‘8ir Pheroge
.. Kharget >’ ; '
(vii) page 2515, line 30, for *‘ Central ” read ‘‘ Centrally”; .
(visi) page 2517, lins 11, the figures at the end should bs 200 ; "
(iz) pago 2531, last but ono line, for  Practically ” read * Incidentally”;
35. No. 4, dated the 28th March, 1947,— _
(f) page 2616, in heading to starred question No. 1243, for “1¢” \read
“or”; . .
(%) pago 2617, in the Honourable Maulana Abul Kalam Azad’s reply in
... Urdu, in the first line, for «“ o *’ read ,{ 75 o
(#63) page 2624, in heading to starred question No. 1252, add ‘‘oF ” after
. “RIOTBRS 7 ; ) .
(+v) page 2630, in lino 31, for “award” read *‘aware”; . »
(v) page 2831, in heading to starred question No. 1362, for * HERVIOR
. tread ‘‘ SERVICE " ; . o .~
(v) page 2634; in the heading to starred guestion No. 1265, in_ the first
- line, add at the end ““BE; . :
(vis) page 2637, change the folio heading fo read ‘‘ MOTION FOR ADJOURN-
MENT %
(viii) page 2652, lino three, for *“ hable ” read “liable ™, -
.36. No. 5, dated the 31st March, 1947,—

(¢) pages 2680 and 2681, delete ‘““(a)’’ after headings * StareMENT IT,
and “ STATEMENT TII” respectively ; .

(4%) page 2687, in- heading to starred question No. 1269, for * PoLioY RaAm
re Roap ™ read *‘ PoLioy re Rar-Roap

(#3¢) page 2690, line 24, for ‘“on by ” read ““ only”;

(tv) page 2691, lino nine, for “or” read “on”;

(v) page 2728, last but one line, in the beginning, insert ““ we do ™ ;

(vi) page 2752, in the last but one lins, after.‘* necessary’’ insert ‘‘ to’’

(vii) page 2754, line 13 from: bottom, for *“ partigular ”’ ‘read * particularly

(viii) page 2762, line 27 from bottom, insert ‘‘ upon * after “live ” ;

37. No. 6, dated the lst April, 1947,—

() page 2773, line one above the tabular statement, for ‘the’'* read
e (13 then,” ; . .

(%) page 2792, in last but ane line, for ‘‘ wounder *’ read * wonder ™ ;
(v%5) page 2793, line 26, for ‘ prospects’ read  prospectus’ ; .
.(tv) page 2802gline four from bottom, before ‘‘ business’’ insert ““in’’;
(v) page 2824, line 21, insert ‘ have ”* after «‘ fact we ' ;

38. No. 7, dated the 2nd April, 1947,—

Page 2863, in the folio heading, for  INDIAN PENAL CODE ’ read ‘‘ INDIAN
RAILWAYS " §

39, No. 8, dated the 3rd April, 1947,—
Page 2936, line three, for * who,” read “ why*;
40. No. 9, dated the 7th April, 1947,— -

(¥) page 2987, lino throe, for intervieded”’ read “ interviewed .
() page 3039, delete the fifth lin: from bottom ;

i
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41. No. 10, dated the 8th April, 1947,— .
(s) page 3051, in heading to starred question No. 1440, for “ R.I.A.” read:
- “RILAF.”;

(%) page 3116, line twelve from bottom, for *“ The question is: *’ read * Me-
tion moved.:”;

M Volume V—

42. No. 1, dated the 10th April, 1947,—
page 3249, delete the heading at the top.

43. No. 2, dated the 11th April, 1947,— .

- (i) page 3294, line ome, for ‘ ENGINEERING > read  ENGINEEES” |

(33) page 3305, line 20 from bottom, for the existing line, read ‘‘ please state-

ifl'1 the attention of Government has been drawn to a resolution by
the .

44. No. 3, dated the 12th April, 1947,—

(i) page 3388, line 19, for “ ALLorMENT OF CoAL To ToBacco GrowiNg”
©  read ‘““ ALLOTMENT oF CoaL For Tomacco CuriNg ' ;

(i) page 3403, line twelve, for “ Wy Y oread ¢ . pne

—



LEGISLATIVE ASSEMBLY
' Friday, 11th April, 1947

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Mr. G. V. Mavalankar)
in the Chair.

STARRED QUESTIONS AND ANSWERS '
(a) ORAL ANSWERS

Use or BritiseE Troors To QUELL Riors AND COMMUNAL DISTURBANOES

1587. *Mr. Ahmed E. H. Jafter: (a) Will the Secretary of the Defence De-
partment please make a statement to the House on the use of British Troops in
various areas in India to quell riots and communal disturbances?

(b) Do Government propose to consider the desirability of issuing orders that
only Indian troops should be employed in future for this purpose?

(e) Is it a fact that, as the Under Secretary of State for India stated in the
House of Commons recently, British troops were used to quell communal riots
because they were most readily available?

Mr. G. S. Bhalja: (a) Along with Indian troops, British troops have also
been used in recent months to restore order in some Provinces but there has
been no attempt to use British troops in preference to Indian troops. Tke
principle always followed in despatching troops to the aid of #he civil power is
administrative convenience. For the purpose of quelling civil disorder, troops
nearest to hand are employed, irrespective of their race or class composition

(b) No, Sir. So long as British troops are on the Indian establishment,
they must clearly be available for any purpose for which troops have to be
used, including the maintenance of public order. I should add that there is
no special desire to use British troops in this connection, but the matter is in
the discretion of the Local Commander and as the House is aware, British
troops will remain in this country only for a short time.

(e) Yes, Sir, or rather to restore order,

Mr. Yusut Abdoola Haroon: With reference to answer to part (e}, why are
Indian troops not readily available?

Mr. G. S. Bhalja: In some places there are Indian troops, in some other
places British troops, ahd in some others both British and Indian troops. It
18 not that by design in any particular place, in connection with the suppression
of civil disturbances, only British troops are kept.

Mr. Ahmed E. H. Jaffer: Do these troops ca ; !
N *arry out the order of the Pro-
vincial Government or the Local Army Commander in regarding to ﬁri:g‘.-’ "

mmﬁ:r .G. 8. Bhalja: Troops are always under the orders of the Local Com-

(13285 )
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CosT To INDIA OF MAINTENANCE OF ITALIAN AND JAPANESE PRISONERS oF WAR

1538. *Seth Govind Das: Will the Honourable the Finance Member, be
pleased to state:

() how much India has paid upto now on account of the cost of maintenance
of (i) Italian prisoners of war, and (ii) Japanese prisoners of war;

(b) whether His Majesty’'s Government have borne any share of this expendi-
ture; and

(c) if 8o, on what basis India’s share of the expenditure was fixed?

The Homourable Mr. Liaquat Ali Khan: (8), (b) and (c). The Honourable
Member’s attention is invited to the reply to Question No. 0630, given in the
Legislative Assembly on 16th November, 1946.

India’s share of this expemditure, representing the cost of maintenance of
such Japanese prisoners of war as were captured within India’s borders, is
estimated at Rs. 11 lakhe for the entire period. out of a total expenditure now
estimated at about Rs. 31 crores representing the total cost of the maintenance
in India of Ttalian and Japamese prisoners,

. Seth Govind Das: How much of this expenditure has been borne by the
jritish: Government and how much by the Indian Exchequer?

Tha Honourable Mr. Liaquat Ali Khan: Out of this Rs. 381 crores,
Rs. 11,00,000 have been horne by the Indian Government.

Seth Govind Das: And how much by the British Government?

The Honourable Mr. Liaquat Ali Khan: The rest. The Honourable Mem-
ber can use a little arithmetic!

\ X
‘WiIiTHDRAWAL OF INDIAN TROOPS FROM JAPAN

1539. *Seth Govind Das: Will the Secretary of the Defence Department be
pleased to state: :

(a) whether Government are aware that the British Government are with-
drawing their occupation troops from Japan;

(b) if so, whether the Government of India propose to withdraw immediately
the Indian troops from Japan; and

(¢) whether Government are taking any steps to bring these troops to India?

M. G. S. Bhalja: (a) Government are aware that, as announced in a press
communique published in the local newspapers on the 15th February, 1947,
His Majesty’s Government in the U. K. have decided to withdraw the 5th
British Infantry Brigade and a proportion of supporting administrative troops
from the British Commonwealth Occupation Force in Japan.

(b) and (c). T would refer the Honourable Member to my answer to part
{b) of starred question No. 1058, asked on the 20th March, 1947,

1540. *Seth @ovind Das: In view of the fact that this question has been
asked very often, I do not want to ask it.



_STARRED QUESTIONS AND ANSWERS 3287
RESERVATION OF VACANCIES FOR WAR SERVICE CANDIDATBS

+1541. *Mr, Frank R. Anthony: Will the Honourable the Home Meraher
be pleased to state:

(a) whether it is a fact that the Central Government gave assurances that a .
certain percentage of vacansies would be reserved for candidates with war service;

(b) if so, what these percentages were in the various Departments controlled
by the Central Government; and

(c) whether Government propose to imiplenient the assurances given by their
predecessors-in-office?

The Honourable Sardar Vallabhbhai Patel: (a) and (b). Seventy per cent.
of permanent vacancies which would have been, in the normal course, filled
by direct recruitment between the 29th June, 1942 and the 381st December,
1945 are reserved for ‘war service’ candidates. This applies to all Depart-
ments. '

(¢) Yes. - .
SHooTING oF INDIANS BY BRITISH SOLDIERS IN KARACHI

1542. *Mr. Ahmed E. H. Jafler: (a) Will the Secretary of the Defence De-
partment be pleased to state whether the attention of Government has been
drawn to the news in papers of the alleged shooting of two Indians by British
soldiers in Karachi, on 12th February, 19477 -

(b) 1f so, what are the causes of this incident?

(c) What is the present condition of these two Indians who were hit by
bullets and who crawled to the Sadar police station bleeding all the way,
where they fainted? .

(d) What action has been taken against the party of British soldiers who
fired upon them? .

Mr. G. S. Bhalja: (a) Yes, Sir, but the report is not correct. Government’s
information is that no military. personnel were involved in this incident.

(b) and (c). Government have no information.
(d) Does not arise. .

PERCENTAGE oF MusLim EMPLOYEES IN THE CENTRAL ORDNANOE DEeror, Deral
CANTONMENT

11543, *Mr. Ahmed E. H. Jafler: (a) Will the Secretary of the Defence
Department be pleased to state what is the authorised percentage of Muslim
employees for the Central Ordnance Depot, Delhi Cantonment? . :

(b) What is at present the actual percentage of Muslims in each of the various
classes and categories of appointments in that Depot?

(c) If the actual percentage of Muslims in the various classes and categories
is less than the authorised percentage, who is responsible for this and what steps
do Government propose to take to raise the actual percentage of Muslims to the
authorised percentage? '

(d) Are Government aware that no Muslim has ever been appointed a Civilian
Labour Officer in the Central Ordnance Depot, Delhi Cantonment?

Mr. @ S, Bhalja: (a)—

Per cent,
(i) For services ta which recruitment is made on 25
an All-India basis.
(ii) For services ta which recruitment is made  33-9
fram Delhi Province.

. t Answer to this question laid on the table, the questioner being absent.
TAnswer to this question 1aid on the table, the questioner having not put the question.
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Per cent.
(b) (i) AU-Indsa recruitment Services—

Storkeeping . . . . . . 325

Clerical . . . . . . . 215 .
(ii) Local recruitment Services—

Clerical . . . . . . . 15:3

Civilian Supervisars . . . . . 25

“Mabowr . . . . . . . 25

Technical . . . . 25

(e} (i) Any present disparity between authorised, and actual, communal
proportion represents the aftermath of war time recruitment.

(i) Government have already declared their policy in Home Department
Memorandum, No. 81/18/45, dated the 2nd October, 1945.

(d) Yes, Sir. A Muslim officer has recently been postec.l as a Civilian
Labeur Officer in this Depot.

PERCENTAGE OF REPRESENTATION OF MuSLIMS IN DEPARTMENTS UNDER CENTRAL
BoArp or REVENUE

1544. *Mr, Ahmed E. H. Jafler: (a) Will the Honourable the Finance Member
please state the percentage of representation of Muslims in the following depart-
ments under the Central Board of Revenue (now Revenue Division of the
Finance Department: (i) Excise Department-—Gazetted and Non-gazetted,
(ii) Customs Department—Gazetted and Non-gazetted, (iii) Income-Tax De-
partment—Gazetted and Non-gazetted and (iv) Chemical Service—Gazetted
and Non-gazetted ?

(b) Have the provisions of the Home Department order of the year 1934,

regarding communal representation, been observed in making these appoini-
ments? If not, why not?

(c) Are the Muslims serving in the Gazetted and Non-Gazetted ranks of the
Chemical Service under the Central Board of Revenue holding temporary or
permanent appointments? If they are holding temporary appointments, why
have they not been made permanent?

(d) What steps do Government propose to take to make up the deficiency in
the representation of Muslims in the Secretariat of the Finance Department as
well as in the various departments under the Central Board of Revenue (now
Revenue Division of the Finance Department)?

The Honourable Mr. Liaquat Ali Khan: (a) Working on the basis of posts
actually filled up to 1st January, 1947 the percentage of Muslims in the
following services is as below:—

—_— Gazetted Non-Gazetted
(i) Central Excise . . . . . 20 T80
(ii) Customs . . - 18 16-7
(iii) Income-tax . . . . . . 297 20-6
(iv) Chemioal Service . . . 88 111
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(b) The Home Department orders of 1934 referred to by the Honourable
Member apply to direct recruitment in the Services.. These orders have been
acted upon wherever applicable. Any deficiencies in the recruitment’' of
minority community in a year due to non-availability of suitable ¢andidates of
the particular minority communities required have been adjusted in subsequent
[years.

(c) There is only one Muslim officer in the Gazetted ranks of the Chemical
Service and he ic temporary because the post itself is temporary. There are
three Muslims in the Subordinate Service who are all permanent.

(d) The authorities competent to make appointments to the various posts
slready havs strict instructions to comply with the Home Department orders
for #representation of minority communities in the recruitinent. The observ-
ance of these orders is watched by Government through communal rosters and
annual returns prescribed under the Home Department orders themselves. In
the Departments under me, I propose to make the Senior Officers personally
responsible for the proper observance of communal composition orders.

Mr. Ahmed E. H. Jafter: In view of the fact that the Muslim quota is
alreadv much lower thag 28 per cent., what steps Goes the Honourable Mem-
ber propose to takc to see that the Muslims get their proper share?

The Honourable Mr. Liaquat Ali Khan: The matter iz under examination.

G. H. Q. MEgssrEs 1x RequisitTroNeEp BuiLpings 1N DELHI

1545. *Mr. Manu Subedar: (a) Will the Secretary of the Defence Depaftment
be pleased to state how many G.H.Q: Messes are there in Delhi, ocecupying re-
quisitioned buildings belonging to private individuals? '

(b) Since which date have they been occupying these buildings?

(c) What are the owners of such buildings being paid?

Mr. G. S. Bhalja: (a) Two.

(by and (c). T lay a statement on the table of the House.

Statement

Amount
of rent paid
Names of Messes Date of ocoupation to
i owners
annually

Rs,
1, Grand Hotel . . . .- . - | 1st January 19456 . 16,766 0 0
2. York Hostel . . . . e Do. . 8,700 0 0

. Mr, Manu Subedar: What is the total amount of money which Government
18 squandering on hire on those buildings which are not fully occupied?
Mr, G. S. Bhalja: I object to the word ‘squandering’. Government are no#
squandering any money.
Mr. Manu Subedar: Is'it not a fact that some buildings are partially
oocupied ? ,
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Mr. G. S. Bhalja: No, Sir.

Mr. Manu Subedar: Will the Secretary make enquiries whether they are
occupicd to full capacity, and if not, will Government make an effort to amalga-
mate some of, these messes and release some of the bmldmgs taken from private
parties ?

Mr. G. S. Bhalja: My Honourable friend has two questions later on which
deal with this very matter,

‘Mr. Ahmed E. H. Jaffer: Is the Honourable Member aware of the fach
that sonie rooms in Sangli Mess and some on Princes Park in Lytton Road
are vacant?

Mr. G. S. Bhalja: I am not aware of that. .

Mr. Manu Subedar: What is the iotal amount which the Defence Depart-
ment is paying for buildings for mess purposes ?

Mr. G. S. Bhalja: I have already said that I am laying a statement on the
table of the House. The amount of rent paid annually is Rs. 15,756 in respect
of the Grand Hotel and Rs. 8,700 in respect of the York Hostel.

“Seth Govind Das: Is it not a fact, Sir, that before these buildings were
requisitioned by the Governmeut, the amount paid to these owners by private
parties was much less than the Government is paying?

Mr. G. S. Bhalja: I am afraid I am not in a position to answer that question
because the wmaster is dealt with in the Department of Works, Mines and
Power,

Lala Deshbandhu Gupta: Have Government given the necessary increase
in the rent in accordance with the recent Delhi Rent Control Bill Act?

Mr. G. S. Bhalja: 1 must give the same reply ag I did to the previous
question.

BuUILDINGS OCCUPIED BY AMERICAN FORCEs AND ALLIED WAR PERSONNEL TARKEN
OVER FOR THE USE oF ARMY AND MEsSsES

1546. *Mr. Manu Subedar: (a) Will the Secretary of the Defence Depart-
ment be pleased to state how many buildings in Delhi which were in the occupa-
tion of the American Forces and of Allied war personnel during the period of the
war have been (i) turned into officers’ messes, and (ii) taken for the use of the
Army?

(b) For which class of officers and for what purposes have these buildings been
so taken?

(c) Was it necessitated by the increase in personnel?

(d) When will the private buildings so occupied be de-requisitioned and are
any steps being taken in this connection?

Mr. G. S. Bhalja: (a) and (b). The Central Vista Mess (formerly  the
American Officers’ Mess) was turned into a mess for the use of British and
Indian single officers of all rahks belonging to the Air Forces.

An area of 20,890 s. ft. in the Talkatora Barracks, New Delhi, wag taken:
over to accommcdate the offices of the Welfare Directorate and a part of Gene-
ral Staff Branch.

(¢) No. Sir. The mess had to be taken over to accommodate officers from
two other messes which had to be returned to the Works, Mines and Power
Department. The Barracks were required to accommodate the offices which
were moved from Old Delhi to New Delhi. -

(d) This does not arise ‘as the accommodation in question was not requisi-
tioned.
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Mr. Manu Subedar: May I know why it was necessary to move these officers
from Oll Delhi to New Delhi when it is well known to Government that thers
is excessive overcrowding in New Delhi and that premises are required for
private occupation as well as for occupation by Government servants?

Mr, G S. Bhalja: The move of certain offices from Old to New Delhi was
a part of the reorganisation of the Defence Department cffices.

Mr. Manu Subedar: What will happen to the Old Delhi buildings which
have been vacated in this manner? May I know whether they could not be
brought int> public use in some manner?

Mr. G. S. Bhalja: Any building in the possession of the Defence Depart-
ment, the moment it falls vacant will be handed over to the Works, Mines and
Power Department for disposal as they think best.

Mr. Manu Subedar: May I know whether this reorganisation which the
Defence Department are making will not involve the transfer of some of these
people now temporarily housed in the buildings vacated by the American
forces ?

Mr. @G. S. Bhalja: If the Honourable Gentleman has in mind Grand
Hotel and York Hostel, those buildings, I believe, are likely to be vacated
soon.

NomBer OoF OFFICERS’ MESSEs IN DELH1 ANp THE NUMBER OF OFFIOCERS USING
THEM IN A MoNTH

1547. *Mr. Manu Subedar: (a) Will the Secretary of the Defence Depart-
ment be pleased to state how many Officers’ Messes exist in Delhi and what is
the total minimum number of officers using such messes in the course of a month
commencing from the V. J. Day? .

(b) Is it a fact that these Messes are not fully occupied, and that in many
cases, more than half the space is lying vacant?

(c) If so, do Government propose to take steps to consolidate these Messes and
release the buildings so occupied and make them available to the civilian staff of
the Government of Indis, or return these buildings to the private owners?

Mr. G. S. Bhalja: (a) I lay a statement on the table of the House.

(b) No, Sir. Generally speaking all the messes are occupied to full capa-
city. In fact, 70 married officers have had to make their own arrangements,
while 205 are on the waiting list for married accommodation.

(c) All those that can be released have already been released, and it is
hoped to release a few more within the next month or two.

- Statement
Single and Married Officers’ Messes.
(1) New Delhi-—

(i) King Edward Road.

(ii)) Mandi House.

(1i1) Prinloles Park.

(iv) Sangli.

(v) Queen Victoria Road. .

(vi) 4, 6 and 8 Aurangzeb Road. (vi) Mess closed down and buildings handed
over to Works, Mines and Power De-
partment on 1st April 1047.

(x1) Bhavnagar House.
(xii) York Hostel
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(2) Old Delhii—
(i) Grand Hotel
(i1) Metcalfe House.
(iii) Xhyber Pass—was built for Headquarters, I. E. F., for single officers.

The minimum number of officers, married and single, accommodated in these messes since
V. J. Day is :—

Has
accommodation
—_— for
. - Number of
officers

19456—

Augast . . . . 2062 I

September . . . . 2031

October . . . . 1974

November . . . 1928

December . . . . 1887
1946— L

1650

January . . . . . . 1876

February . . . . 1760

March . . . . . . 1738

April . . . - . 169y

May . . . 1667

June . . . . 1611

July . . . . . 1434 )

August . . . . 1336

September . . . . 1338

October . . 1180

November . . 1176

1147

December . . 1136
1947—

January . . 1094

February . . . 10569

It will be noted that the officer figures given from August 1945 to Ncvember 1946, except
July 1846, are in excess of the accommodation available. During this period officers were
uncomfortably cramped and it was only from December 1946 that the reduction in strength
essed the accommodation position. ~

The vacancies in Messes from December 1046 onwards were deliberately kept in view
of the proposal to close down Aurangzeb Mess. With the closing of Aurangzeb Mess on
the 1st April 1847, all messes are now full to capacity and the Defence Department have
great difficulty in finding accommodation for visiting officers, etc.
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Mr. Manu Subedar: May 1 know up to what date the Honourable the

Defence Secretary’s statement that the buildingg are fully occupied holds good,

because the information which I have received very definitely says that many
of them arz very partially occupied?

Mr. @. S. Bhalja: I shall be glad to look into the allegaticn that any parti-
cular buildings are partially accupied, if the Honourable Member will be pleased
to let me have the details. -

Mr, Manu Subedar: May I know whether the Defence Department did .ot
make it a policy to inquire periodically, say every month, whether there are
any partially occupied premises in their possession and if so, will the Honour-
able Member viezse state whether the Government would not try to amalga
mate some of these messes in order to relesse the buildings altogether?

Mr. G, S. Bhalja: T am afraid my Honourable friend is arguing on wrong
assur-ptions. The statement which I am laying on the table will show that
in respect of the messes, from August, 1945 to July, 1946, as against accom-
modation available for 1,550 officers there were sometimes 2,052 officers and
only in the month of July, 1946 did the number go down to 1,434. I can give
the Honourabl: Member the assurance that any building which is not required
will be released and that the suggestion that amalgamation should be made of
messes in partially occupied buildings will certainly be looked into.

Mr. Ahmed E. H. Jaffer: May I know whether the Honourable Meinber
would consider the desirability of making available to civilian officers and non-
officials such accommodation as is lving vacant, which were formerly occupied
by military officers?

Mr. G. S. Bhalja: There is no accommodation in the possession of the
Defence Department in connection with messes, etc., which is lying vacans,
80 thut it can be made available to civilian officers. When they do not need
any accommodation. the Defence Department will certainly make it available
for use by other Departments.

" Mr. Ahmed E. H, Jafter: The Honourable Member himself is not aware of
the details of such accommodation as is lying vacant in the two messes I have
mentioned. Will the Honourdble Member make enquiries to see whether
accoinmodation there is reallv available and if so, will he make arrangements
to aloét it to civilian officers who are now housed in hotele and elsewhere a$
great inconvenience to themselves?

Mr, @. S. Bhalja: T would like the Honourable Member to be quite specifie
as to which two buildings he has in mind.

Mr. President: The Honourable Member may give him the informnation
later on.

Shri Sri Prakasa: What is the exact chrlstlan date of ’rhe V. J. Day and
what do the letters V and J stand for?

Mr. @. 8. Bhalja: V. J. stand for Victory over Japan.

Shri Sri Prakasa: On what date does it begin?

M:r. G. S. Bhalja: The Honourable Member should know that date.
Shri Sri Prakasa: I never fought Japan: you did it.

Mr. G. 8. Bhslja: 15th of August, 1945,



3204 LEGISLATIVE ASSEMBLY (11t ApriL 1947

TraINING oF INDIAN ENGINEERING To REPLACE Nox INpiax ENGINEERS BELONG-
INg To His Majesty’'s GOVERNMENT

1548. *Pandit Sri Krishna Dutt Paliwal: Will the Honourable Member for
Education please state:

(a) the steps Government have taken or propose to take to make arrangements.
for training young Indian Engineers within a reasonable sPace of time, in order
to replace non-Indian Engineers in India; and

(b) whether Government have any plan for the purpose?
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The Honourable Maulana Abul Kalam Azad: (a) and (b). The Governmens
have been giving serious consideration to the question of providing adequate
facilities for the training of Indian Engineers and the steps so far taken in the
matter and the plans for the future have a three-fold aspects, namely, (i)
strengthening of existing Engineering Institutions, (ii) starting of new ones,
amd (iii) provision of facilities for advanced studies and practical training abroad
in FEngineering subjects,

A swatement giving detailed information is laid on the table of the House.

Statement

(1) Steps taken to strengthen the e:ci#ting Engineering Institutions and plans for the
naire has been issued to all important Engineering Institutions with a view to determining

the scope for development. Necessary action in this behalf will be taken on receipt of the
Council’s recommendations.

. (b) A four year development programme for the Indian Institute of Science, Bangalore,
involving a capital expenditure of Re. 40,00,000 and designed in particular to strengthen the

departments of Aeronaukical Enginepring. Metallurgy and Internal Combustion TEngi-
neering is now in operation.

(¢) A comprehensive plan for the development of the Delhi Polytechnic has been
-approved in principle. The present strength of the Engineering Department of the Poly-
technic is 211. Tt is proposed to increase this to 490 hv 1950-51. -
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(d) Government have agreed to make a recurring annual grant of rupees one lac, and a
non-recurring grant of rupees four lacs during 1946-48 to the Benares Hindu University
for improvement of its Engineering Department. The question of giving a grant to the
Aligarh Muslim University for the same purpose is now being considered by the University

Grants ‘Committee.

(2) New KEngineergng Institutions set up or proposed to be set up.—(a) KLastern and’
Western Higher Teélnical Institutions.—Government have decided to establish the Eastern
and the Western Higher Technical Institutions—two of a series of four—with the least
possible delay. One of these institutions will be located near Calcutta and the other
near Bombay. Each institution will provide facilities for instruction of about 2,000 under-
graduate and 1,000 post-graduate and research students mainly in the various branches of
Engineering, such an Electrical, Mechanical and Aeronautical Engineering, Civil and Sanitary
Engineering, Chemical Engineering, Marine Engineering, and Metallurgy. Pending the
establishment of the remaining two institutions the Eastern and the Western Technical’
Institutions will cater to the needs of all the Provinces, especially those having inadequate-
facilities for education in Engineering and Technology.

(by High Voltage Engineering Laboratory.—A High Voltage Engineering Laboratory is
being established at the Indian Institute cf Science, Bangalore, at an estimated capital
expend%ture of Rs. 25,13,000 to be incurred by the end of 1947-48 and an aunual estimated
expenditure of Rs. 45,000, with a view to providing facilities for advanced training of
Electrical Engineers and research in electrical theory and application.

(¢) Porwer Ergineering Department, Indian Institute of Scicnce.—A scheme for the estab-
lishment of a Powsr FEngineering Department at the Indian Institute of Science, Dangalore,
has been sanctioned with a view to producing 60 highly qualified Power Engineers ever: year.
This is estimated to involve a capital expenditure of Rs. 40,00.000 and an ultimate recurring

expenditure of Rs. 3,90,000.

(3) Facilities offered for advanced studies and practical Training abroad in FEngineering
subjects.—(a) Under the Labour Department Higher Technical Training Scheme which
was put into operation in 1945 to make good the serious deficiency of high grade skilled
technicians in industry, 76 Indians have so far been sent to United Kingdom, and 23 to
United States of America for practical training in Engineering and other trades. especially

in factories aud workshops.

(b) Under the Education Department Overseas Scholarships Scheme students are sent
abroad for advanced courses in subjects connected with India’s post-war development plans
for which adequate facilities are not available in the country. A number of scholarships
awarded under this scheme have gone to students of Engineering subjects. The Central
Government have awarded a total of 160 scholarships for the various Engineering subjects
during the year 1945.46 and 194647, and propose to award further 72 scholarships in 1947-48.
The number of scholarships awarded by the Provincial Governments for advanced studies
abroad in Engineering subjects during 1945-46 and 1946-47 amounted to 268.
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Lala Deshbandhu ‘Gupta: Will the Honourable Member tell us ag to whether
it is proposed to start any institution in Delhi in connection with the schemse
of starting of new institutions?
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The Honourable Maulana Abul Ealam Azad: Institutions have been started
in Bengal and Bombay and the case of two other places is under consideration.
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Shri Sri Prakasa: At present what is the conneclion of the Governtnent

with the Thompson Engineering College, Roorkeei Do Government aid this
institution or not?
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The Honourable Maulana Abul Kalam Azad: Government ig aiding it acd
intends to strengthen it.
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Lala Deshbandhu GQupta: Keeping in view the difficulties of the students
of Delhi University in getting admission to the Roorkee Enginering College,

will the Honourable Member let us know if an Engineering College will be
established in Delhi?
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The Honourable Maulana Abul Kalam Azad: Government will
consider it.
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Shri Sri Prakasa: Will the Honourable Member let us know what annual
grant to the Thompson Engineering College is at present being given and

whether it is true that the grant has been stopped due to some disagreement
between the (Government and the College?

certainly
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\
The Honourable Maulana Abul Kalam Azad: Government is not aware of
any such thing.
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Seth Govind Das: Will the Honourable Member keep in view that students.
are sent abroad for education only in those subjects which cannot be taught
here and that education is given to them in India as far as possible?
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The Honourable Maulana Abul Kalam Azad: All this is before Government
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Hafiz M. Ghazanfarulla: Is it a fact that the Roorkee College is being
turned into an Engmeerlng University? Has the U. P. Government consulted
the Government of India in this matter? How has the Government of U. P.
helped in this matter?
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The Honourable Maulana Abul Ka!am.Azad: So far as Government is in-
formed there is no such thing. If notice is given of this question Government
will try to collect detailed information.

K Byl Sy o5 ph 56 oy b 2 Ugh puaky ro o
? 2 ‘5‘3 ,_;‘ 9532y “‘,h ._5-5,‘ é-’ é StU.dents é ‘_’In”*;’g h’bo

Lala Deshbandhu Gupta: May T know if any seat has been reserved in the-
Roorkee Engineering College for Delhi University students?
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The Honourable Maulana Abul Kalam Azad: Unless notice is received I am
1unabl: to say anything.
AMOUNT oF PLANT Anp EQuIPMENT IN INDIA BELONGING, To His MaJEsTY's
(GGOVERNMENT.

1549, *Mr. Manu Subedar: (a) Will the Honourable the Finance Member
be pleased to state what is the total amount of plant and equipment belong-
ing to His Majesty’s Govermment in this country?

(b) How much of it has been taken over by the Government of India and .
-on what terms?

(¢) How much has come under the fifty per cent. of book costs

(d) Have Government examined the plants and made a valuation in
order to ascertain that this fifty per cent. ad hoc in all cases has not been
in excess of the intrinsic value?

(¢) In what manner have accounts with His Majesty’s Government on this
.score been settled?

,The Honourable Mr. Liaquat Ali Khan: (a), (b), (¢) and (d). Plant and
-machinery generally constitute an integral purt of the buildings in which they
are installed. The cost of the assets created during the war at His Majesty s
Governuaent cxpense in connection with the expansion of India’s industrial
capacity for war purposes was approximately 30 crores which includes Rs. 1116
crores on accoun{ of plant and machinery. India has acquired possession of
these assets by payment of 50 per cent. of the cost. In the case of machinery
and plant this probably represents condiderably less than their present value
in view of the increase in value of this class of assets, and on the whole it is
considerzd thet the fifty per cent. deal was fair to India. _

There is also plant and machinery belonging to His Majesty’s Government
installed in workshops, shipyards, etc., not covered by this deal. It is our
intention to take these over also on terms to be settled in the course of the
-sterling balances negotiations.

(e) Credits tc His Majesty's Government in respect of the assets a.lreadj
taken over have been afforded through the annual adjustments under the
Defence Expenditure Plan.

Mr. Manu Subedar: Will Government indicate approximately the estimated
valuz of the plant and equipment which are still to be taken over and the
price of which has not yet been fixed?

-The Honourable Mr. Liaquat Ali Khan: I would not like to give that infor-
mation at the present stage, because it is to form a subject for negotiation at
the time of the settlement of the sterling balances.

Mr. Manu Subedar: With reference to this rough and ready caleulation of
50 per cent. of the book value, with regard to much of the equipment which
had come during the war period at highly inflated rates, may I know whether
‘Government have satisfied themeelves that on the whole they have not made
a pig in a poke bargain and as regards this 50 per cent., whether any report has
been called for or any estimae made of the genuine value to check up whether
the 50 per cent. has not been a bad bargain?

The Honourable Mr. Liaquat Ali Khan: Sir, I said in my reply that on the
whola it is considered that the 50 per centi. deal was fair to Indis.
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M:, Manu Subedar: May 1 know on what basis this is considered whether
a report of valuation in detail hag been made or whether it is just an impression ?

The Honourable Mr. Liaquat Ali Khan: I am afraid I am not able to say
at this stage.

Bank CriasH IN BaNGgaLoORE CrIry

+1550. *Mr. Frank R. Anthony: Will the Honourable the Finance Member
be pleased to state:

(a) whether Government are aware of the recent bank crash in Bangalore
City ;

(b) the total amount involved in the crash;

(c) whether Government propose to enquire as to how the borrower was
able to pay 10 per cent. to 20 per cent. interest per mmensem:

(d) whether Governmen{ ure aware that the activities of this Bank, led a
large number of people to invest all their savings in this undertaking; and

(e) whether Government propose to take steps to see that such cases of
unsound or fraudulent banking are prevented by suitable legislation?

The Honourable Mr. Liaquat Ali Khan: As the matter relates to an Indian
State, 1 regret I am unable to furnish any information or to undertake any

inquiries. .
PROMOTION FROM SUBORDINATE ACCOUNTS SERVICE TO INDIAN AUDIT AND AOCOUNTS
SERVICE AND TiE NUMBER oF MusnLiMs so PPROMOTED

1551, *Mr. Ahmed E. H. Jaffer: (a) Will the Honourable the IFinance
Member please state how many persons of Subordinate Audit and Accounts
Service (Superintendents and Assistant Accounts Officers) have been promot-
ed to the Indian Audit and Accounts Service during the last fifteen vears?

(b) How maﬁy of these were Muslims?

(¢) How many Muslims were recommended by the Auditor-General for
these promotions within the said period?

(d) Has any age limit been fixed for promotion to Indian Audit and Accounts
Service? If so, why is it fixed in this Department only when no such rule
is observed in other similar Government services?

The Honourable Mr. Liaquat Ali Khan: (a) Twenty-nine.
(b) Two.
(c) Two.

(d) By a convention which is now over ten years old the age limit of 40
years is usually observed for promrotion to the Indian Audit and Accounts Ser-
vice. The veasons underlying the convention are: (1) it is uneconomical to
Promote subordinates unless their practical experience and detailed technical
knowledge can be utilised in the Service for x reasonably long period; and (2)
1t iy advantageovs to offer voung and brilliant subordinates the prospect of
Premotion by the age of 40 to prevent their losing heart by long deferred pro-
motion and acquiring the fixed subordinate outlook. .

Thig convention has undoubtedly proved salutary in *he Tndian Audit De-
Partment. '

tAnswer to this question laid on the table, the questioner being 'abéent.v
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M. E. S. Lower DivisioN CLErkS IN COMMANDS

1552. *Pundit Thakur Das Bhargava: (a) Will the Secretary of the Defence
Department please state the number of M.E.S. Lower Division Clerks in all
the Commands?

(b) How many of them are permanent?

(c) Is it a fact that a considerable nvmber of permanent clerks have served
the Government during the war and have, on the average, a service of 10 to
15 years to their credit?

(d) Is it a fact that exemption from departmental examination was offi-
cially announced in July 1946 in respect of this service and has since been
withdrawn ?

(e) Is it a fact that other categories of permnanent clerks have been exempt-
ed from such departmental examination?

(f) Is it also a fact during the war, these clerks were not given(a,ll the
concessions on the ground that theyv were permanent and civilians?

.(g) Are Government aware that there is a great discontentment among the
lower division clerks on account of the withdrawal of such a privilege of being
exempted for the departmental examination?

(h) Do Government propose to consider the desirability of restoring the said
exemption for at least such of them as have proved their efficiency by &
service of at least 10 years? -

Mr. G. S. Bhalja: (a) Approximately 4,500.
(b) Six hundred and twentv seven.

(¢) Yes, Sir.

(d) Yes, Sir.

(e) No permanent clerk has been granted exemption from appearing for the
Upper Divisior Examination. A few clerks, were, however, exempted from
appearing for the Retention” Examination. The latter examination is intended
as a test to ensure that individuals in a temporary capacity, or who are being
considered for permanency in the Lower Division, reach an adequate standard.

(f) Yes. S'r. Certain concessions, such as war leave, treatment of period
spent in field hospitals ag.duty, were only admissible to enrolleq personnel and,
therefors. wers not granted to civilians whose conditions of service did not
provide for them.

{8) Representations against the cancellation of exemption from the Upper
Division Examination have been received.

(h) No, Sir. Tt has been found by experience in the matter of the exemp-
tion granted in the case of Retention Examination that it is impossible to make
the exemption rules operate absolutely fairly and to the satisfaction of all
claimants. and at the same time maintain a shigh standard of efficiency.

BroapcAsTING STATIONS IN SouTH INDIA

1858, *Sri T. V. Satakopachari: Will the Honourable Member for Informa-
tion and Broadcasting be pleased to state:

(8) whether it is a fact that certain Broadcasting stations in South India

are proposed to be equipped with high power transmitters; if so. which
stations;

(b) whether it is proposed to instal a station with a 20 KW i .
Calicut to cater to Malayalam speaking people; tmnsxpxtter st
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(c) whether Government are awase that the Trichinopoly Station which
serves the entire Tamil Area with a population of more than 20 million is
having only a 5 KW fransmitter and that the power is felt inadequate; if so,
why no attempt is made to equip the Trichinopoly Station with a more power-
ful transmitter;

(d) whether Government are aware that the Trichinopoly station serves an
important area which has a large percentage of literacy, and is served by eleo-
tricity and has a large number of radio sets even in villages;

(e) whether Government are aware that Tamils form a large percentage of
the Indian population overseas and that they can be served by the Trichinopoly
station only if the station is equipped with a more powerful transmitter; and

(f) whether Government propose to consider equipping Trichinopoly station
with at'least a 20 KW transmitter?

The Honourable Sardar Vallabhbhai Patel: (a) Yes, at Madras.

(b) Yes. .

(c) and (d). The Trichinopoly Station is a 5§ K'W. medium wave Station,
but, besides the Trichinopoly Station, the Madras Station also broadcasts Tamil
programmes. There are therefore two Stations for the areas to which the
Hcnourable Member refers and the further points raised by him do not arise.

(e) Tamilians overseas are served through our external broadcasts from
Delhi. Such broadcasts can only be done from powerful short-wave trans-
mitters, and medium-wave transmitters cannot serve thig purpose.

(f) Does not arise. |

Sri T. V. Satakopachari: Are Government aware that the programmes
broadcast by the Madras Station are not so much relished by the people in
the Tamil distriete and that it is often the case that the Karnatak music that is
supplied by the Madras Radio Station is not so much of a high order as to be
relished by the people in the Tamil districts?

The Honourable Sardar Vallabhbhai Patel: 1 have not been able to under-
stand the whole question. What I understood from the Honourable Member
is that th» Madras programme is not relished by the Tamilians.

Mr, President: Because it consists of high artistic music. -~

The Honourable Sardar Vallabhbhai Patel: If they hear it for a longer time
I think thev will get used to it.
ExrorceMENT OF Druc RuLEs or 1945

1554, *Shri Mohan Lal Saksena: (a) Will the Secretary of the Health
Department be pleased to state whether it is a fact that the Drugs Rules of
1945 laid down under the Drugs Act of 1940 will be enforced from 1st of April,
19472

(b) If so, is it a fact that under Schedule H of the said rules, Sulpha
Drugs can be preseribed by Registered Medical Practitioners only?

(c) Are Government aware that the number of unregistered Allopathic Medi-
cal Practitioners all over India is very large and that there are large areas,
particularly rural areas, where no Registered Medical Practitioners are
available ?

(d) If so; do Government propose to consider the advisability of exempting
from the operation of this rule, at leash such of the Unregistered Medical Prae-
titioners as have been practising for five years or over?
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(e) Have Government received any reprgsentatlon rega.rdmg this matter from
she All India Private Medical Practitioners Association, Delhi?

(f) If so, what action has been taken thereon?

Mr. 8. H. Y. Oulsnam: (a), (b) and (e). Yes.

(¢) Government have no information regarding the number of unregistered
medical practitioners practising modern medicine. There are many areas
where registered medical practitioners are not available.

(d) and (f). The representation from unregistered medical practitioners has

been referred to the Drugg Technical Adwsory Board, Government will decide
what further action is to be taken after the views of the Board are received,

Shri Mohan Lal Saksena: Is it not a fact that this order has come into
force on the 1st of April?

Mr. S. H. Y. Oulsnam: Yes.

Shri Mchan Lal Saksena: May I know what action, if any, will be taken
agamst these private medical practitioners?

Mr. S. H. Y. Oulsnam: They are liable to be prosecuted. ,

Shri Mohan Lal Saksena: Is it not a fact that they were given an under-
standiug that no prosecution will be made until the advice of the Drugs Board
is received?

Mr, S. H. Y. Oulsnam: The rules ar¢ enforced but no prosecutions have
been undertaken at present and prosecutions are not likely to be undertaken
during the vext month by which time Government will have arrived at a deci-
sion on this question.

Shri Sri Prakasa: In view of the great dearth of medical assistance in this
country will the Government consider the desirability of relaxing their rules- in
this behalf and of permitting persons even with rudiments of medical know-
ledge t> do their good work?

Mr. S. H. Y. Oulsnam: Yes, Sir. I have said that Government will con-
sider the matter when they have received the opinion of the Drugs Technical
Advisory Board.

Shri Sri Prakasa: In view of the fact that the Honourable Member threatens
prosecutiot at the end of the next month, could he kindly explain how the
terms of tha answer which he has given would be implemented? Did not the
Honouraisle Member say that one month is allowed for them to get registered
and if they did not get registered then they would be prosecuted?

Mr. Pregident: The Honourable Member perhaps did not follow the anawer.
Shri Sri Prakasa: I am sorry.

RETRENCHMENT OoF EMPLOYEES UNDER THE DEPUTY INSPECTOR OF STORES AND
CLOTHING, BENGAL AREA
1555. *Sree Satyapriya Banerjee: Will the Secretary of the Defence Depart-
ment be pleased to state:

(a) the maximum strength of employees under Deputy Inspector of Stores
& Clothing, Bengal Area, during the war period;

(b) the number retrenched so far after the termination of the war;
(¢) whether there will be any further retrenchment; and -

(d) whether arrangements for employment have been made for those who
have been retrenched? -
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Mr. G. S. Bhalja: (a) 2,780.
(b) 2,306.
(e) Yes, Sir, but not to any appreciable extent,

(d) The names of all retrenched personnel have been registered with the
respective Employment Exchanges, who will try to find suitable employment
for them.

REporTs oN THE FINDs AT AgroHA IN Hissar Districr

1556. *Pundit Thakur Das Bhargava: Will the Honourable Member for
Education please state whether any report relating to the finds at Agroha in
Hissar District has been published and whether Government propose to place
a copy of the same in the Library of the House?

o K K SaeS g Ly sbans @l gl L o Sl 2 0l o0l Wy faayT
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The HOnourable Maulana Abul Kalam Azad: The pre-war excavations of
Agroho in Hissar District did not reach a stage at which a comprehensive
report could approximately be published. A copy of the provisional report to
date is, however, placed on the table of the House.t

ot off by . oA g F el F @ g G oA @A g

Shri Sri Prakasa: Civilisation of what period does this excavation reveal?

Jﬁ, St L}“fu L}"' J”-w L_ge’ L’*‘ 4)L2 L)‘" . 6'57 rw’,-!’ U”’n J-g,-‘i
sutt S ey S el Flp S 2 Ups plae K - 2 K90
The Honourable Maulana Abul Kalam Azad: A question was put carlier in

the House relating to this. The coins appear to belong to the period of Greek
civilisation.

Lala Deshbandhu Gupta: Is excavation still in progress?

'

-a ok ey (g t ol Al Wy fagy
The Honourable Maulana Abul Kalam Azad: No, it has stopped now.

_ tNot printed in these Debates. A copy placed in the Library of the House.—F£d. of D.
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SToPPAGE OF BENGALI BROADCASTS FOR BENGALIS OUTSIDE INDIA

1557, *Sree Satyapriya Banerjee: Will the Honourable Member for Infor-
mation a1-d@ Brnadcasting be pleased to state:

() when and under what circumstances Bengali Programme was intro-
duced for Bengalis cutside India and the duration of such programme;

(b) when and why the Bengali broadcasts have been stopped; and

(c) whethe: Government propose to consider the advisability of re-intro-
ducing Bengali programmes for the large number of Bengalis residing in
Burina, Melay and other South East Asian countries; and if not, why not?

The Honourable Sardar Vallabhbhai Patel: (a) and (b). Bengali programmes
were started during the war as a part of political warfare broadcasts of All
Indix Radio on 15th December, 1943, with a total duration of 30 minutes. On
July 1, 1944, the duration was reduced to 15 minutes. The situation improved
and the service was discontinued with effect from 381st January, 1946,

(c) No. Bengalis outside India are mostly concentrated in Arakan which is
within the range of the Calcutta short-wave Station. The small number of

Bengalis in other countries does not warrant the inclusion of a special Bengali
programme in the external services of All India Radio. -

ReTury BY THE MILITARY OF ACQUIRED LaxDs 1N Binar vseD as 1,ANDING GROUND

1558. *Babu Ram Narayan Singh: Will the Secretary of the Defence Depart-
ment be pleased to state in how many districts of Bihar, lands were agquired
by the Military authorities during the last war for use as landing ground and

whether Government propose to consider the desirability of returning those
lands to the old tenants?

Mr, @. 8. Bhalja: Land was requisitioned (NOT acquired) for use as landing
ground in the Province of Bibar in the following localities:

¢ \ (a) Bihta, (b)
Chakulia, (c) Charra, (d) Ranchi, (e) Bikram, (f) Dalbhumgarh, (g) Hathwa,
{h) Maner, (i) Nawadih, (j) Panchanpur, (k) Tamna, and (I) Gaya.

(a), (b). (c) and (d) above are being retained for post-war use by the R.I.A.F.
A major portion of the land under these airfields, however, will be handed
back to the persons from whose possession it was requisitioned and only the
portisn needed for essential requirements for peace time use will be acquired.

(e) to (k) above are being released, except the land under concrete such as
that under runways, hardstandings and taxi tracks which will be retained.

(1) is a pre-war civil aerodrome and has been handed back to the civil
authorities.

Some land around it was requisitioned to meet service require-
ments. All land not required by the civil authorities is being returned to the
persons from whom it was requisitioned, .

Babu Ram Narayan Singh: The war is over long ago. The Honourable

Member says that the land will be returned. May I know when the return
will bs completed ?

Mr. G. S. Bhalja: Action is in progress to return the land which is not
required.

Shri Sri Prakasa: Is the Honourable Member aware that as soon as he
releases the lands, the Provincial Governments grab them? I will not allow
the Honourable Member to object to the word ‘grab’l’
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Mr. G. 8. Bhalja: The policy of the Government of India is that land which
wag requisitioned for the purposes of the Government of India and is no longer
required by their will be returned to the persons from whom it was requisitioned.

Babu Ram Narayan Singh: May I know the approximate time by which
the land to bhe returned will be returned?

Mr. G. S. Bhalja: I hope very soon.

Babu Ram Narayan Singh: What is the definite significance of the words
‘wary soon’? .

Mr. G. 8. Bhalja: I am not in a position to give a definite date.

Mr. Manu Subedar: In the Advisory Board on derequisitioning which the
Defence Secretary hag set up, it was recommended that there should be some
kind of time-programme according to which derequisitioning will take place.
Mav I know whether those recommendations are being considered and carried
out? ’

Mr. G. S. Bhalja: Yes, Sir. All the recommendations made by the
Advisory Board are being very carefully examined and will be given effect to
as far as possible.

Shri Sri Prakasa: What would be the rate of compénsation paid to the
tenants when the Government acquires these lands permanently for its use?

Mr, G. S. Bhalja: I would refer the Honourable Member to section 6 of
the Act to provide for the continuance of certain emergency powers in relation
to requisitioned land.

BoMBAY GOVERNMENT RESOLUTION RE LEGISLATION BY CENTRAL GOVERNMENT
REGULATING GOVERNMENT SECURITIES ISSUED BY BOMBAY (GOVERNMENT

15569, *Mr. Manu Subedar: (a) Will the Honourable the Finance Member
Central Governmeni that the Central Legislature be moved to pass an Act
the Finsnce Minister of the Bombay Government recommending to the
Central Government that the Central Legislature be moved to psss an Ae#
regulating Government Securities issued by the Bombay Government and the
management by the Reserve Bank of India of the Public Debt of that Gov-
ernment on the lines of the Public Debt (Central Government) Act of 1944?

(b) What ste;;s are Government taking to bring about such statutory pro-
vigion ?

(¢) Have Government examined whether this cannot be done bv administrative
directions to the Reserve Bank and whether there is anything in the Aect, which
prevents them from doing this without special legislative provision?

The Honourable Mr. Liaquat Ali Khan: (a) Yes, Sir.

(b) Under Section 103 of the Government of India Act, 1935, the Legislatures
of at least two Provinces have to express their desire that a subject, which is
enumerated in the Provincial Legislative List should be regulated, in those pro-
vinces, by an Act of the Central Legiclature. The Legislature of the North
West Frontier Province has expressed a desire for the application of the Public
Debt (Central Government) Act, 1944, to the pubilc debt of that Province. The
question of introducing the requisite legislation will be considered on receipt
of the resolution passed by the Bombay legislature.
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(c) Under Section 100, read with entry 6 of the Federal Legislative List in
the Seventh Schedule to the Government of India. Act, 1935, the Central Legis-
lature is competent to enact a law regulating the Public Debt of the Central
Government alone. Tt is not competent to enact such law in relation to the
Public Debt of a Province unless resolutions suthorising such legislation of the
Central Legislature are ‘passed by the legislatures of at least two Provinces
under Section 103 of the Government of India Act, 1935; it will not be proper
for the Central Government to issue executive instructions to the Reserve Bank
of India in respect of a matter which is outside the competence of the Centre.

Mr. Manu Subedar: In the interval before such legislation is undertaken here,
would it not be possible for the Reserve Bank 4o deal with this issue purely as
a matter of service to one of their clients, namely the Government of Bombay,
ag whose bankers they are empowered to act under this Act?

The Honourable Mr. Liaquat Al Khan: Sir, the suggestion made by the
Honourable Member will be considered. T cannot say anyvthing more than that.

Shri Sri Prakasa: Has the Provincial Government to take the consent of
the Government of India before it can float a loan?

The Honourable Mr. Liaquat Ali Khan: No, Sir.

Sliri 8ri Prakasa: If not, how can the Government of India take any responsi-
bility for it as desired in this question?

The Honourable Mr. Liaquat Ali Khan: If Provincial Governments desire,
then the Government of India can legislate for them.

SToRrING oF Foop GRAINS FOR THE ARMY

1560. *Seth Govind Das: With reference to the reply to mv starred question
No. 1162 asked on the 25th March 1947, regarding storing of food grains for the
Army, will the Secretarv of the Defence Department please state:

(a) for what period the military authorities stored food grains at a time
during the war; and

“(b) for what period reserves and running stocks of food grains are kept at
present?

Mr. G. S. Bhalja: (a) Food grains in the form of rice and atta were stored
by the Military authorities during the last war up to their requirements for
three months. Occasionally this quantity was exceeded when large despatches
had to be made to overseas theatres of war.

¢
(b) The authorised reserves of rice and atta for India Command are 15 days’
reserves and 80 days’ working stocks. In certain frontier outposts these may be
increased at the discretion of the local commanders.

Seth Govind Das: Is it not a fact that out of this stock held in reserve - by
the Government, a portion is wasted, rotten and thrown out?

Mr. @. S. Bhalja: I am not aware that on any occasion stocks in the posses-
sion of the Defence Department had rotted and been thrown away.

Mr. Yusut Abdoola Haroon: Is it not a fact that in Karachi, certain stocks
were burnt away by the Defence Department?

Mr. G. 8. Bhalja: I am afraid T am not aware of that.
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Mr. Yusuf Abdoola Haroon: Is the Honourable Member aware that the Pro-
vincial Government had made representations?

Mr. G. S. Bhalja: If the Honourable Member will send me particulars, I shall
certainly look into the case.

Babu Ram Narayan Singh: What is the total amount of food grains stocked
by the Central Government for militaly purposes?

Mr. G. S. Bhalja: T have not got that information.

RepuctioNn oF MoNTHLY REQUIREMENTS oF Foop GRAINS FOR THE ARMY IN Pro-
PORTION TO DEMOBILISATION

1561. *Seth Govind Das: With reference to the reply to my starred question
No. 1257, asked on the 28th March, 1947, regarding food stocks maintained by
the Armed Forces, will the Secretary of the Defence Department please lay on
the table of the House a statement showing how the monthly requirements of
food grains from January to December 1946 were reduced by the Military autho-
rities in proportion to the number of men demobilised?

Mr, G. 8. Bhalja: T lay a statement on the table of the House showing
requirements of food grains and the ration strengths from January to December

-1946.
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Seth Govind Das: I shall read the statement later on but is it not a fact that
the amount of ration which is kept for military is not reduced according to the
rate of demobilisation and the reduction is much less than the demobilisation?

Mr. G. S. Bhalja: No, Sir. It is not a fact, because the requirements of
the Defence Department are calculated on the strengths which are estimated
ab 8 given date.

RECRUITMENT OF ASSAMESE MUSLIMS TO THE INDIAN ARMY

11562, *Mr. Ahmed E. H. Jafter: (a) Will the Secretary of the Defence-
Department please state whether it is a fact (i) that Assamese Muslims are
not recruited in any regiment of the Indian Army; and (ii) that there is an
Assam Regiment which is composed of 100 per cent. of Assamese other than
Muslime ?

(b) If so, what are the reasons for this discrimination against Assamese
Muslims, and what steps do Government propose to take to secure proper
representation for Assamese Muslims in the Indian Army, particularly in the
Assam Regiment? ’

Mr. G. S. Bhalja: (a) (i) No, Sir. Assamese Muslims are recruited as
‘‘Other Muslims’’ and although they are not authorised in the Assam Regiment
yet they can enter other arms/services.

(i) Yes, Sir.

(b) For administrative convenience it has been decided to restrict the classes-
in the Assam Regiment to Hindus, Christians and other non-Muslims.  Since
however, Assamese Muslims can enlist in the Indian Army as already stated
they are not at any disadvantage.

CoMMUNITY-WISE DIsTRIBUTION OF INDIAN OFFICERS IN THE FNGINELR-IN-CHIEF'S
BrancH oF G. H. Q.

11563. *Mr, Ahmed E. H. Jafter: Will the Secretary of the Defence De-
partment please state the community-wise distribution as on 1st March, 1947
of the Indian Officers (Military and Civilian separately) in the Engineer-in-
Chief's Branch of the General Headquarters, showing the number of Hindus,
Muslims, Sikhs zad members of other minority communities separately, giving
ranks in each case?

Mr. G. S. Bhalja: I lay a stgtement on the table of the House.

-

Other
_ Hindus Sikhs Muslims Minority
Communities
Military—
Lt.-Colonels . 1 ’ .
Majors . . 3 1 1
Captains . 6 2
Civilians—
Assistant Engineers . . 11
Civilian Gazetted Officers . 6 1 1
Officers Supervisors . 8 1 1 1
Surveyor of Works - . . 1
Total . 36 5. . 2 2 -

tAnswer to this question laid on the table, the questioner having not put the question.
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CoMMUNAL REPRESENTATION OF INDIAN OFFICERS IN THE ORGANISATION DIRECTO-
BATE oF G. H. Q.

11564. *Mr. Ahmed E. H. Jafler: (a) Will the Secretary of the Defence
Department please state the total number of Indian Officers, military and
-eivilians separately, employed in the Organisation Directorate of General Head-
quarters as on lst March, 1947, stating the number of Hindus, Muslims, Sikhs

and members of other minority communities separately, giving ranks in each
-case?

(b) Do Government propose to state the funections performed by the Orgs-
_nisation Directorate ?

*

Mr. G. S. Bhalja: (a) I lay o statement on the table of the House.

(b) The duties of the Organisation Directorate are:—
(1) General administration of personnel (Officers and Other Ranks).

(2) Postings of officers up to and including the rank of Lt.-Colonel other than
Medical and Dental officers, to all appointments except staff appointments.

(8) Control of the maintenance of all units to their authorised establishment.
(4) Manpower Planning.

(5) Control of Recruiting Organisation of Other Ranks of the Army.

(6) Preparation of Peace Establishments for all units.

(7) Administrative arrangements for the raising and disbanding of units.

(8) Control of the arrangements for the maintenance of records and docu-
-mentation.

Statement

Anglo-
—— Hindu Sikh Muslim Parsi Christian Indian
Military—
Lt.-Col 1
Major 1 1 3 1 2
Captain 8 1 2 .- 3 1
Bubaltern, 1
8./Ldr 1 -
Total . 11 2 5 2 5 1
~Civil—
C.G.0. . . 1
0. 8. . 7 1
Totol . 8 1

tAnswer to this question laid on the table, the questioner having not put the question.
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SECRETARIAT, THE UNIVERSITY OFFICERS TRAINING CORPS SECRETARIAT AND
THE ARMED FORCES NATIONALISATION COMMITTEE SECRETARIAT.

11565. *Mr. Ahmed E. H. Jafter: Will the Secretary of the Defence De-

partment please state:

(8) the total number of Officers, civilian and military separately, employed
in the National War Academy Secretariat, the University Officers Training
Corps Secretariat and the Armed Forces Nationalization Committee Secretariat,

as on lst March, 1947;

(b) how many Officers are Indians, and what is the community-wise distri-
bution, as between Hindus, Muslims, Sikhs and other minority communities
separately, giving ranks in each case; and

(c) what the functions of the three Secretariats mentioned in part (a) above

are?

Mr. G. S. Bhalja: (a) to (c).

Statemens

I lay a statement on the table of the House.

\ Armed Forces Nationali-
National War Academy There is no U. O. T. C. SBecretariat zation Committee
Secretariat
(a) 6 Officers In the G. 8. Branch M, T. 4 (b) 2 | Two officers

1 Civilian Officer . .
(b) All officers are Indians .
1 Brigadier (Hindu)
1 Lt.-Col. (Hindu)
2 Majors. (Hindu)
1 Lt., R. I. N. (Hindu)
1 Ft.-Lt. (Indian Chris-
tian)
1 Civilian O. 8. (Hindu)
(c) The National War Ac-
ademy Secretariat is
responsible for drafting
~ & constitution for the
proposed Nuotional War
Academy and for im-
plementing the National

War Academy scheme
when approved.

officers.

Nil Civillan Officers

Both officers are Indians . .
G.8.0.1I 1 Lt.-Col. (Hindu)

@G. 8. 0. III 1 Capt. (Hindu) . .

......

General Staff M. T.4 (b) is res-
ponsible under Director of Mili-
tary Training for all U. O. T. C.
matters. The General Staff Offi-
cer Iis Secretary of the National
Cadet Corps Committee in addi-
tion to his other duties. This
committee is at present engaged
in formulating a scheme for the
introduction of Cadet training

{ in schools and colleges.

Nil Civilian Officer
Both officers are Indiens
1 Lt.-Col. (Hindu)
1 Major. (Muslim)

The Armed Forces Na-
tionalization Committee
Secretariat is respon-

sible for obtaining and
collating all information
required by the Com-
mittee for @recording
their minutes and re-
commendations and for
preparing various re-
ports etc.

+ Answer to this question laid on the table, the questioner having not put the question.
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CoMMUNITY-WIsR DISTRIBUTION OF INDIAN OFFICERS IN SUPPLY AND TRANSPORT
DmecToraTE IN G. H. Q.

11566. *Mr. Ahmed E. H. Jafter: (a) Will the Secretary of the Defence
Departiuent pleuse state the number of Indian Officers, Military and Civilians
separately, emploved in the Supplv and Transport Directorate in General
Headquarters as on 1st March, 1947? ' .

(b) Do Government propose to give the community-wise distribution, show-
ing Hindus, Muslims, Sikhs and other minority communities separately, giving
ranks in each case?

Mr. @. 8. Bhalja: (a) and (b) I lay a statement on the table of the House.

—_—
Statement
Indian Officers employed in S8upply and Transport Directorate.
(a) Indian Military Officers . . . . . . . 19
Indian Civilian, Officers . . . . . 4
(b) (i) Military officers—

Rank Hindu Muslim Sikh Others Total
Colonel . . 1 1
Lt.-Colouel . 2 2
Major . 5 1 1 7
Captain . 3 3 2 8
Lieuts. . 1 1

Total .| 7 8 s | 6 1 19
(ii) Civilian Officers
0. 8. 4 4

CoMMUNITY-WISE DiSTRIBUTION OF INpiax OFFICERS IN M. G. O., Q. M. (5., AND
A. G.’s. Braxcues oF G. H. Q.

+1567. *Mr. Ahmed E. H. Jafter: Will the Secretary ot the Defence De-
partment please state the total number of Indian Officers, Military and Civilian
separately, employed in the M. G. O., Q. M. G., and A. G.’s Branches in Gene-
ral Headquarters as on 1st March, 1947, giving the community-wise distribution,
showing Hindus, Muslims, Sikhs and other minority communities separately,
stuting ranks in each case?

’
Mr. @. S. Bhalja: I lay a statement on the table of the House.

+Answer to this question laid on the table, the questioner not having put the question.
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Statement
Rank, Hindu Muslim Sikh Others Total
N
INDIAN MILITARY
OFFICERS.
M. G. O. Branch—
Lt.-Colonel . 2 1 1 1 b
Major 3 3 2 1 9
Captain 21 7 3 3 34
Q. M. G.’s Branch—
Colonel - 1. 1
Lt.-Colonel 3 1 4
Major 8 1 3 12
Captain 6 3 2 5 16
A. G.’s Branch—
Brigadier 1 1 2
Celonel 2 2 4
"~ Lt.-Colonel g 1 1 1 .8
Major 12 8 5 7 32
Captain 21 9 3 7 40
Lieuts. 1 1 2
ToTAL 82 38 22 27 169
INDIAN CIVILIAN
OFFICERS.
M. G. O. Branch—
@G. IT Apptte 4 2 6
0. 8. 8 1 9
C.G. Os. 16« 2 1 19
Q. M. G.’s Branch— ’
D. A QMG 2 2
0.8.. 14 1 1 3 19
Staff Captain 2 : 2

Apptt. (held by
Civ.) >

Farms Officer

S—
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Rank Hindu Muslim Sikh Other3 Total

INDIAN C1VILIAN
OFFICERSB.—contd. !

Q. M. G’s Branch—
contd.

Engineer Officer . 1 1

Post Control offi- 1 ! 1
cer,

Administrative 1 . 1
Officer, H

A, G.'s Branch—

D. A A G. ; 2, 1 1 4
C.G.0s. . 4 4
D A.D. . 1 1
. B. 27 2 4 33
ToTaL . 84 (] 10 3 103

EXPENDITURE ON DEVELOPMENT ScHEMES oF THYE CENTRAL (GOVERNMENT

1568. *Mr. Ahmed E. H. Jafler: (a) Wiil the Honourable the Finance Mem-
ber pleas: state (i) the total amount of money proposed to be spent on the
Central Government's development schemes that have been sanctioned so far;
and (ii) how much of the total amount sanctioned for such schemes will be
spent in (1) Funjub, North-West Frontier Province, Sind and Baluchistan; (2)
Bengal and Assam; (3) Delhi; and (4) the rest of India?

(b) What are the principles on which the allocation of the various develop-
ment schemes are based?

The Honourable Mr. Liaquat Ali Khan: (a) (i) and (ii) The total expendi-
ture involved during the next five years by the development schemes of the
Central Departments, other than Railways, which have been approved by the
Government of India is approximately Rs. 200 crores, It is not possible to
state the exact amounts which will be spent in various Provinces since many
of the schemes relate to India as a whole and not to particular areas.

(b) I would invite the attention of the Honourable Member to what was stated
in paragraphs 33 to 42 of my Budget Speech. ’

Mr. Yusuf Abdoola Haroon: With reference to the answer that 200 crores
has been set aside for the development schemes, mav I ask the Honourable
Member in what part of India these schemes will come into operation !

The Honourable Mr. Liaquat Ali Khan: If the Honourable Member will send
a question to that effect, I shall have the information collected.

M. Yusuf Abdoola Haroon: The question asked by Mr. Jaffer was as to how
the total amount for these schemes will be spent. Naturally, the Government
must have considered the various schemes in this connection and the Honour-
able Member must have some answer to my question.
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The Honourable Mr. Liaquat Ali Khan: As I said, the money is being spent

on Central schemes which will be located in various provinces, and as I further

stated I have not got the information at present with me; but I shall be glad to

supply the information to the Honourable Member privately or in the form of
a reply to a question if he so desires.

Mr. Ahmed E. H. Jaffer: May I ask if it is a fact that one crore has been:
allotted to the provinces of the Punjab, N.- W. F. P. and Sind? )

The Honourable Mr. Liaquat Ali Khan: I cannot answer that question as I
have not got the information with me.

‘Mr. Ahmed E. H. Jaffer: May I ask if it is not a fact that 80 crores have
been allotted for Delhi?

The Honourable Mr. Liaquat Ali Khan: That also I am unable to answer.

Mr. Yusuf Abdoola Haroon: May I request the Honourable Member to let us-
have full information on this subject privately as there is no time to put a ques-
tion because the session is coming to an end soon?

The Honourable Mr. Liaquat Ali Khan: 1 shall have the information collected
and send it to the Honourable Member who put down this question.

Lala Deshbandhu Gupta: May I ask if the GGovernment of India will exercise-
any control over the expenditure which will be undertaken in respect of these-
schemes ? ' :

The Honourable Mr. Liaquat Ali Khan: All these schemes will be carried’

out by the Government of India. T am referring here to the schemes under the
Central Government.

Mr. Ahmed E. H. Jaffer: May I ask for an assurance from the Honourable
Member that this amount will be properly distributed among all the provinces?’

The Honourable Mr. Liaquat Ali Khan: This amount is not being spent by
the provinces: it is being spent by the Central Government for schetes which
have an All-India importance and which would benefit the country as a whole.
As to the names of the various provinces where these projects are to be carried
out, I have promised that I will give full information to the Honourable Member-
as soon as it is ready.

Seth @ovind Das: Will the Government see that these schemes are located’
in such a way that every province is benefitted by them?

The Honourable Mr. Liaquat Ali Khan: That is the intention.

Mr. Yusuf Abdoola Haroon: May I ask the Honourable Member whether he
has seen all these schemes after he resumed his office?

The Honourable Mr. Liaquat Ali Khan: I have. '

Mr. Ahmed E. H. Jaffer: Sir, myv question was not answered clearly. T
would like to have an assyrance from the Honourable Member that these schemes
will be properly distributed and properly located in all the provinces and not
In one province only.

The Honourable Mr. Liaquat Ali Khan: It is the desire of the Government of
India that the schemes should be located in all parts of the country.

Captain Syed Abid Hussain: May I ask that these schemes will be distributed’
all over India ‘evenly'?

Mr. President: Next question.
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.B1arF EMPLOYED IN AND DISCHARGED FROM THE ORDNANCE SERVICE, MILITARY
AccouNTs DEPARTMENT AND MiILITARY ENGINEERING SERVICE ~

1509. *Mr. S. Quruswami: Will the Secretary of the Defence Department
be pleased to state: )

(a) the number of non-gazetted staff, unskilled, skilled and clerical, employ-
-ed separately in the Ordnance Service, Military Accounts Department, and
Military Engineering Service as on 1st April 1946 and 1st January 1947; and

(b) how many have been discharged since the cessation of hostilities and on
‘what terms?

Mr. G. S. Bhalja: (a)*and (b). I lay a statement on the table of the House
with regard to the Ordnance Service and the Military Accounts Department.
Details with regard to M. E. S. staff are not readily available and are being
.collected. They will be placed on tiee table of the House in due course.

Statement
— 1st April 1st January
1946 1947
Rs Rs.
3. Ordnance Service—
(a) Class of employee—
Unskilled . . . . . . . 1,25,940 1,04,668
Skilled and semi-skilled . . . . 86,957 76,600
Clerical . . . . . . 27,813 24,828
! Total . 2,40,709 2,05,886

(b) The total reduction is therefore 34,823. Of this the number discharged is approxi-
mately 24,000. The balance of 10,823 represents the number of men lost due to normal
‘wastage, i.e., resignations, termination of service as a disciplinary measure, returned to

pareat Departments, deaths, etc.

1st April 1st January
1946 1947
Rs. Rs,

11. Military Accounts Deparment—

(a) Class of employee— -
Clerks . . . . 27,072 25,014
Key Punch Operators . . 149 132
Acoountants . . . . 458 438
Stenographers . . . . . . 38 36

Total . 27,7117 26,619
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(b) The reduction in the strength in the Military Accounts Department between lst April
1046 and 1st January 1947 is due to normal wastage and the termination of the services of
‘re-employed staff and reversion to their parent departments of Government servants om
deputation.  There bas therefore not been any discharges as a measure of retrenchment.
Those who are retrenched will be eligible for gratuity.

MusLiM ExpLovEEs In M. E. S. Eastery COMMAND

1570. *Mr. Habibur Rahman: Will the Secretary of the Defence Departiment
please state :

(a8) the percentage of Muslim employees in the different departments of the
M. E. S., Eastern Command;

(b) whether it is a fact that in view of the low percentage, the Chief Engineer,
Eastern Command, issued directions to give due regard to the 20 per cent. quota
and not to retrench, revert or discharge Muslin employees;

(c) whether Government are aware that the number of Muslims in the
M. E. S. is so low that even if no Muslim is released or retrenched, it will take
at least ten years to come up to the level of 20 per cent; and

(d) whether Government propose to take steps to give due representation
to Muslims in the M. E. S., Eastern Command?

Mr. G. S. Bhalja: (a) I lay a statement on the table of the House.

(b) Instructions were issued by the Chief Engineer, Eastern Command, after
the first list had been released that no Muslim employee should be retrenched or
discharged without reference to him. No orders were issued, with regard to
reversion from temporary rank to substantive rank. The communal ratio
applies to recruitment and not to promotion.

(¢) Government are aware that the number of Muslims in the M. E. 8.,
Eastern Command is low, but this is a consequence of war time recruitment.
Every endeavour is being made to rectify this, with due regard to efficiency.

(d) Yes, Sir.

Statement

The percent.aée of Muslims in different categories of subordinate establishment in the
M. E. S. Eastern Command is as under :—

Category Percentage
- ——
Sub-divisional Officers . - 92
Superintendent E/M . 7-3
Overseers . . . 13-4
Bupervisors F/8 . n 18-6
Storekeopers . . . 126
Clerks .« Lt . . 117
Draughtsmen . ) . . 38 «
Combined . . . . : S 12:9

CARRYING OF KIRPANS BY SIKHS
1571, *Manlana Zafar Ali Khan: (a) Will the Honburakble the Home Mem-
ber please state what is the prescribed size, shape and form of J‘Kirpan
which the B8ikhs have been permitted to carry snd what are Government
instructions to them by which they are to abide in this connection?
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(b) What are the reasons in recognition of which the Sikhs have been
given the special concession to carry ‘‘Kirpans’ while all the' other communi-
ties in India have been denied this c?pcession?

() Do Government propose to allow everybody to keep sword in the
Centrally Administered areas? If so, when and if not, why not?

The Honourable Sardar Vallabhbhai Patel: (a) The Honourable Member pre-
sumably refers to the Centrally administered areas. There is no size, shape or
form of kirpan prescribed. ’

(b) The concession made to the Sikhs is based on a recognised obligation on
those professing the Sikh religion.

(¢) 1 am considering the question of relaxation of the Indian Arms Rules in
consultation with Chief Commissioners and Provincial Governments.  This is
one of the questions under consideration in that connection.

Mr. Ahmed E. H, Jafter: Is the Honourable Member aware of the fact that
the Sikhs in Delhi are carrying long swords? Are thev allowed to carry these
big swords without a licence?

The Honourable Sardar Vallabhbhai Patel: T have already informed the House
that there is no size, shape or form of a kirpan.

Captain Syed Abid Hussain: Is there no difference between a sword and a
kirpan?

The Honourable Sardar Vallabhbhai Patel: The difference is in the name
itself. One is called a kirpan and the other is called a sword.

Mr. Ahmed E. H. Jaffer: May I take it, therefore, that there is no differ-
ence in the size of a sword and a kirpan?

The Honourable Sardar Vallabhbhai Patel: There is a difference in shape
also.

Mr. Ahmed E. H. Jaffer: Then, what is the difference between the size
of the two? .

The Honourable Sardar Vallabhbhai Patel: A kirpan can be even longer
than a sword, because no size is prescribed for kirpan

Mr. Ahmed E. H. Jafler: May I take it, therefore, that swords can be
carried without a licence? Can the public use swords without licence in place
of a kirpan?

The Honourable Sardar Vallabhbhai Patel: If he is a Sikh, he can and he
can call it a kirpan.

Mr, Ahmed E. H: Jafler: May I take it, therefore, that a.Sikh can use a
long sword in pince of a kirpan? Is it the Honourable Member’s contention?

~ The Honourable Sardar Vallabhbhai Patel: I.have already said that for a
kirpan there is no size or shape or form prescribed. So, whatever the arm

iQs (and it may be of any size), if it is called a kirpan, it can be carried by a
Sikh. -

Mr. Ahmed E. H. Jafter: Then, may I take it........... .

Mr. President: It is no use pursuing this question any further. Next
question,
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LicexcE HoLpErs oF FIRE-ArMs 1v DELHI anDp NEW DELHI

1572. *Maulana Zafar Ali Khan: (a) Will the Honourable the Home
Member please state how many Hindus, Muslims and Sikhs are licence-
holders for guns, rifles and pistols in Delhi and New Delhi?

(b) How many Hindus, Sikhs and Muslims and others have been given
licences for fire-arms during the past two months?

. (c) Do Government propose to investigate and find out if there is any
truth in the rumours, that during the past few weeks, a large number of
lethal weapons have been imported into Delhi/New Deihi through some
agencies in Patiala and Faridkot States?

The Honourable Sardar Vallabhbhai Patel: (a) The number of licences
held by the various communities in Delhi Province is as under:

Hindus Muslims Bikhs

1688 1693 270

Information separately for Delhi and New-Delhi is not readily available.
(b) The number of licences granted during the last two months is as under: —

Hindus Muslims Sikhs

102 71 32

(c¢) Rumours have reached Government in respect of these and other States
as well, ¢.g., Bahawalpur and Rampur but investigation has not led to corrobo-
ration of any such rumours.

Mr. Ahmed E. H. Jaffer: Has the Honourable Member seen the notifica-
tion issued by the Bahawalpur State denying this allegation?

The Honourable Sardar Vallabhbhai Patel: It is a public property.

Sri M. Ananthasayanam Ayyangar: May I ask in respect of what arms—-
firearms or swords—the Honourable Member is going to relax the rules?

" The Honourable Sardar Vallabhbhai Patel: About swords and not about the
rearms. ’

Lala Deshbandhu Gupta: May I know if the Honourable Member is aware
of the fact that certain communities find it difficult to obtain arms in Delhi
8s most of the arms vendors belong to a particular community?

_ The Honourable Sardar Vallabhbhai Patel: Will the Honourable Member
kindly repeat his question ?

Lila Deshbandhu @Gupta: Is it a fact that those who are licensed vendors for
selling arms belong to one particular community and they refuse to sell arms
to licencees of other communities ?

The Homourable Sardar Vallabhbhai Patel: So are the liquor shopkeepers
That difficulfy cannot be avoided unless other communities aleo come forward
to get licence for vending arms.
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Khan Abdul Ghani Khan: Is the Honourable Member aware that Members
of the Legislature cannot purchase ammunitions from shops because the vendors
say they would sell only to Government servants. They demand that Mem-

bers of the Legislature should obtain special permit from the Deputy Com-
missioner ?

The Honourable Sardar Vallabhbhai Patel: I do not know about it. I will

make enquiries. If the Honourable Member wants any ammunition, he will
be supplied in any quantity.

Lala Deshbandhu Gupta: Is the Honourable Member aware of the fact
that since August 1942, many licences of firearms held by Hindus were cancel-
led as in the opinion of the local authorities they were sympathisers of the
Congress, if so will the Honourable Member make sure that-that prejudice

does not persist and Hindu applicants do not find it difficult to get licences for
firearms ?

The Honourable Sardar Vallabhbhai Patel: That is an old story, the ques-
tion has been asked several times. »

Mr. Sasanka Sekhar Sanyal: In view of the question put by my Honourable
friend Khan Abdul Ghani Khan and in view of the Government Member’s reply
thereto will the Honourable Member issue instructions to the Deputy Com-
missioner, Delhi that restrictions which are in force on account of this order
should not be made applicable to M. L. A.’s.?

The Honourable Sardar Vallabhbhai Patel: No restrictions are applicable to
M. L. A.’s. )

Mr. Sasanka Sekhar Sanyal: The Honourable- Member can take on our autho-
rity that when ammunitions are asked for, the dealers say that they are avail-
able only to government servants and that even M. L. A.’s. will have to obtain
permit from the Deputy Commissioner and in view of this categorical state-
ment will the Honourable Member consider the desirability of issuing instrue-
tions to the Deputy Commissioner, Delhi that this order sohuld not be made
applicable to M. L. A.’s.?

The Honourable Sardar Vallabhbhai Patel: If Honourable Members want
ammunition for legitimate purposes, I will make it available. ’

Mr. Sansanka Sekhar Sanyal: Will it be necessary for the Members of the
Legislature to approach the Home Member or some other people to satisfy
them that they require ammunition for bona fide purposes?

The Honourable Sardar Vallabhbhai Patel: It is not necessary to approach
the Home Member, Instructions will be issued to proper authorities for supply
of ammunitions required for legitimate purposes by Honourable Members of
this House.

Mr. Sasanka Sekhar Sanyal: Why is this distinction made between govern-
ment servants and members of the legislature ?

The Honourable Sardar Vallabhbhai Patel: I do not know of any distinction.
1 thought Honourable Members of this House are free to purchase any quantity
of ammunition.

Mr. Ahmed E. H. Jaffer: Will there be an arms and ammunition shop
attached to the legislature?

Mr. President: Next question.

SuspENSION OF IMPORTS OF SILVER BY RESERVE BANK
$1573. *Sree Satyapriya Banerjee (on behalf of Mr. Ananda Mohan Poddar):
(a) Will the Honourable the Finance Member please state whether it is a fact
that the Finance Department spokesmen stated in an interview on the 11tk

TTaken in the second round. Printed serially in these Debates.—Ed. of D. ’
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March, 1947 that Government fully approved of the Reserve Bank of India’s
action in suspending imports of silver?

(b) What steps have been or are proposed to be taken and when will they
be taken to prevent silver prices from soaring high?

The Honourable Mr. Liaquat Ali Khan: (a) Yes, Sir.

(b) It would not be in the public interest to disclose what Government have
done or intend to do in this respect. : -

Sree Satypriya Banerjee: Is there any possibility of silver being imported
from America in the near future?

The Honourfble Mr. Liaquat Ali Khan: Just at present the Government
have no such intention.

ASSAULT ON PASSENGERS BY BRITISH SOLDIERS AT JHANSI RAlILwAy SrtaTion

11574. *Sree Satyapriya Banerjee (on behalf of Mr. Ananda Mohan Poddar):
Will the Secretary of the Defence Department please state:

(@) whether Government are aware that twenty British goldiers created a
panic at the Jhansi Railway station on the 11th March 1947 by their drunkewn
and disorderly behaviour;

(b) whether Government are aware that they assaulted passengers, that
one of them brokhe into the womens’ compartment and that otherg took posses-

sion of the shunting engine and the engine fell into a ditch after running
for a while; and

(e) if so, what steps have been taken to prevent the recurrence of such
disorderly conduct?

Mr. @G. S. Bhalja: (a) Yes, Sir.

" (b) and (¢). According to Government’s information the facts are as
follows :

At 1830 hrs. on the 8th March 1947 seventeen British soldiers detrained at
Jhansi and had to wait until 0300 hrs. the following morning for their onward
journey to Cawnpore and Lucknow. Some of the soldiers are stated to have
left the station premises and to have got under the influence of drink.

It is alleged that they assaulted tonga drivers, damaged a Government motor
vehicle, and took a tonga pony on to the station platform where they attempted
to make it enter a railway carriage. Parcels and packages ready for loading
were also interfered with and there was some damage done to a private car.

Two of the men are stated to have boarded and started an engire wish three
wagons attached. This resulted in the derailment of the engine.

It is also stated that some of the passengers were frightened by the distur-
bance, but that no individuals—either members of the Railway Staff or others
-—were injured. No attempts were made to molest anyone.
Eleven men have been identified and have been placed under arrest pending
further investigation and disciplinary action. A court of inquiry is being held,
but the report has not yet been received.

Mr. Ahmed E. H. Jaffer: What happened to the tongs pony which was
pushed into the train and broke one of its legs?

Mr. @. S. Bhalja: I am not in a position to reply to that question. The
report of the court of enquiry is being awaited.

Mr. Manu Subedar: Is any money proposed to be deducted from the wages
of these soldiers and paid as compensation to the injured men?

4+Taken in the second round. Printed serially in these Debates.—Ed. of D.
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Mr. @. 8. Bhalja: The question of payment of compensation for any damage
suffered by any third party will certainly be considered.

Mr. Manu Subedar: Will these soldiers merely be reprimanded and sent to
jail for such criminal Misbehaviour or will they suffer in their pocket to the
extent to which compensation has to be paid?

Mr. G. S. Bhalja: I am sure the men concerned will be court-martialled and
it would be in the discretion of the court-martial to award suitable punishment
commensurate with the offence which may have been committed?

Mr. Manu Subedar: May I know whether the Defence Secretary has come
across in the Defence Department of any case where damage Jrad been done
by the Defence personnel and persons who suffered damage had to be compen-
sated and whether it was the policy in the past that such damages should be
recovered from the salary of such defence personnel?

Mr. @. S. Bhalja: There is no question of policy which arises. There are
rules laid down governing various forms of punishment to be awarded.  The
. officers conducting the court-martial will take all these into consideration, and
award the punishment they deem to be applicable.

Mr. Manu Subedar: Is it against the rules of the Defence Department that
defence personnel who misbehave in this manner should not have to forego
a part of their pay as compensation to be paid to the aggrieved party? Will
the Defence Secretary fell us now or will he look into the rules and tell later on?

Mr. President: I am afraid these questions are of a hypothetical nature.
The court of inquiry is there and the matter will be investigated. There is also
one further thing which should be borne in mind that, in spite of the fact that
something has happened which deserves punishment, the question before the
court of enquiry as indeed before any court is not only that an offence has
been committed, or not, but whether the accused before the court are guilty
or not. Tt is, just posdible that innocent people have been hauled up. If that
aspect is remembered, then such supplementary questions need not be put
at this stage till the accused are found guilty.

Shri Mohan Lal Saksena: What steps. do Government propose to take to
prevent repetition of such incidents?

Mr. @. S. Bhalja: Standing rules are laid down for awarding punishment
and all punishment is meant to be deterrent. I am sure deterrent punish-

ment will be awarded to those found guilty in this case so that a repetition of
such incidents will be avoided. .

Shri Sri Prakasa: In view of the fact that these incidents took place due to
drinking, will the Honourable Member prescribe some sort of test which every
soldier should undergo so that only such quantity of drink may be given to him
as would not send him doing such deeds?

Mr. President: Order, order.

LICENCES 1SSUED FOR ARMS BY THE DELHI ADMINISTRATION

1575. *Hafiz Mohammad Abdullah: Will the Honourable the Home Mem-
ber please state:

(a) the number of licences for fire arms, i. 6., shot-guns, rifles, pistols and
revolvers, etc., issued by the Delhi Administration from the time the present
Deputy Commissioner took charge;

_ (b) the number of such licences issued to the members of each community,
i.e., Hindus, Muslims and Sikhs:
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(¢) whether police enquiries were made as usual before the issue of all
such licenses, if not, why not; and
(d) whether Government propose to give an assurance to the House that
no discrimination is made in issuing such licenses?
The Honourable Sardar Vallabhbhai Patel: (a) 423 licences for firearins
have been issued by the present Deputy Commissioner, Delhi,

(b) The number of new licences issued by communities is as under:

Hindus Muslims Sik!us

160 111 54

(c) Police enquiries are not obligatory and were made where necessary.
(d) No assurance is necessary as no discrimination has been made.

Seth Govind Das: Is it a fact that though licences are issuced for pistols,
yet pistols are not available in the market?

The Honourable Sardar Vallabhbhai Patel: Pistols are not available because
they are sometimes in short supply.

Wak. GRaTUITY TO TEMPORARY ' CIVILIAN EMPLOYEES IN, DEFENCE SERVICES

$1576. *Dr. Zia Uddin Ahmad: Will the Secretary of the Defence Depart-
ment be pleased to state:

(8) whether it is a fact that war gratuity to temporary civilian employees
in the Defence Services was to be paid on the termination of the war irres-
pective of whether their services were required for a further period or not;

(b) if so, whether Government are aware that war gratuity is not being
peid to such employees until their services are dispensed with; if so, the
reasons therefor; and ’

(¢) whether Government propose to take steps to see that war gratuity
is paid to all temporary employees of the Defence Services who are entitled
%o the same now that the date of termination of the war is long past?

Mr. G. S. Bhalja: (a), (b) and (¢). No, Sir. Temporary Civilian employees
of the Defence Services are not eligible for the grant of War Gratuity. They
are, however, eligible for a special gratuity on discharge, like other temporary
eivilian employees of Government. This gratuity is payable only at the time
of discharge from the service on account of reduction of establishment, the
object being to mitigate the effects of unemployment.

)

UNSTARRED QUESTIONS AND ANSWERS

PunsaBr anp Pusuru Broapcasts FrRom ALL-lxpia Rapro, PESHAWAR

128. Sardar Mangal Singh: Will the Honourable Member for Information
and Broadcasting please state:

(a) whether it is a fact that the All-India Radio have decided to broad-
caat fifty per cent. of dramas, etc., in Pushtu from the All-India Radio,
Peshpwar, but only 25 per cent. in Punjabi from Lahore, although the
Punjabis in the Punjab are almost cent. per cent.; and

tAnswer to this question laid on the table, the questioner being absent.
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(b) if the anawer to part (a) above he in the affirmative, why there is this-
discrimvinating treatment towards the Punjabis?

The Honourable Sardar Vallabhbhai Patel: (a) the figures of 50 per cent. and:
25 per cent. are maxima,

(b) It would be incorrect to draw a complete analogy between the two langu-
ages and no discrimination is involved in prescribing different percentages.

PROPOSED INOREASE OF RENT oF THE LaApy HARDINGE SarAl, NEw DEerH1

129. Sardar Mangal Singh: Will the Secretary of the Health Department
be pleased to state:

(8) whether Government are aware that the daily rent of the Lady Hardinge-

Barai in New Delhi is going to be increased with effect from the lst April,
1947,

(b) if so, whether it is a fact that by this increuse the rent will be four
times what it was in 1939; and

(c) if the answer to part (b) above be in the affirmative, what is the policy
of Government in this matter? :

“Mr. S, H. Y. Oulsnam: (a) Yes.
(b) Yes.

(c) The Lady Hardinge Sarai is not a Government institution. It is held
in Trust for a charitable purpose and is vested in the Treasurer of Charitable
Endowments. The Chief Commissioner is the trustee and the managemen®
is in the hands of a Committee under the supervision of the Chief Commissioner.
The room rents are the sole source of income. The Committee has decided to-
increase the rents in order to cover the expenditure on certain essential repairs.

SHORT NOTICE QUESTION AND ANSWER

RBALISATION orF INCOME-TAX FROM STERLING AND DOLLAR COMPANIES OCARRYING.
oN BUSINESS IN BRITISH INDIA AND OUTSIDE

Shri Mohan Lal Saksena: Will the Honourable the Finance Member please
state:

(a) how many Sterling and Dollar Companies, carrying on business in Bri-
12 Noox tish India, made larger profits here than in foreign countries
during the years 1943-44, 1944-45 and 1945-46;

(b) how many of these were assessed to income-tax on the total profits,
that is, including profits earned outside British India;

c) how many of these companies did not submit returns under Section 19-A

of the Income-tax Act and what action, if any, was taken against them for no#
submitting the returns;

(d) how many foreign shareholders were in receipt of dividends amounting
to Rs. 25,000 and above and how many of them, if any, were assessed to Super-

%ax and what were the respective total amounts of assessment and realisation
therefrom ; -

(e) what steps Government propose to take to make realisation from the
aforesaid companies and other shareholders; :

(f) if it is a fact that no prosecution was lodged against the aforesaid per-

sons concerned as they swere outside the pale of British Indian T.aws as they
now stand; and

i

(g) if so, whether Government propose to take necessary steps to make

changes in existing laws so as to prevent the remittance of any money to such
defaulters ?
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The Honourable Mr. Liaquat Ali Khan: (a) The number of such companies,
so far as it is known, on the basis of completed assessments was 97 in 1943-44,
98 in 1944-45, 84 in 1945-46.

(b) All of them.

(c) The number of companies who did not make the return was 88 in 1943-44,.
89 in 1944-45, 75 in 1945-46.

No action has been taken against these companies who, it was represented,.
were unable to make the return as they had no access to the register of share-
holders maintained abroad.

(d) and (e). In the absence of the return under section 19A of the Act the-
precise number of foreign shareholders in receipt of dividends amounting to Ra.
25,000 and above is not available but 22 such shareholders are known to the:
Department. The number assessed to super-tax and the amounts of assessment
and realisation were:

Number Amcunt Realisation
of assessed - Rs.
cases Rs, (000) (000)
1043 44 11 24,40 14,49
1944-45 8 17,95 7,92
1946-46 5 5,76 53
Total . .. 48,11 22,94

Of the balance of Rs. 25,17 thousand the collection of demand amounting to
Rs. 24,68 has been postponed pending decision of an appeal before the Privy
Council. A sum of Rs. 49 thousand could not be collected as the assessees
had no assets in British India. ‘

(f) and (g). Yes. The matter has already been noted for an amendment
of the Act and the suggestion made by the Honourable Member will be con-
sidered in that connection.

Mr. Manu Subedar: In view of the fact that there is very grave apprehension-
that a large amount of legitimate taxation is escaping in this mauner and in
view of the fact that Government Bave the power to reopen all cases for six
Years backwards, will Government now maka an effort to recover whatever has
escaped in this manner? .

The Honourable Mr. Liaquat Ali Khan: As I said. the whole matter is under-
examination and (Government are considering the question of amending the
Income-Tax Act, so as to avoid all this evasion that has taken place.

. Shri Mohan Lal Saksena: With regard to the companies which did not-
submit returns on the ground that they did not have a list of the shareholders,
may I know if they required time or refused to submit such returns? °

The Honourable Mr. Liaquat Ali Khan: As far as I understand, it is some
officer of the company who is made responsible under the law; and the officer-
of the company stated that he did not have a register of shareholders whichr
was outside India. Opinion of the Legislative Department was taken and the-
Income-Tax Department was advised that no action could be taken againsf
the officer of a particular company, and the excuse that he had put forward
would legally be considered as valid.

/
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MOTION FOR ADJOURNMENT

UNSATISFACTORY REPLY TO QUESTION RE: STRIKE OF WORKERS AND MARINE
OPERATIVES OF CALcuTrta PORT.

Mr. President: I have received notice of a motion for adjournment from
Lt. Commander Aftab Ali who wishes to discuss ‘‘a definite matter of urgent
public importance, nameiy,—the unsatisfactory nature of the statement laid on
the table of the House by the Honourable the Labour Member in reply to oral
question No. 1531 put by Mr. Satyapriya Banerjee in connection with the
pending strike of the workers and marine operatives of the Commissioners for
the Port of Calcutta’".

. s
Will the Honourable Member explain how it is admissible and what he
means by the unsatisfactory nature of the statement?

Hony. Lt. Commander Aftab Ali (Nominated Non-Official): Sir, the state-
ment is unsatisfactory because it is both evasive and misleading . . . .

Mr. President: If the Honourable Member is merely arguing on the merits
of the statement, I am afraid 1 cannot allow any further debate. The only
ground on which the admissibility of the adjournment motion would be prima
facie worth consideration would be whether the statement raises wny further
issue or gives any further point which itself can form the subject-matter of an
adjournment motion. T should like to know whether the statement discloses

any facts which justifies the Honourable Member in bringing an adjournmen%
motion before the House.

Hony, Lt. Commander Aftab Ali: The statement says that a meeting took
place between the Chairman of the Calcutta Port Commissioners and the Port
Trust Workers’ Union on 2nd April last for the purpose of a settlement. That
was brought about by the Regional Commissioner of the Government of India.
I maintain that the so-called meeting was nothing but a complete farce.

Mr, President: Order, order; the Honourable Member cannot speak on the
merits. The unsatisfactory character of the meeting cannot be any ground for
-an adjournment motion. I will give the Honourable Member one more chance;
I do not propose to hear anvthing on the merits. :

Mr. S. Guruswami (Nominated Non-Official): Sir. T submit that the reply
-of the Honourable Member disclosed the decision of the Government of India .
that even the recommendations of the Pay Commission need not be imple-
mented by the Calcutta Port Commissioners. That will further aggravate the
gituation und trouble may spread to other- ports. So this is a matter which
should be discussed in the form of an adjournment motion.

Mr. President: On this issue, I may state that, the strike began on the 5th
February 1947 and today is the 11th April 1947. Government suggested to the
Port Commissioners that they should grant interim relief pending publication
-of the Pay Commission’s report. A few days ago this very subject came in a
different form raising a different issue about the danger to the Caleutta Tort.
I then pointed out that the Port Commissioners were a statutory bodv having
completg autonomy with the provision that the Government of India have gob
only the power of supervision and they could exercise that power, if so thought
fit. That itself implies that the Commissioners were free to accept or to reject
the suggestions of Government. The point that could be raised would be only
this inuch: »i:., “how far Government were justified in giving them latitude
and how far the Government, therefore, failed in exercising their powers of
supervision’’. That would be the only issue that could possibly be raised, but
Y am afraid it will not be an issue fit for an adjournment motion. It will be
» very vague one, and the motion also does not definitely state any such point.
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~ Mr. S. Guruswami: Government gave too much latitude to the Commis-
sioner. It is a very serious matter and as such I would request the Chair to
give his consent.

Mr. President: I am afraid the question about the duty of Government to
supervise such bodies and as to how far they exercise proper supervision or
not, is not definitely raised in the notice of motion so as to justify my aliowing
this adjournment motion.

ELECTION OF A MEMBER TO STANDING COMMITTEE FOR LABOUR
DEPARTMENT

Mr. Pregident: I have to inform the Assembly that upto 4 p.M. on Thursday,
the 10th April, 1947, the time fixed for receiving nominations for s vacancy on
the Standing Committee for the Department of Labour in place of Pandit
Balkrishna Sharma, resigned, one nomination was received. I, therefore,
declare Sri Bhagirathi Mahapatra to be elected to the Committee, the election
of which is now complete.

HINDU CODE

The Honourable Mr. Jogendra Nath Mandal (Law Member): Sir, I move
for leave to introduce a Bill to amend and codify certain branches of the Hindu
Law,

Mr. President: The question is:

“That leave be grantsd to introduce a Bill to amend and codify certain branches of
the Hindu Law.”

The motion was adopted.

The Honourable Mr. Jogendra Nath Mandal: Sir, I introdwce the Bill.
With your permission I want to make mention of one other point, as the Hon-
ourable Members of this House might be interested to know what steps Gov-
ernment propose to take regarding this particular Bill. Government propose
to circulate the Bill by Executive Order for eliciting public opinion, and on
receipt of public opinion Government propose to move a motion in the next
Session of the Assembly for the reference of the Bill to a Joint Committee of
both the Houses of Legislature. I only wanted to make this known to the
Honourable Members of this House.

Shri Sri Prakasa (Benares and Gorakhpur Divisions: Non-Muhammadan
Rural): Any date fixed for circulation?

The_Honourable Mr. Jogendra Nath Mandal: The date has not yet been
fixed, but it will be fixed so as to give us an opportunity to consider the Bill in
the next Session of the Assembly.

CAPITAL ISSUES (CONTINUANCE OF CONTROL) BILL

Mr. President: The House will now proceed with the further consideration
of the motion of the Honourable the Finance Mewmber that the Bill to provide
for the continuance of control over issues of capital, as reported by the Select
Committee, be taken into consideration.

Pandit Thakur Das Bhargava (Ambala Division: “Non-Muhammadan):
Junabe President Sahib . . . .
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Sri T. A. Ramalingam Chettiar (Madras: Indian Commerce): On & point of
order. The Honourable Member who is now addressing is well acquainted with.
English. Under Rule 59 of the Manual of Business and Procedure . . . .

Mr. President: Just to save the time of the House, I may inform the Hon-
ourable Member that this point was raised on another occasion during this
session and a ruling wes given on this subject. The Honourable Member is
perfectly at liberty to address the House in the Hindustani language.

Sri T. A, Ramalingam Chettiar: I do not know in what form it was raised.

Mr. President: Whatever may be his point, if he finds that there is any

further ground to raise a point of order, he will raise it on some other occasion,
instead of raising it now.

Pandit Thakur Das Bhargava: (The Honourable Member spoke in Hindus-

tani. For Hindustani text, see Appendix to the Debates for the 11th April,.
1847. FEnglish translation given below.—Ed. of D.).

Sir, I said yesterday that it is the duty of the Legislutor to prescribe different
punishment for different offences in a law. T referred to Mr. Bentham'’s Theory;
of Legislation. Sir, I want to adduce that principle. It runs thus:

““T.et us have a rule,

Which deals to crimes an equal punishment:
Nor tortures with the horrid lash for faults.
Worthy a birchen twig.”

1 need not elaborate the meanings of this couplet as it is self-explanatory.
It supports the principle I have referred to. Rule No. 3 to which I have drawn
the attention of the House reads:—‘‘Rule 8: When two offences are in con-
juncuion the greater offence ought to be subjected to severer punishment in
order that the delinguent may have a motive to stop at the lesser.”

Sir, this principie does not require any elaboratiou in this House. Every-
body knows if but nobody acts upon it. It appesrs that all Bills of this kind
which have been introduced are stereotyped copies of the ordinances which
were enforced during war time but today the foreign drafters of the ordinances
are no longer in power in the Government. I should request that now when
this ordinance is going to be given the form of a law we must try to remove all
its evils. In addition, I want to say a word about the defects in the Bill. If
you would look at Section 13(2? you would find it lays down that a Company’s
director is to be held responsible whether he has done any act or not; whether
he was present at the place where the cause of action arose or whether he had
any knowledge of the offence or not. This rule is wrong. It is said that this
sort of laws are harmless because usually such cases are never instituted. If
that is the case, where is the need for such a law? T-don’t want that the law
of our country should be so prostituted. Similarly, if you look at Section 14
you will find that the burden of proof lay with the accused. It has nowhera
been explained that many cases were instituted and as no justice was done this
law is being introduced under such circumstances making such changes in the
law can never be legal. I invite your attention to Section 5. I do not wani
to go in details because on another occasion I had stated fully all my reasons
in this connection. I cannot, however, leave it without pointing out that as

the present law provides for sufficient protection to a public servant there is no
need for this section. .

I don't tind any provision in the Bill relating to sanctions. I am not inm
favour of sanctions but if you would look at Section 8 you will find that it em-
powers the Government to condone the offence. There should, therefore, be &
sanction provision. Leaving legal niceties I want to draw your attention to one
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or two things. Section 8 contains a provision under which a Company can be
recognized. I'want that Companies outside British India should have no need
of such recognition. Under the law as it is people from British India and
Indian States cannot join together to open a company. I want that a law may
be framed which -would do away with the need of obtaining recognition for such
persons. 1 want to point out that Sections 8 and 4 do not contain so many
causes of complaints as there are in Section 5. This section deprives a person
of the right of using his or her capital as he or she desires. Any person infring-
ing the section becomes an offender. I should say that this provision compels
a person not to use his capital as he wishes. Nobody should have any restric-
tion for the disposal of his capital. A person caught in' the effort to commit
suicide is awarded a year’s imprisonment and this one year’s imprisonment is
also prescribed for the breakers of this law. In fact, this measure is in no way
beneficial to us. There is another thing which I want to bring to your notice:
if Government wishes to interfere with the freedom of the individual restricting
him not to use his capital without Government’s consent; if 10 or 20 persons
wishing to start a joint-stock company cannot do so without the permission of
the Government on the assumption that an individual’s or a group’s capital is,
in fact, the capital of the whole society, then the responsibility of the Govern-
ment increases. In such cases it devolves upon Government to help people who
desire to strat a company not only with its guidance fut also with arranging to
secure the requisite machinery from whatever place it may be obtained and
also with money if they stand in need of it. If the Government cannot dis-
charge these duties it has no right to restrict them in the use of their capitals.
Until the Government takes upon itself the discharge of these duties it does
not Teem proper that it should interfere with the rights and freedom of the
people.

Mr, Sasanka Sekhar Sanyal (Presidency Division: ~ Non-Muhammadan
Rural): T want to offer a few suggestions in the hope that the Honourable Mem-
ber in charge of the Bill will remember and consider them with reference to
the rule-making power which he is obtaining to this Bill.

Without meaning to accuse the department of intentional irregularity, I
ought to be given the liberty of taking the House into iny confidence when I
say that the Capital Issues Department deals with applications in such a way
as to create an impression of being guilty of vagaries. That is for one reason,
when applications are discussed and dealt with by this Department. Very often
the parties are not allowed any opportunity of putting their claims as such. 1
am aware of the fact that some parties take the trouble of comning and appcint-

_ing their own agents and contacting the Departments so that they can make
their cases and claims heard. But there are other parties who are not aware
of the fact that such an opportunity is made available by the Department and
therefore they prefer to content themselves by sending their applications, ex-
pecting that they will be dealt with on merits. But the fact that this is not
done results in an undesirable state of things. I am aware that certain appli-
cations which came from Bengal were dealt with so abstractly on merits that
the real problems were lost sight of. But I will illustrate my point.

The capital issues authorities grant or refuse according to the merit of the
company which is disclosed in the application and the balance sheet, itself.
Before the position of the balance sheet, I want either the Secretary or the

Member to hear!
Mr. President: The Honourable Member wants the Finance Member to hear.

The Honourable Mr. Liaquat Ali Khan (Finance Member): 1 am listening
to him. :

Mr. Sasanka Sekhao Sanyal: Ordinsrily I do not find fault. An application
for issue of capital sanction is considered on the merit which is disclosed on the
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paper, but so far as certain contingencies that did arise in Bengal, the less the
merit on paper, the greater the claim of the company to increase capital issues.
For example, recently on account of the riots in Bengal very good companies
came to grief. Their capital was destroyed. Their shares went into poor value
and for similar other reasons, the original good condition of a company which
would make them entitled to further replenishment in the matter of shares
became a little poor. Now the only chance of these companies surviving the
“ onslaught of this situation was to get more capital so that they might rehabili-
tate themselves through the distress that was upon them, Therefore. in these
special circumstances, T submit that the ordinary formula of merit should not
be made the standard. Rather the standard should be made the other way
about. When such cases come before the Department, they should send their
representatives so that they can explain why such a debacle has taken place.

In this connection I must make an appreciative reference to Mr. Ambegaokar.
The other day I had a discussion with him through a particular case and we
agreed that ordinarily there should be a circular issued by the department of
capital issues that the companies may be present at a particular time to be
specified by the authorities so that they may understand where defects lie
so that they could improve upon their position, and . . . . .

Mr. K. G. Ambegaokar (Government of India: Nominated Official): That
was with reference to Banking Companies only.

Mr. Sasanka Sekhar Sanyal: But then it was a question of capital issues.

1 said with reference through that particular case we had occasion to discuss
and it was desirable that there should be a regular hearing. In this Bill there
is a provision for allowing appeals but I submit that if instead of allowing an
appenl against an order, which will be passed merely upon paper, if oppor-
tunities are given to parties to present their cases at the original stage, there
will be less appeals and troubles for all concerned.

1n this connection 1 will give an example to mny friends on the Treasury
Benches. Sometime back before this Government came into office, a particular
industrial concern of Bengal applied for capital issues to the extent of one crore
—350 lakhs for one purpose and 50 lakhs for another purpose: on€ for jute and
the other for silk. After some negotiations between the Department and the
party. the party was prevailed upon by the Department to go in for the total
with respect to jute. Therefore after the instructions had been given by the
Department of Capital Issues, this commpany combined the two projects into one
and made an application for one crore of rupees for jute and it was at the
instance and inspiration of the department that it was granted. On the basis
of that grant, which was absolute, they floated shares to the extent of more
than 35 lakhs besides going in for financial commitments in the matter of pur-
chase of land, bricks, and so forth. All of a sudden in October 1946 when this
Government came into office, without any opportunity being given to the party
as to why a change was going to be made, they were suddenly confronted with
a notice that their sanction was withdrawn. Upta the previous stage Govern-
ment was trying to get information as to what were the companies from whom
they were to import machinery and goods. But suddenly there was an order
that the original sanction was withdrawn and the reason given was that there
was no need for a fresh jute Bill in Bengal, which is a preposterous position.
Long after the grant of sanction to this company, a particular company which
was headed by an influential gentleman who had a big pull with the Bengal
Government and with the Government of India at that time got a sanction for
a jute mill. Suddenly they discovered that this matter had reached the satura-
tion point and the original sanction giverdt unconditional]y to the first party was
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withdrawn. This matter was recentiy brought to the notice of some members
of this and the other House and we have represented to the Member in charge
of the Department of Industries and Supphes through another channel and I
hope the real position will emerge out of this. 1f 1 am referring to it, it is
not on the merits of the matter but to illustrate that the ultimate position taken
by the Government is ruinous to parties. Therefore I would suggest that since
the Government have made provision in clause 11 for the appointment of a Com-
mittee, the Honourable Member in charge should define the powers and scope
of the committee through the rule-making power. 1 do not want to disturb the
structure of the law as it is. But the rules must be so provided as to specify,
define and formulate the scope and duties of this Committee. What 1 parti-
cularly desire is that this Committee should be a moving body. Yesterday the
Honourable the Finance Member said that he wanted the members of the As-
sembly to be associated with the Committee. But I would rather have a Com-
mittee which would be thoroughly autonomous and capable of examining cases
on their merits not only with reference to the ideas of the Government but also
with reference to an examination of the condition in the locality. This body
must be a body functioning all the year round and they must deal with applica-
tions in particular provinces, not merely from the Secretariat at Delhi. They
must go to the provinces and examine the applications received from the parti-
cular province in the light of the conditions prevailing in the locality. They
would resolve a large amount of difficulties which are otherwise created. It is
not ordinarily very easy for parties in villages or in the interior to go up to Delhi
with all their paraphernalia of establishment and representatives. If they get
this body of judges in their own province, they can appoint their own competent
agents who can explain things better to the Committee and in this way the
difficulties will be solved. Therefore I request the Honourable Member to keep
this in mind. He need not go in for a committee in the Bill itself. T do not
ask that the rules must be placed before this House but I would request him
at least before the first instalment of rules are put into operation that he would
lay them before this House, so that Honourable Members can offer criticisms
and suggestions on the mitter. We all know that when there are rules by
virtue of an Act, the rules become more important and operative than the law
itself. I hope the Honourable Member will give as much consideration to this
suggestion as possible and make the Committee operate and function in such a
way that it will not only be responsible but also responsive to the varying needs
of the different places in the country.

Mr. K. G. Ambegaokar: Sir, the question:be put.

Shri’' Mohan Lal Saksena (Lucknow Division: Non-Muhammadan Rural):
Sir, with your permission 1 would like to ask the Honourable the Finance
Member whether or not the exemption allowed in respect of capital issues upto
the extent of five lakhs will be allowed under this new law?

The Honourable Mr. Liaquat Ali Khan: Yes, it would be allowed. I was.

going to answer some of the points that were raised in the Debate, but the Hon-
ourable Member was a little too quick.

Mr. President: The question is:
“That the question be now put.”
The motion was adopted.

The Honourable Mr. Liaquat Ali Khan: Sir, my Honourable friend Mr.
Sanyal has gaised certain points. He has suggested that the Department of
Capital Issues should provide opportunities for the parties concerngd to place-
their cases before the department. The Examiner of Capital Issues has always-
been and is willing to see the parties that apply for capital issue.
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‘The other point that was raised by him was in connection with the Com-
:mittee. He suggested that this Advisory Committee which has been provided
Jn the Bill should be a permanent committee and a kind of roving committee,
which will go all over the country and examine each application on the spot.
He put forward the argument that it was difficult for people living in the villages
to come to Delhi with all their account books and their managers and so on.
But my Honourable friend forgot that if he is thinking of the people with small
capital it would not be necessary for them even to apply for permission, because
‘there is the exemption upto five lakhs. Surely, if any one whether he lives in
.8 village or in a city, wants to float any company for larger amounts than five
lakhs, I think it should not be very difficult for him to come to Delhi with his
Jbooks. If he wants to transact such large business by sitting in his village and
not wanting to move out of it. I think, Mr. President, that it would be unsafe to
allow such a person to get the money of the poor shareholders to be managed
by him sitting in a remote corner of the country.

Mr, Sasanka Sekhar Sanyal: He can go to the provincial capital.

Shri Sri Prakasa (Benares and Gorakhpur Divisions: Non-Muhammadan
Rural): This five lakh exemption is not mentioned in the Bill.

The Honourable Mr. Liaquat Ali Khan: I would refer my Honourable friend
%o Section 16, which says:

*‘All orders made or deemed to be made under the provisions of the Capital Tssues
(Continuance of Control Ordinance, 1947) and in force immediately before the commence-
‘ment of this Act shall continue to be in force and be deemed to be orders made under the
.corresponding provisions of this Act.”

-8o it is already there. As my Honourable friend Mr. Saksena put a very direct
-question to me, I have given him a very direct reply that the present exemption
-of five lakhs will continue. )

My Honourable friend Mr. Bhargava has dealt with a number of poiuts. All
that I need say is that all that he has stated in connection with this motion
‘was very carefully examined by the Select Committee and I think, Sir, that his
fears are unjustified. Since this Capital Issue Ordinance came into force there
have been only two prosecutions under the powers that are given to the Gov-
ernnent.  One of them was of # minor nature and the person who wos pro-
secuted was let off with a warning. The other one is of a rather iniportant
nature and 1 think from the fact that this case has been going on for two vears
it shows that the party concerned must be pretty powerful. T have no doubt
‘that the party concerned will be ab'e to secure justice in an ordinary court of
law. There is no summary procedure provided here for these trials. The case
has got to come before the ordinary courts. The punishment has been pro-
vided. As a matter of fact in the Bill the maximum punishment provided
was two years and it has now been reduced to one year by the Select Committee.
‘My Honoursble friend Mr. Bhargava seemed to think that if the punishment
provided in any law—the maximum punishment—is for a certa'n period of time
then the maximum punishment becomes the minimum punishment. That is
not so, Sir. It would depend on the nature of the offence and I have no rea-
-son to doubt that our courts would administer this Act fairly and justly.

Sir, I attach very great importance to the Advisory Committee which has
‘been proposed in this Bill and I do hope that this Advisory Committee would
prove very useful to the Government and the Department concerned in dealing
with applications that come up for eapital issues. With this new provision for
the appointment of an Advisory Committee 1 am quite confident that there
would not be any cases where the party concerned would have any legitimate



CAPITAL ISBUES (CONTINUANCE OF CONTROL) BILL 3333
grievance or where the party concerned would not receive a very full and fair
consideration of his case. .

8ir, I hope that the Honourable Members of this House would support this
motion. And may I request my Honourable friends to co-operate with the Gov-
ernment in disposing of the business, quite a lot of which is still left over to be
finished this session?

Mr, President: The question is:

“That the Bill to provide for the continuance of control over issues of capital, as reported
by the Select Commitiee, be taken into consideration.’

The motion was adopted.

Mr. President: Today being Friday, the House will adjourn at 12-45. Bub
before it rises I may just mention that a request has been made to me for a
change in the order of business for the day. After the present motion is disposed
of and after the subsequent motion, ‘‘that the Bill be passed’’, is also disposed
of, it is proposed to take up the Resolution of the Honourable the Leader of
the House and then the further Legislative Business will be taken up. I
believe it will be convenient to Honourable Members of the House. I find no
amendments are tabled to that Resolution.

The Honourable Mr. Liaquat Ali Khan: If no amendments are going to be
moved to this Bill, Sir, we might dispose it of.

Mr. President: But I find there are a large number of amendments.

Pandit Thakur Das Bhargava: In compliance with appeal of the Honourable
the Finance Member I do not propose to move any of my amendments.

Mr. President: I should like to have such an assurance from the other
Honourable Member, Mr. Tamizuddin Khan also.

An Honourable Member: He is not here.

My, President: If he is not present I find it difficult to accept that his right
~is gone. But I take it that he will agree. If we can finish the Bill now I
shall put all the clauses together.

Mr. Sasanka Sekhar Sanyal: May I ask the Honourable the Finance Mem-
ber a question with regard to that one matter? 1 asked the Honourable Mem-
ber to consider the question of placing the Rules before the House. What has
he got to say with regard to that?

The Honourable Mr. Liaquat Ali Khan: Every suggestion that is made by
any of the Honourable Members of this House receives my very careful con-
sideration.

Mr, President: The question is:

“That clauses 2 to 16 stand part of the Bill.”

The ‘motion was adopted. .

Clauses 2 to 16 were added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

The Honourable Mr. Liaquat Ali Xhan: Sir, I move:

*“That the Bill as amended be passed.”

Mr. President: The question is:

‘“That the Bill as amended be passed.’

The motion was adopted.

a The Assembly then adjourned for Lunch till a Quarter Past Two of the
ock.
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The Assembly re-assembled after Lunch at a Quarter Past Two of the Clock,.
Mr. President (The Honourable Mr. G. V. Mavalankar) in the Chair.

RESOLUTION RE RATIFICATION OF PEACE TREATIES WITH ITALY,
ROUMANIA, BULGARIA, HUNGARY AND FINLAND

The Honourable Pandit Jawaharlal Nehru (Leuader of the House and Member
for External Affairs and Commonwealth Relations): Sir, I beg to move:

‘““That this Assembly recommends to the Governor General in Council that he do ratify
the Peace Treaties witi Italy, Roumania, Bulgaria, Hungary and FKinland, signed in Paris
on the 10th February, 1947, by Sir Samuel Runganadhan, High Commissioner for India,
London, on behalf of India.”

It is about two years since the War ended in Europe and soon after that the
War ended in the Far East also and still we are struggling v find some equili-
brium for this so-called peace. The main treaty putting an end to the War,
that is to say the treaty in regard to Germany has not taken shape yet, nor
has the treaty in regard to Japan. The treaties relating to other European
powers which are contained in this Resolution have been drafted and signed
and I stand up here to ask this House to agree to their ratification. = These
treaties are enormous bulky documents which, if the

House is so in-
terested, members can refer to.

They have been placed in the Library as
well as on the Table here. They have taken shape after prolonged discus-
sions. First of all, I may briefly indicate the procedure adopted in arriving
at these treaties. In December 1945, there was the Moscow Conference. At
this Conference it was decided that treaties should be drafted by the sig-
natories of the terms of surrender, that is to say, in each case those parties
who were present at the time of the surrender should draft the treaties, which
meant that all the treaty should be drafted originally not by the same set of
people but by those who were particularly concerned with each of them. 8o,
these drafts were prepared. Then came the Par's Peace Conference in the
autumn of last year. This Conference after several months of discussion came
to certain tentative conclusions which were in the nature of recommend:utions
fo the Council of Foreign Ministers. Then the Council of Foreign Ministers
sat down and drew up the final texts of the treaties round about the rniddle
of January last. These texts were circulated to the Foreien Ministers and
ultimately these treaties were signed in Paris on the 10th February 1947,
There is a clause in the treaties that they have to be ratified by the other
parties concerned, that is to say, the defeated parties but they come into
effect immediately on ratification by the four powers, the U.S.A., .thp Soviet
Union, the United Kingdom and France. In effect, they come (into_opera-
tion whether any other powers sign them or not but we thonght it right and
proper that our representative should sign them. on our behalf in Paris cn the
10th TFebruary and therefore we authorised Sir Samuel Rur}ga?ndba.n.- who
had also led our delegation at the Peace Conference in Paris last yeur. to
i 1 and he has done so. . )
mg?\Totxlv}?(gir. those treaties renresent numerous compromises between fh'e various
powers concerned, more chiefly between the two groups of powers .whw,}.\ sov(?.e‘-
times come into conflict with each other whenever any subwec}t is ‘p(;,mgt 1‘:-
cussed. The treaties. I suppose if one examined them careful y...fvg;ll no; e
found ta be very ideal in many respect_s, because of the inevitable ]m\ 1_1:‘2
of comnromises. India as such is not d\}'ectlv or intimatelv c?nce'nw'}«‘ wit
many matters raised in these treaties which nffect the boundarlv)es in Jltx;](me
and varions other matters but Tndia is intimatelv concerned ecau:ﬁ ,t.ese
treaties mav lav the foundation of peace or of war, because whgn r‘le'f m?]c;
601;1@3 for the treatt with Germany to be finallv d}':wnirllgvtz“‘f}eslg%; N ’f"‘:"":.e
!:‘;’:..k(‘l3 oy g:i??tcgl\mfnzﬁeasﬁ&:ﬂ:hg: %ﬁ::::y t:coﬁgmicaﬂv and othorwise
of Germany . ' : the treatv with Ger-
orld peace denends very greatly on what 'the v

f::n:h;;?fe.w nge::sfore Indis is intimately concerned in that wider aspect.
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though not so much concerned with the smaller matters affecting boundaries
and other juternal dispositions.

Now, 1 may wention that at the Peace Conference and elsewhere, es-
pecially at the Peace Conference, whenever various matters were discussed,
there was always an uniortunate tendency not to consider a matter on its
merits as such but rather from the point of view as to whether a decision
helped one party or the other. Merits were often sacrificed to that end and
a country like India which tried to steer a middle course and tried to consider
every matter on the merits found 1itself in a very difficult position, nov only
a difficult position but a position which was criticised by both parties, because
we refused to line up with any bloc. I wish to ‘make it clear that by our
signing this treaty we do not line with any particular bloc. In fact, the
treaty itse!f is & compromise between those respective blocs.

The treaties may be divided into three parts, the political, economic and
military parts. The military part consists either of zones of military occu-
pation for a period or demilitarization and preventing those defeated countries
from keeping armed forces. I shall only mention a few of the main points
that arise in these treaties. There are many points of small detail which
gave rise to a good deal of controversy. One of the points of dispute was
the frontier between Italy -and Yugo-Slavia, more particularly the future of
Trieste. The Frontier was determined and Trieste was given the status of
free territory with a more or less democratic council. Then another point
that arose was in regard to the Ital’an Colonies in North Africa. In these
treaties Ttaly renounced all rights to her former colonies and it is further
stated in tle treaties that the wishes of the inhabitants will be ennsidered
in regard to the future of these colonies and commissions of inquirv will be
appointed from time to time find out what the wishas of the inhabitants
are. Then. Sir, there have been certain changes in regard to Hungary and
Yugo-Siovakia. A certain part, a fa'rly small part of Yugo-Slovakia, has been
handed over and some frontier ratifications have taken place.

Then, come the economic parts of these Treaties., which concern mainly
with reparutions. We are not d'rectly concerned with them and we are not the
sharers of these reparations at all with those countries. It was stated on
our behalf that we wouid not claim any reparation from those particular coun-
tries, but a tertain saving clause was put in, I believe, to the effect ’rhaf-. if
we had anv monev to their credit, frozen or otherwise. thef\ we could raise
that matter. Probably one of the most contentious clange in thesa Treaties
was with eegard to the future of the Danwvhe, shont which there was rather
bitter controversy. And the controversy is not comp'etely sef:tlnd or over
yet, but scme kind of provisional arraneements have been amvgd m-..f f}?,
I do not kncw whether it is necessary for me to ta!&e up the +t1mv= of the
Hous= bv ooing into these Treaties in regard to the Ba kans apd Ttalv hec'nns‘e
it is a little difficult to understand the various rather compl caf?d anAd i".t!"l-
cate chapters of these Treaties relating to a large number of points. Tt will
serve little purpose if I were to deta’l them to the House. Tb::-rafore.
I do not propose to take up the time of tha  Touse.
But I do think it is rieht for us to assoc’ate onrse]‘ves with thege
Treaties as we have associated ourselves with the United Nations and i heg
of the Honse to nass this Resolution which in effect, is & Resolutic~ nf rati-
fication of these Treaties. 1

: on moved: .

‘#:;t Pt:?sﬁ(}:gtnhsel?eoc!)‘rl::nends to the Governor General in ’.’osmoi'l tha't. he d'n rnhf_y
the Peace Tresties with Italy. Roumania, Rulearia, Huneary gnd lean;l._sla'ned in P;!‘ls
on the 10th Fehrnarv, 1047 by Sir Samuel Runcanadhan, High Commissioner for Tndis,
Longgfho’bgevih;'t; ga:n?géntral Provinces Hindi Divisions: Non-Muham;ngﬁan):
Bir. T want to congratnlate the Honourahle Member for Fxternal A-ive for

bringing such a Resolution before the House. As far as I rememher dnring
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the last 23 Years of my life in the Central Legislature such a Resolution wus
never brought either in the Council of State or in the Central Assembly.
This shows that we are really at the threshold of our freedom and the Cabin,
which is functioning

inet
) today is the rcal Cabinet and is not the Fxecutive
Council of His Excellency the Viceroy as it used to be before.

~ Now. Bir, so far as these Treaties are concerned, I do not wish to tuke
the time of the House. I have full confidence that the Honourable Member
in charge will see that as far as India is concerned, we play our part in the
world affairs as we ought to try to see that there may not be any wars in
future. As there is a heavy agenda before the House and we waut to finish
this session by tomorrow, 1 do not want to take any more time of the House
and I wish again to congratulate the Honourable Member for External Affairs.
8ri M. Ananthasayanam Ayyangar (Madras Ceded Districts and Chittor:
Non-Muhammadan Rural): BSir, :

it is more difficult to maintain peace than to
end a war. We should see that the terms of the T

reaties that we are going
to ratify and which have already been signed on our behalf are kept properly
6o that there may be no occasion for another war. Sir, you know under
what circumstances we were obliged to get into the war. Then, for the first
time, our country and the Congress wanted the enunciation of the principles
for which the war was being fought. Till then Mr. Churchill was saying
that the object of the war was to succeed in the war or to be vietorious. It
was thereafter that the Atlantic Charter was brought into existence. But
8o far as India was concerned, we complained that the Atlantic Charter did
not apply to us and some also said that as it was prepared in the Atlantie
Ocean, it was drowned in that ocean. Thereafter. it was said that the Pacific
Charter came in. Ultimately, we found that these Powers that fought in the
war and tried to become victorious also tried to re-establish themselves in
the Colonies which they had lost and ultimately succeeded also in trying -
to dismember those countries which lost in the war. It was the imperialistic
powers of Fngland and France and even chota powers like Belgium and
Holland that gave cccasion to Germany, Japan and Italy to view with one
ancther or,-at any rate, ultimately to join -hands with one another to build
Empires in the world. You know too well, Sir, how Japan in this combina-
tion tried to have its sphere of influence over the whole of .Asis} in Qrder to
build an Empire there. How Italy wanted to build an Empire in Africa and
how Germany wanted to have the whole continent of Europe for itself.
Thanks to the Almighty that these powers have been baulked in their altempts.
The imperialistic powers that have now become victorious huve become th'e
object lesson for the other powers to rise and to Luild large Empires and it
is this very thing that was the cause of the last war. Are we sure that by
entering into these Treaties we are trying to avoid the causes of the fnture wars.
What has happened to Viet-Nam? Are nof the French still trving to hold
Viet-Nam under their thumb and not to grant it indepgndpnne? an.e not
the Dutch used not onlv their war ships against Indonesia l?nf- are.trvmg.fo
maintain their hold on Indonesia and other peonles? Whnt is BRelgium doing
with resnect of its Congo? FEngland has grudginely tne.d to_release the hold
over India and Burma. Still. Sir. the same old storv is being repeated and
I do not know when it wi'l come tn an end. The new Vmorr'\v hn.ﬁ come and
the ie gning on with his interviews nll over the c.n.vmf.rv. He is gning ‘o orant:
an interview to the Governors and T do not know if hcj would also ‘.ﬂfe to grant
an interview to all the civilian officers who mav not like to leave thu'r. conntrv.
8q lone as these vpowers are still trving to hold on to thg vast Emnires wh}ch
thev have hnilt, T am not sure whether f.h.ere~won'd not be another occasion
for war. What hag happened to Tfaly in t.hls war may h?pnen to these nowers
later on if annther war takes place. TItalian Emm.re it 1?.§rue. has been dis-
membered and Ttaly has been left with the possession of its own country. All
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its colonies have been taken away. What India should do being a party to
these Treaties is to see that those colonies of Italy—Eriteria, Libya and Somali-
land—become independent States. Lybia and Eretria are oecupied by Arabs.
I was told a story. Some of my friends belonging to the Defence Consulative
Committee were taken during the war to North Africa. They were chatting with
some of the Arabs who were servers at the table. The servers did not know
English, they knew only a smattering of English. Our men asked them whom
they liked most. The Arabs said they like the British Indians. So far
as Italians were concerned, they raised their hands and showed by signs how
much they hated Italians. At that time the Italian Governor was Graziani. There
was a conepiracy against him by Arabs. Graziani came to know of this con-
spiracy and caught hold of the conspirators and packed them in an aeroplane
and -got them hurled from the air and killed them. The native tribes of Lybia
and Eretria are anxious to become free. We must help them to establish free-
dom in their own country. They must be allowed to have their own consti-
tuent assembly and evolve their own democratic constitution. So far as Treiste
is concerned, it has been made a free State. U.N.O. Security council has ap-
pointed a Governor who corresponds to a limited monarch and exercises certain
powers, there is a legislative council, composed of adult men and.women re-
turned cn adult franchise. There is a counecil supporting the Governor. I am
sure the Security council will use the good offices of the Governor to bring
prosperity to Trieste. After a period of five years, another Governor will be
appointed. It is @ scandal that with regard to this Trieste there was a s3ramble
by most of the powers to grab at it. It is the duty of the Government of
India to see that these small nations are not swallowed up on account of the
imperialistic tendencies of the western powers =o that these small territories
may not become once again the cockpit of another world war. The Hononr-
able Member referred to Danube and it sti'l continues to be the anple of
discord among various nations. There is the thorny question of Dardennels.
Russia wants that this ought to be thrown open to all countries end esvecially
Russia should be able to have free access to the Dardennels to go out into the
Mediterranean. Similarly it wants that the Suez Canal should be made free
for all countries. I am sure that if the Honourable Member keens a wa.tchfn]
eye on behalf of the Government of India, India will have a safe place in the
comity of nations and I trust India will be able to esercise greater 'mﬁnence
in the decisions of international councils. India is not an imperinlistic nower.
she has no designs on the territories in anv other part of the world and she
will take a ba'anced view of thinegs, which unfortunately one dnes mnot find
among ths western nations. We are not havpy at tl?e events in Greece. The
Right Wingers' in Greece are being helped bv Amenca_ and Encland to crush
the guerillas who want to establish a democratic state in the reg‘. sense nftthe
term. General Franco of Spain is being encouraged to esteblich .h'ms.nh ag
a monarch. These are bad omens nhead. We do not know what is coine to
happen much sooner than we exnect. Unfortunatelv +‘pet:e mav be another
war. India is on the eve of becoming independent and it is up to n= to nl.ay
our part in maintaining pence for which our representative has pnt his sig-
nature and we are puttine our seal o':\ it. dIrfWi]?}‘ all svecess and all peace
fo our efforts and let Almichty bless this undertaking. ) L

T would also urge upon the Honourable Member to.be 2areful “1 gpgmc_ve YT:{;
negotiations with Germany and Japan. W“"T“""’ with resnect fo ':: ~tions
powers, no reparations are dne to us. from Germany and Janan. f:“"] rr“:h-i—
are due. We have been promised reparations. T am sure in the fin ! M"o,rv
bufion we mav get some reparations. in the shane of some bmkpr.'hrl':l ’ Tt it
for which there may not be market in any other part of ﬂa""' “""'a' Ao nok
comes to our getting mere” tinsels. 'et ue be more generous an ‘nnv ‘:v o
want anv reparations from anv of these cmnf.nes. Those nrhr-ﬁ_ n: r:vin “haree
utilisable by us. I am sure with our energetic Leader of the House
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of external affairs, all will be well. I wholeheartedly support this motion for
the ratification of our treaty signed by Sir Samuel Runganadhan. It was not
signed by any great political leader of the country. During tne last war the
late Lord Sinha signed the treaty on behalf of India. He was a signatory to
the ‘Ireaty of Versailles. I would have iiked a bigger person, leader of one or
the other of political parties in India being a signatory to this treaty. But
inasmuch as 1t was not then our war, we did not send any politician. I am
sure there will be no more war and there will be no need for such further

treaties to be concluded and that there will be peace and concord among 2ll
humanity.

[11TE APRiL 1947

Pandit Balkrishna Sharma (Cities of the United Provinces: ~Non-Muham-
madan Urban): Sir, when I Lstened to my leader and the Leader of the
House asking this House to ratify the treaty signed by Sir Samuel Runga-
nadhan on our behalf, I was reminded of the pecuuar compelling circumstances
and contradictions in our history. There was a time when this country de-
manded the inherent right of having a voice in declaring war or making peace.
On that issue, no compromise was reached with the British Government and
the result of it was the famous ind.vidual civil disobedience movement ard
ultimately leading to ‘quit India’ movement of 1940-41 and 1942 respectively.
Today we are asked to ratify these treaties. It is well that we are going to
give our consent. The way in which the history of this country has been
shaping during the last 150 years has been a curious one. If today one asks
to see the uatural sequence in this historical process, one may not be able
to get it. Sir, Pandit Jawharlal Nehru and all of us were not prepared to
touch the war with a pair of tongs and still. today. unanimously we are giving
-our assent to the ratification of the treaty which has come into being as a result
-of the war. The Leader of the House spoke of two blocks that are in existence
today in the international field. The question with which this country is faced
today is whether we shall side the one block or the other. The Hopourable
the Leader of the House has said that at the time when discussions of these
varions clauses in these treaties were taken up, our country did not side either
the one or the other but took a. rational view of the whole situation. So far so
good. But ultimately this question shall have to be answered by us; the question
whether wa side with one bloc or with the other. So far as men like me are
.concerned. I am very clear in my mind that if at all it coraes to our siding
with one bloc it shall be a bloc of the Soviet Russia and not of the so-called
western democracies who in their zeal for establishing financial imperialisa -
-are doing all sorts of things which are calculated to lead to a third world war.
It may he that Soviet Russia also has not been able to steer clear of the shoals
$hat are ahead; it may also be that its nationalistic policy has not been able
to show it the way'to behave a little more generously. But it is also true that
when it comes to our making a choice between the two idealories that are
represented, one by the so-called western democracies and the other by
‘Soviet Russia, I think there should be absolutely no question as to which
side we shall back and where we shall find ourselves in companv. That is
the one thing that T wanted to express on this occasion. It is true that the
treaties that have been alreadv signed are a seties of compromises. a5 the I.ea-
der of the House pointed ouf: it is also true that in spite of signing all these
treaties the threat of third world war is looming large before us. And some-
times T fecl doubtful whether hv these treaties and bv these comrromisas we
-shall ultimately reach the haven of peace. To me if appesps thet <o lone
as the whole human race does not make an attemnt to evolve to a hichar level
.of existence. that is to say. so long as the whole human race doer nat Veten to
$hat still small voice of the naked faair of Tndia. it is doubtful whether the world

‘will reach a solution of its present vroblems.
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Hony. L. Commander Aftab Ali (Nominated: non-official): Sir, I do no
-desir: to take up unnecessarily the time of the House but 1 note from the
speech of the Honourable Leader of the House that no reparaiions have been
paid. On this question of reparations 1 should like to remind the Honourable
Member that Indian seamen have lost their lives in thousands for no fault of
their own. They were non-combatants and they were bombed and machine-
gunned, which was all due to the war. I maintain that the Government of
India would fail in their duty if they did not ask for proper reparations for
these Indian seamen, particularly those who lost their lives. 1 may remind
the Honourable Member that during the first world war reparations were
collected from Germany and a very little portion of that was given to the
Indian seamen. I hope this time befcre signing any treaties with Germany and
Japan the Government of India will consider the claims of Indian seamen and
also consult their organisations in the matter. The Indian séamen, Bir, lost
their lives, as I said, in thousands, and I am sorry to say that the Government
-of India did not recommend -proper pensions and allowances for their children
and dependents. I had occasion to raise the matter with the British Mini-
stry of Labour in London, and when I asked them why they granted only
Rs. 4 for the child of an Indian seaman their answer was that they had fixed
‘the rate on the recommendation of the Government of India. 1 recognise that
at present the Government of India is a Government that we can claim as
our own. And I hope that the Honourable Member will take into account the
claims for reparations of Indian seamen and also the need for revising the
scales of pensions for widows and allowances for children. Before treaties are
signed these things must be discussed and decided: we should not mercly sign
a treatv heforehand and then come to the House for ratification.

The Honourable Pandit Jawaharlal Nehru: Sir, in regard to reparations
the question really arises in connection with Germany and Japan. With regard
to the small powers India had very little to do with them in the course of war®
or otherwise. If the House likes I will give the figures of reparations actually
mentioned in these treaties:

By Italy—100 million dollars to the Soviet, Union, 105 million dollars to
Greece, 125 million dollars to Yugoslavia. 25 million dollars to
Ethiopia, 5 million to Albania.

By Rumania—3800 million dollars to the Soviet Union.

By Bulgaria—45 million dollars to Greece, 25 million to Yugoslavi.

By Hungary—200 million dollars to Soviet Union. 100 miilion “o Crecho-
slovakia and Yugoslavia.

By Finiand—-300 million dollars to the Soviet Union.

‘So the House will see that quite a large number of countries which parti-
<ipated in the war have not claimed reparations from these nations. Tn fact
these are between the Soviet Union and the Ba]kan.countneg—z.e., the
eastern countries—among themselves: and it is not considered suitable or fit-
ting that Tndia should also be a claimant. That is all th;;t T have to say.

"Mr. President: The question is:

““Phat this Assembly recommends to the Governor General in Copncil that he do ratify
‘the Pe:ce Tlreaties wit{u Italy, Boumania, Bulgaria, Hungary z_m:l lean'd,'sxgned in Paris
on the 10th February, 1947, by Sir Samuel Runganadhan. High Commissioner for India,
Tondon, on behalf of India.”

The motion was adopted.

"['AXATI'ON ON INCOME (INVESTIGATION COMMTSSION) BILL

The Honourable Mr. Liaquat Ali Khan (Finance Member): Sir. T beg %o
‘move:

“That the Bill to provide for an juvestigation inyo'matters'relati'ng ., to taxation om
income, as reported by the BSelect Committee, be taken into consideration.



3340 LEGISLATIVE ASSEMBLY [11TE APRIL 1947
[Mr. Liaquat Ali Khan.]

I feel confident that this Bill will receive the support of all sections of the
House and all Honourable Members will give full-throated support because the
object of the Bill- is a very laudable one,~—laudable in the sense that it is
desired to bring to book all those who have evaded income tax during the war
years. It is a well known fact, as I said in my budget speech, that large
numbers of people made very large fortunes during the years 1939-46; it is
unfortunate that quite a good-number of them escaped and evaded income-tax.
I said in my budget speech that the object is just to find out from those men
who have invested large sums of money in property or otherwise as to wherefrom
they had got the money. The Honourable Members would notice that the
Select Committee has made very important changes in this Bill.

The first important change is that in the original Bill it was provided that
the Investigation Commission could investigate into the cases of any individual
on its own initiative and that it sha!l investigate into all such cases which may
be sent to it by the Central Government. The Select Committee has made
this important change that it has taken away the initiative from this Investiga-
tion Commission of starting investigation on its own and further it has provided
that only such cases will be sent to the Commission for investigation about
which the Government belive that there was a prima facie case, but at the
same time care has been taken to see that if during the course of the investiga-
tion the Commission came to this conclusion that there were some individuals
who had evaded tax, then the Commission would repoct such cases to the
Central Government, and would send to the Central Government such material
as would be in the possession of the Commission on the evidence of which the
Commission had come to that conclusion. The Central Government would

Jurther examine such a case and if the Central Government were satisfied and’
believed that there was a prima facie case for investigation by the commission,
such cases also would be referred to the Commission.

The other change which the Select Committee has made is to take away
the powers of delegation from the commission. The only power that has been
given to the Commission is that it can appoint certain responsible person or
persons to go and examine the accounts of any particular person and interrogate
those persons who were in charge of such accounts. But such person or
persons would not be authorized to take any action on their own. The function
of such a person or persons would be to submit a report to the Commission.
It was considered necessary by the Select Committee that such a change should
be rade because it might lead to abuse of power if persons other than the com-
“inission itself were invested with very large powers as are provided for the Com-
mission under the Bill. l

The other change which has been made is that the Commission would, as
far as practicable, follow during the course of the investigation the Indian
Evidence Act, and the course of natural justice.

Then, Sir, another change which the Select Committee has made is this:
Instead of leaving to the Commission to grant certificates of indemnity to any
person who appears as a witness before the Commission, this power has
been given to the Central Government, namely that no action would be taken,
or 8 law suit instituted, in any court of law against any person on the basis

Spx qf the evidence which he might have tendered before the Commis-

*  sion except with the permission of the Central Govérnment. The
object of this is that we desire that every member of the public who feels his.
greau responsibility as a citizen should be able to give evidence freely and
frankly before the Commission without having this fear that the party con-
cerned against ‘whom the evidence may be given may harass him afterwards
on the basis of the evidence which he had given before the Commission. This,



TAXATION ON INCOME (INVESTIGATION COMMISSION) BILL 334L

I hope, would encourage and induce all those citizens of India who feel and
who should feel that it is their duty to help the Government in finding out the-
cases of evagion of income-tax. I take this opportunity of inviting all the well
wishers of the country to come forward and assist the Commission in getting:
at the truth and finding true facts about such cases as may be referred to it

by the Central Government.

Then, Sir, there is another change which has been made by the Select.
Committee. The change that has been made 1is that the assessment
proceedings on the receipt of the report of the Commission, if it was considered
necessary by the Government that assessment proceedings should be started,
would not be in respect of any profits made before 1939. The object, as 1
stated, is really to catch the war-profileers and as profits had been made during
the period after 1938, therefore this would cover only that period of time for
which we want that the people should not get away with the money which:

they really owe to the State.

There was another change made, although I would not call it a very
important change. In the original Bill it was provided that the Chairman of
the Commission would be either a High Court Judge or an ex-High Court Judge,
or a person who was qualified to be appointed as a High Court Judge. The
Select Committee has confined the choice to only a High Court Judge or =
person who has been a High Court Judge. Sir, I feel sure that after these
amendments which have been made in the Bill, there would not be any doubt
left in the mind of any honest person that the powers which are being given
to the Commission would be abused or were open to abuse. My Honourahel
friend. Mr. Griffiths, has appended a note of dissent. I have every sympathy
with him. I think his’ note of dissent has only one meaning and it is his
anxiety and desire to bring to book all those who had evaded income-tax during
the war years. But I feel that if the general public would assist the Govern-
ment and the Commission in the discharge of their duties. I have no doubt that:
the powers which are being given to the Commission would be found sufficient
to bring to book all those who had been guilty of evasion of income-tax during
the war years.

As I stated on a previous occasion, to my mind such persons are really worse
than ordinary criminals and I know as a matter of fact from the speeches of
Honourable Members in this House and the comments that have appeared in
the press of the country, and a number of communications that I have received
from all kinds of people belonging to all classes of society, that this desire an
the part of the Government to catch all these tax evaders and war profiteers has
the general and full support of the people of this country. I have no doubt in
my mind about it, but all that I would request my countrymen at this mom:ns
is to come forward and help us. Do not consider that this is a matterthat
coneerns any one particular department of the Government alone. I want them
to realize and recognise this as a matter which should be the concern of every
citizen of the State.

Sir, I got a very interesting letter from someone who wrote to me about his.
experience in Grecce. He said that “‘in my country we were not so gentle as
your Bill provides.’’ He said ‘‘in my country we try the war profiteers in publie
and the penalty was death if anyone was found to be guilty of making profit.
during the war.” i

Mr. Krishna Chandra Sharma (Meerut Division: Non-Muhammadan Rural):
Why don’t you do it?

Ahinl.:;e Honourable Mr. Liaquat Ali Khan: With our policy of nonviolence and:

~ 8jt. N. V. @Gadgil (Bombay Central Division: Non-Muhammuadan Rurai):
Latest convert.
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The Honourable Mr. Liaquat Ali Khan: 1 wouvld be satisfied by getting

money out of them and to my mind that will be a greater punishment for them
than death!

Mr. P. J. Grifiths (Assam: European): Worst form of violence!

The Honourable Mr. Liaquat Ali Khan: I ask for the co-operation of every
one i1 India to assist the Government in this task and I feel confident that ~e

ghall have the co-operation of every honest well-wisher of the country in this
task which we are undertaking.

Mr. President: Motion moved.

“That the Bill to provide for an investigation into matters relating to taxation on
income, as reported by the Select Committee, be taken into consideration.”

T will intervene at this stage by making two small announcements so that
Honourable Members may get more time for themselves.

ELECTION OF A MEMBER TO GOVERNING BODY OF INDIAN RE-
SEARCH FUND ASSOCIATION

Mr. President: T have to inform Honourable Members that as a result of the
adoption on the 27th March, 1947 of the motion for the election of & member
to thie Governing Body of the Indian Research Fund Association in place of
Dr. Hassan Suhrawardy, deceased, Shri Sri Prakasa was elected to the vacancy.
As Shri Sri Prakasa is already a member of the Governing Body the vacancy
-still remains unfilled. For the purpose of filling up this vacancy I appoint
to-day upto 5 p.M. within which nominations for this vacancy wi'l be received.
The election, if necessary, will be held in Assistant Secretary’s room in the

Council House on Saturday, the 12th April, between the hours of 10-30 a.M. and
1 p.Mm.

Shri Sri Prakasa (Benares and Gorakhpur Divisions: Non-Muhammadan
Rural): Would you permit me to make a personal explanation. I had no idea
that I was being nominated to this Board at all. The usual practice is for the
noininator to ask for the consent of the person he is nominating. But I do not

remember having given any consent because if anyone had come to me I would
have said that T am already a member. But T am very glad of one thing, and
that is that I was elected to the place of Sir Hassan Suhrawardy, because that
place 'was reserved for the Muslim League. I am very happy that the Muslim
League regards me as its own representative as I have always regarded myself
as their representative also. This shows that if only the Viceroy will consult
me, T could help in getting the whole problem easily and quickly solved!

Mr. President: The usual nomination form had of course stated that the
person proposed was willing to serve. But that is a different matter.

There is another thing which will ground as a circular to Honourable Mem-
‘bers. 1 am now drawing their attention to it.

RATLWAY ACCOMMODATION FOR MEMBERS OF LEGISLATIVE
ASSEMBLY ON TERMINATION OF BUDGET SESSION.

Mr. President: ‘It has been arranged to provide extra accommodation on
‘the Railway trains leaving Delhi within the next few days for the conveniencé
of Honourable Members who wish to travel back to their home on the termina-
tion of the current session of the Legislative Assembly. Honourable Members
making their return journey at this time are advised to contact the Station
Buperintendent, Delhi Main Railway Station for the purpose of reserving such
railwvay accommodation as they require.’’
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Mr. President: We will now take up the consideration of the Bill relating
to ‘taxation on income. \

Mr. Manu Subedar (Indian Merchants’ Chamber and Bureau: Indiun
‘Commerce): When I spoke on the general discussion of the Budget I said that
the principle of the Bill was quite correct and that all that was necessary was
to see that innocent men did not feel that they were harassed or victimised
or black-mailed .by officious officers. I do not wish to add anything to the
very lucid account of the Select Committee changes which the Honourable the
Finance Minister has given, and I think the Bill stands self-explained in most
of the issue which he has already mentioned. For example, the initiative is
taken out of the Commission. But really speaking, what is taken out? Lf
the Commission has important information which gives some prima facis cause
for suspicion of a party, the Commission wil' pass it on to the Government and
the Government will in their turn pass it on to the Commission. I do not
think in practice there will be any serious difficulty. But it has accomplished
one purpose. If the Commission had power to delegate as in the old Bill, and
if the Commission had power to initiate a case, then the delegated party
might have gone to another third party and said, unless you pay me so much
I will initiate an enquiry against you. As I said in practice this would not let
anybody escape who should not escape and yet it will not give any delegated
m+=n the power to extract in the manner in which he would have previously
extracted.

There is also the prima facie reason which Government may have and it is

of e general kind. What degree of conviction do people want? In other words

it seems to me the prima facie reason would enable Government to bring in

almost any cases they like, and their power to bring in genuine cases in which

they have reason to suspect, is not in any way fettered. The only issue which

‘we have to consider is the general one, which has been raised by the separate
minute of my Honhourable friend Mr. Griffiths.

Before 1 proceed, may I say, that all of us are going to miss him from this
House, as I understand that he is retiring both from this Assembly and from
India. We shall miss his cheerfu! personality and his eloquence whenever he
has chosen to speak on so many issues. In this happy expression, in which I
ain sure most members will join, I will not mar the charitable interpretation
which my Honourable friend the Finance Member put on the minute, namely
that the minute was roused entirely by the same feeling which we all share, by
his great anxiety that no guilty parties should escape. FEven when the objective

is the same it is a matter of temperament as to what method is better. My
friend Mr. Griffiths has been known in his executive capacity to prefer rather
strong methods. I am not sure that strong methods always yield results.
Bometimes they do and more often they do not. I think the Finance Member
i3 on much more solid ground when he made an appeal for public co-operation,
because it is not strong methods that brought results but it is the solid following,
the public feeling that those who have done something wrong, something against
the state and society, shall not escape, so that it becomes the duty of every
citizen to help in the task of tracing and bringing to bock those who have been
guilty. 1, am sure nobody in this House has any sympathy for any man who
has escaped taxes. If he escaped taxes it was because he was unable to dis-
close from which sources the income came to him, as the profit was made in
blackmarketing operations. In other words he was doubly an enemy of society:
he defrauded the consumers by charging them too much and he defrauded the
dlate by not paying the legitimate income-tax dues.

(3343 )
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The whole question is which of these methods is better—whether the very
sirong one of having a law which was capable of becoming an engine of terrorisa-
tion to innocent parties—whether we wanted a law of that kind or whether a
law that—as the Honourable the Finance Member has very rightly said—in
spite of the changes gives ample and adequate powers to the Commission to-
do what it is intended to do and what I am sure it will do.

My Honourable friend Mr. Griffiths had been in Calcutta for sometime, I
believe. 1 hope I will be corrected if I am wrong. I believe he was put on
the track of the war profiteer and the blackmarketeer. He ought to know that
strong methods do not help as long as there is the apathy of the public. 1f
you have the sympathy and active co-operation of the public the results are
bound' to be very fruitful and in this particular case it 13 bound to. pay a very
good dividend. I am sure that this particular measure before 12 months are
over will bring to my Honourable friend’s exchequer 10 crores of rupees. It
is not therefore ingenuity or terror at the top or the strength of the powers
which you exercise. Was not my friend Mr. Griffiths at that time in that
capacity armed witk full powers under the Defence of India Rules, (Interrup-
tion by Mr. P. J. Griffiths). I think there were about 482 Ordinances by which
this country was governed and he had at his back all the powers of the Provin-
cial and Central Governments. With all these extraordinary powers were the
results commensurate with the efforts he made (Mr. P. J. Griffiths, No, Sir).
Therefore I say that the results depend not so much on the letter of -the law
as on the willingness of the public to co-operate, on the sense of duty of the
public who feel that every wrong-doer is an enemy of society, an enemy of
Government and the enemy of every good citizen. Every individual citizen has
a direct interest in bringing him to book. This appeal which my Honourable:
friend made ought to move people in this country and I am sure the task of

the commission under those circumstances and in this atmosphere is bound to
be very successful.

Let me say where the powers were excessive what sort of results were
achieved. I wou'd like to give the House one or two cases which came to my
notice during the war period. Some of us were watching things and we are in
a position to know what was happening. People came and told us rather more
freely what they were or were not doing. There was the case of a newspaper
man who did not declare all his stocks. When the Inspector came to inspect he
found that the declaration did not tally with the stocks actually in existence.
He asked me if there was a way out. I asked him to gu to the head of the
department and make a clean breast of it. ‘‘Tell kim that you are sorry for what
hes happened and are prepared to bear any penalty he may impose on you.’”
He went away and after days he saw me again and when I asked him if he
had seen the head of the department he said ““Don’t worry. I have settled the
matter and it cost me Rs. 3,000.”” There were other cases too in the paper
trade. Almost every pub'isher was doing wrong and there was an Inspector

who was collecting regularly from every shop Rs. 400 a month in respect of the
wrong-doing.

There was another case. This was a metal Inspector, a high officer of the
Supply Department. He was not anxious to enforce the law: in fact he was
very lax. He permitted breaches of law by reputable sound and substantial
parties and as soon as he discovered them he came round and threw a hint that
unless Rs. 20.000 was paid the law would take its course. In that way he
collected many twenty thousands until in the last case he was found out.
Under the powers of the Commission originally provided there was the possibi~
lity of the law turning into an engine of terror to innocent parties but under
the provisions as they are now the whole purpose will be accomplished and I
am sure there would not be any loopholes either.
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What are the reasons why income-tax payment is evaded? There are two
sides of the shield. Let me mention this wi i

-or that the department is not quite alive to the situation. The department has

recently tried to add about 300 new men. The volume of escape depends on
the facility with which escape can take place and that in its turn depends on
the number and efficiency of the staff employed. I would ask Government to
improve the number and efficiency of the staff which they employ and I would
ask them that on this side at least they sho

uld give as little scope as is possible.
On the other side is, as.I said, the willingness of the common people.  Sir,

it is the common people who can bring these men to book because however rich
& man may be there is very little he can do in the secrecy of his own isolation.
He has got to do it through the human agency. He has got to have men.
He hae got to have-staff and most of these things are done with the fu!l know-
ledge in every case of, may be, & dozen persons at all events of his own staff.
It is the appeal of the Honourable the Finance Minister which I want to reach
these humbler men who are getting no more than their poor salary, who are
seeing what is being done and who have not hitherto thought it over and who
have not realised that it was unpatriotic to sit quiet and not to make available
information with regard to leakages in public revenue which were occurring. [

hope the Bill will bear fruit and I hope that this law will achieve the results
which it was intended to achieve.

With regard to the other changes made by the Select Committee I'do not
wish to add anything to what the Honourable the Finance Minister has already
put forward. After some discussion these amendments, in the form in which

they appear here, were brought by the Finance Minister himself, and we found
that the Bill, as it now emerges, is undoubtedly very satisfactory, that is to
say, it has satisfied everybody

except my honourable friend Mr. Griffiths and
I trust that on the last day—w.

e are sorry that we will be losing him from this
House—he will not come out with a violent note of dissatisfaction.

Mr. P. J. Grifiths: Mr. President, it is far from my intention to utter a
violent note of dissatisfaction, but thag general desire to leave this place in an
amicable atmosphere must not prevent me from expressing my considered
view that the Bill in its present form is disappointing. It is disappointing in
the sense that many of those clauses which would have enabled the Finance
Member to catch the guilty persons have now been removed. We have now
before us a Bill which I admit is better than no Bill, but it is not a Bill which
will ensble the Finance Member to catch a very large proportion of those
people who to the common knowledge of all their neighbours are day by day
cheating the state of its dues on a large scale. The Bill, to my way of think-
ing, has been seriously emasculated. My friend Mr. Manu Subedar, for whose
judgment in these matters T have the .greatest respect, said rightly that strong
) g ith him. But I have to qualify this

statement by saying this that weak methods never work and that strong methods
intelligently applied sometimes work, I do not believe therse is any formula
which we can give to the Finance Member which will enable him to guarantee
that he will catch the evil-doers. But I think there was a specific prescrip-
tion which he had in his hands which would have considerablv increased his
chances of catching a verv large proportion of the evil-doers. That prescrip-
tion, I believe, was this Bill as originally drafted by him and by his Denart-
ment. My friend Mr. Subedar asked me a perfectly fair question. He said
“When you were in charge of anti-corruption measures in Calcutta you had
all sorts of powers at vour command. Did vou succeed?”’ Mv answer to that
question is frankly “No”. T fajled and failed lamentably. T failed because
in spite of the Ordinances which seemed far-reaching. ‘n reslitv +he powers
used by.. Government in fightine corruntion were alwavs third-rate. They
rested on the nrinciple of the ordinary law which in ordinary t'mes right and
sound-—the principle that s man shall not be asked to explain how he comes
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to possess something till you have firm grounds for believing that he possesses
it disuonesily. 'Lhat is a righs principie.  1p 18 the foundation of our Liperty law
in ordinary times. MBut fh vhese tunes however muek our bberues m.ght be
threawned by the encroachments ot 1aw, toey are vhreatened stl wore Dy the
evasious and dishonesties wiuen are pracused on society by biacik-Inarketeers,
profiveers aud income-tax evaders. \Wnen ithat stbte of affawrs has becowme pre-
valeuy, almost universal, at sucn a tune the ordinary law, tne ordiuary ptmci-
ples of jurisprudence, are not sufficient. They will enable the innocent to es-
cape, but for every innocent man who escapes ten guilty men will also escape.
At a time like this, some contraction ot une ordinary hberty of the subject,
some narrower interpretation of the ordicary principles of = jurisp.udence, is
essential. Those guilty persons, those meu with no moral scrup.es who day
in and day out batten upon the weil-be.ng of others—unless some contraction of
liberties is made to meet the situation—tnose men will continue for ail t.me to
flourish with their ill-gotten gain. 1t is my considered opinion thut with re-
gard to civil supplies matters in this country, the profiteer and the black-mar-
keteer have escaped because we have not had the moral courage to take drastic
powers to deal with them. I believe too that in this equally serious matter of
income-tax evasion we are in this present Bill showing a lack of that, moral
courage by which alone we can grapple with these evils.

I do not like the Bill in its present form. For one thing I do not know

what it means. I am told that Government cannot refer a case to the Com-

mission unless they Lave prima facie reasons for believing that evasion has
taken place. What does that mean when you translate it into hard cold fact?
If you find that a certain man has accumulated Rs. 10 crores and has paid
income-tax in the last two years, does Government accept that as being prima
facie a ground for referring the case to the Commission?

Mr. Manu Subedar: Of course.

Mr. P. J. Grifiths: My friend says ‘Of course’. I hope he is right. But
looking at the wording of the Bill 1 am not sure about it. I should have been
far happier with the original wording under which the Commissioa e.ther by
itself or on reference from Government had thke right to inquire iuto the finan.
cial affairs—and that is a very wide phrase—the financial affairs of auy parti-
cular individual. I do not know why that phrase has gone. To me it appeared
very desirable and comprehensive. 1 would far rather retain that phrase, make
certain of giving the Commission a right te inquire into the financial affairs of
a person than I would rely on & vague phrase which says that unless Govern-
ment has prima facie reasons for believing that evasion has taken place they can
take no action whatsoever. I believe myself that the original form was the
right -form, that it should have been competent to the Commission on infor-
mation coming from any source whatsoever, to inquire into the financial affairs
of any person whatsoever. That was a very wide phrase. If that method had
been used it would have drawn in many guilty persons. I admit certain 'in-
nocent persons would have also been drawn in and might have been put to
some harassment. But their cases would have been sifted out and they would
have been released from harassment in due course; but the guilty persons
would have stayed in the net. Now the method has been so shrunk, the powers
so diminished, that the guilty persons will escape—the innocent persons will
escape harassment too—but the guilty persons will escape punishment. T feel
very strongly about this, Sir, because I feel, as I said the other day, that we
are not concerned just now with the collection of revenue: we are concerned
with something more than that, something vital to the whole well-being, to the
whole prosperity of this country. We are concerned with this crave woral
canker which today is eating into the very vitals of the body politic. In all

.
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spheres, in all the departments, you nave wiquity, corruption, evasion and 1 sug-
gest, thabv uv a tune ke this, tue risk of harassment wilch 1s undoud.edly 1n-
curred by ursstc measures 1s lar less than tne sk that the whoie or suc.ety
will be wsunegrated, that the whoie moral torce of the counwury wili be broseu
down by vhe continuance oi these unmoral evasions, ihese comimon practices
of corruption. 1 feei myself thut our duty here, our duty 10 thuse wuow we re

present, is to see to it that even at the risk of some harassiaent, 1neasures.
should be put on the statute book that will give Government the power wo deal
with the guuvy, the corrupt aud the evader. No one knows béiter tnan 1 do.
that whenever you have measures of this kind there is o risk of harussment.
There is a risk of subordinate officers turuing 1t to their own pecuniary profic.
1 have been far too long un official uot to reause that every fresh power with
which you arm the executive of Government does mean that somepody will
put money in his pocket, I know that, and because 1 know that, in normal times
L hate giving special powers to the bureaucracy. There is nobody in this
House who has a more profouud distrust than 1 have of bureaucratic govern-
ment or of arming officials with wide powers, but just as in time of war you
have to run that risk, just as you have to say, when you have the enemy at the
gates, ‘I would rather risk corruption and being done down by petty officials
than let some other greater evil go unchecked’, so when this country is
threatened in a way that it has never been threatened before, with the evil of
moral anarchy, when corruption is perhaps the biggest single danger to this
country today, at a time like that, we ought to run the risk and we ought to
arm Government with the powers which it originally sought and without which
the Finance Member will find himself powerless to stamp out this monstrous
evil.

Sir, I speak on this subject witk a good deal of diffidence and with a reali-
sation that the question I am discussing is a moral question, and that 1t is not
the business of a non-Indian to give lectures to Indians on what are essentially
woral questions. I plead guilty to that charge, but my defence is this. For
many years I have worked in this couniry. For many years I have taken part
in the proceedings of tkis House and I have tried, as 1 believe all of us tried
to do, my duty in this House, without regard to my own interest and w.thout re-
gard to sectional interests- 1 have worked in the belief that every one of us
here can contribute something to the development of this country, can help to
make India a better, a Lappier and a more prosperous land and because I have
had that aim and because we in this Group will continue to have that aim,
I claim the right to speak on these moral issues. My last words in this House
will be this—that I believe that this country has before it & great prosperous
and a happy future, provided and only provided that future can be established
on the basis—which is the only basis on which a State can endure—of a firm
morality on the part of its private citizens, and of a determination on the part
of the Government to take such steps and to enact such legislation as will en-
sure, that that morality is respected. I believe that to be the only foundation
of the State. I believe from the bottom of my heart that it would have beén
far better if this House had seen fit to pass this Bill in its original form, the
only aim of which was to establish this morality on a firm basis. If we fail
to deal with this monstrous evil of corruption, dishonesty and evasion, we shall
fail to develop India into a great and happy land. Are we going to fail? Ts
there a member of this House who is not determined to see this country go for-
ward and count in the counsels of the nations? TIs there anybody in this House
who is prepared to have that chance thrown away, who is prepared o see the
moral basis of the State undermined and not to give the Government the
powers which they seek, to deal with a particular form of the worst ki~d of
dishonesty? T recognise that it is now too late to put this particular Bi'l back
into an useful and effective form but I trust and pray that in the sessions to.

-
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come Government wiil come to this House and say—''We are determined to
stamp out this evil. We want your Lelp in stamping out this evil and you
must arm us, not with qualified powers, but with powers which will be so wide
that even some harassment may be involved. We shall then be able to gua-
rantee that the man who is evading his lawful dues is brought speedily to

book.’’

Sir, my last words will be a profound wish, a profound nope that that
spirit may animate all our future deliberations and that in the sessions to come
Government will be armed with every power necessary to deal with. those wors$
of social enemies, those who deliberately evade their natural and legal dues
to the State. S8ir, I support this Bill.

Mr. Tamizuddin Kban (Dacca cum Mymeunsingh: Muhammadan Rural):
The Honourable the Finance Member has asked for support for this Bill from
every section of this House.r 1 have no hesitation in giving my whole-hearted
support generally to this measure but I would also make it clear that I have a
whole hearted suspicion about the complete success of this measure. During
the general discussion of the budget, I said that probably the Finance Member
will be following the will-o-the wisp in his attempt to catch the profiteers.
What I said was something like this, that those who made such profits, con-
ceived their plans in darkness, those profits were born in darkmess and I said
that the ingenuity that made it possible for the conception of those plans in
darkness and for the birth of those profits in darkness would also be able to
conceal such gains in darkness from the groping hand of the Finance Member.
1 still entertain that doubt. On the other hand, this doubt has been all the
more enhanced by what has been done by the Select Commitee. Here I find
myself in full agreement-with the views of Mr. Griffiths. It is very unfortunate
that the provisions ofrthis Bill have been whittled down to such an extent by

~the Select Committee; but I am not unhappy. We know that there were dis-
-agreements not only with regard to this measure but with regard to several
‘other measures sponsored by the Finance Member, amongst the various sec-
tions of this House, and it is really gratifying that the vast majority of the
members of the Select Committee on this Bill were agreed as to a particular
course of action. 1 am particularly happy that there has been an agreement
but T am not at all happy about the substance of the agreement. There are
two objects with which the Commission is proposed to be set up. As regards
one of these objects I have no doubt about its success. My suspicion does not
relate to that at all. 1 refer to sub-clauses (a) and (b) of clause 3. So far as
clause (a) is concerned, I think it will be very fruitful not by way of production
of revenue outright, but so far as future tax evasion is concernel. Every one
knows that the evil is very prevailent in this country. If methods are evolved
by the Commission whereby future tax evasion can be more successfully tackled,
that will be a substantial contribution by this measure. There is no doubt
about that but as regards the other clause, my suspicion is certainly very great.
According to the Select Committee report, the Central Government will be able
to refer to the Commission only such cases as to whick the Government have
got prima facie reasons for believing that there has been tax evasion. Sir, it
18, to my mind, putting the cart before the horse. How is the Government to
de’oermi.ne that there is a prima facie case against a person? That itself requires
& certain amount of investigation and the Commission was intended to make
_fhat investigation also, in the original Bill. Now, what has been done resolves
itself to nothing but this that the cart has been put before the horse, and the
.result. will be what is apprehended. Then, it is said that this will not affect
,the matter very much because j:he Commission itself will be able to report to
‘Government about cases regarding which they have got any suspicion. There,
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again, if you look av sub-clause (2) of clause 5 you will nud that the wordiug
is this:

“lf in the course of investigation inte a case referred to it under sub-section (1), the
There also the Comuussion caunov do iv if it geis auny private 1niorwation
ghrough sny source casuaLly. LUl Bhe. INIOrMATON regewved DY tue LOIN.SSI0n
IUSE DB 1n L0 COUTSe OL LuVESHZullon Ol 4 Pult:CUidl Guase. w~0, yuu ‘Wil scu
thas the woole Qg wil be Iutue. 1 thunk vhab Iy noudourable Lilead Mr.
Subedar wiil prove w0 be a lalse propnet s0 1ar as s Nateer 15  CONcErucd,
namely, that & large amount ol money wil De cOnG O Tue lreasury Decduse
of thus measure,” -1 have my genwne doubts abous vhut. Buv tromd  woav L
have swd L ag ueL uean that tms step snowld Lot be takea. 1t will prove to
be futile to o large-extent no .doubt SO 1ar 4§ pust X evusign is conceraed bub
for the future or this country this step 1s, to my mund, in ihe right direct.own-
Although ®he pasttax evaders will Lot be caught 1n large nulnoers by Viroue of
this easure, L think that the future tax evauers will be giveu a Serious warn-
ing,.snd as a result of this measure there will be less evuasion of tax in the
future. - Therefore, from wnat 1 have-said L do not mean that 1 am opposed to
this rheasure, bus 1 am not at all hopetul of the resuits expected in many
quarters. The attempu will be like thuis. When » thief has 1o be caught or
when :stolen: property. has to be recovered, if the pglice give a previous notice
to the thief or the bearder of the stolen properiy that his house 1s guing to be
searched a month hence, you can imagine what amaunt of sto.cn property
that particular police officer will be abie recover from that koarder? 1t is
exactly like this. We are giving a long notice to the profiteers that they are
going to be caught. I admit that such notice is inevitable, but by me.hods
like these we should not expect any substantial return in money by way of get-
ting the taxes that have been hitherto evaded. But what we cun expect is
that in the future there will be less of suchk tux evasion, on account of this
measure. . -y '

Then, Sir, the Honourable the Finance Member says that those persons who
indulge in tax evasion are the worst criminals in the land. I think he is right.
But is that the feeling in the country? There are certain offences which are
very unpopular in the country. The pick-pocket is the most unpopular delin-
quent in the land and the thief and the burglar also; but not everyore. What
about the ticketless traveller? He is also a delinquent, but we know that when-
ever a ticketless traveller is caught, all his fellow travellers are full of sympathy
with him and try to save him from the clutches of the ticket-checker. There
are certain offences which are not at all unpopular in this land and I think the
cause of this is the recent history of this country. Defiance of authority has
been rather a .source of honour in the recent history of this land than a matter
of ighominy. Therefore, when a ticketless traveller is caught by the man in
authority, namely, the ticket-checker, it is probably that spirit which works in
the mind of his fellow travellers and they try to protect him from the hands of
the ticket-checker. Sir, the Income-tax officer also stands more or less in the
position of the ticket-checker and rightly or wrongly—I personaily think
wrongly—people have more sympathy with the evader of the tax than with the
officer who wants to catch the evader- T wish that this tendency in the people
-should undergo a change and a rapid chanee and T hope snd trust that the
general public will be if the same opinion in the long rin as the Finance
Member that the tax evaders are some of the worst delinauents in the counrtv.
In this connction. T would like to sav that it is not onlv the gereral public who
have not got a feeline of antipathy against tax evaders but it is also a laroe
section of the educated peonle who have not oot adeanate antinathv against
anti-social acts. You know how onr courts of law are hehavine in this resnent.
Many cases _eo before the courts of law shout these anti-soc’al sets and ridien-
lously insignificant punishments are awarded in most cases. That hag been
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one of the reasous why biack-marketing and profiteering have been so rampant
in this couniry. Had our courts been more sensible of the respous.biuty placed
on them, 1 think the situation wouid have been far betier ihan whav it is ab
present. Thereiore, this feelng is nov omy existing amougst the illiterate
masses but it is also existing amongst a large section of our educated people.
But one should not understand that I am accusing my own couutrymen only
and no one sioould go away with the idea that other countries are far better
than India in this respect. I think on account of the circumstances now pre-
vailing, conditions are almost the same throughout the world. In certain parts
of the world conditions are far worse thau in India. How can people in general
entertain antipathy egainst anti-social acte? Look for example at what is pre-
vailing at the present moment regarding prices of controilled commodities.
Take rice for example. I have got letters from Bengal showing that rice is
selling in certain areas at Rs. 28 per maund while the control-rate is Re. 16 to
Rs. 17 a maund. No one wishes that rice should not be available in the market.
People are rather happy that rice is available in the markes, though at exorbi-
$ant price, muoh higher than the controlled price. It is far better to have
some rice in the market at whatever price than to have none at all. There-
fore as every one sees, that black market is functioning openly in the country.
On account of the peculiar circumstances prevailing Government are not im &
position to take strong measures against such black marketing. That is why
there is in the minds of people no antipathy against such anti social acts, but
in many cases some amount of sympathy. Therefore in these unsettled, abnor-
msl conditions, we should not expect too much from this measure or from any
-other anti-corruption measure unless and until .things return to normal. These
measures sre not going to be fully successful in the immediate future. But I
Tully agree that attempts should be made to curb such tendencies amd I hope
‘the Honourable the Finance Member will meet with success, and =o far as this
measure is concerned, no one will be happier than myself to see that my appre-
‘hensions are false and that the expectation of the Finance Member is fulfilled
:in all respects.

[At this stage Mr. President vacated the Chair which was then occupied by
Mr. Deputy President (Khan Mohammad Yamin Khan)].

Pundit Thakur Das Bhargava (Ambala Division: Non-Muhammadan): (The
Honourable Member spoke in Hindustani. For Hindustani text see Appendix
‘to the Debates for the 11th April 1947. English translation given below.—Ed.
of D.).

8ir, It appears on the perusal of the Bill that the Government desires to
_ realize tax from the tax-evaders but the method it has adopted is
1r.u wrong. The present law for the tax-evaders is so stringent that every
tax-evader can be brought to book, but the method now being proposed, I may
be allowed to say, does not seem to succeed. You have heard the speech of
Mr. Tamizuddin Khan just delivered. It contains a lot of truth. It is a fact
that they cennot realize the tax in the way in which the Bill seeka to realize
it. First of all, the Bill is a civil measure. It seeks to establish a civil court
for the purpose of realizing the tax. Under the present Income-tax Act if a
person does not submit a statement of his income or does not. dishonestly,
show a source of his income he is dealt with wunder the criminal
law and the tax-evader can be sent to the prison. I need not
tell you, S8ir, that in such criminal cases limitation has no
offect.  Legul proceedings can be instituted against the tax-evaders.
Under the Income-tax Law a person accused of evasion can be dealt with by the
present Code of Criminal Procedure for submitting a false statement of income
Government can acquit such people after realizing the tax from them. Provi-
sions of the Income Tax Act can be used for such cases and legal proceedings
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.can be instituted. With due deference I ask the Government of India how many
.cases of the kind have been instituted in the Courts? If the BiH is to be
successful it will have to observe the following fundamental rules:

Section 5 of the Bill lays down for those who have evaded the payment of the
tax:

“8. 5 (1) The Ceatral Government may, at any time before the lsb aay of December
1047, refer to the Commission for imvestigation and rveport sny case ip which the Central
-Government has pryma facie reasons for beheving that s person has to & substantial extent
.evaded payment of texation on income, together with such material as be available in

.support of such belief.”

The Central Government undoubtedly send to the Commission for investiga-
tion such cuses tor which it has prima facie substautial informution. Undes
sections & and 6 of the Bill the Government has invested the commission with
power to institute investigation against the persons who have evaded the pay-
ment of the tax. In addition it appears from the powers given to the Commis-
sion under the Bill and from the way the officers under the commission would
-use those powers delegated to them, that the intention of the Government is $o
‘have a Diwari Adulut which, by the way, does not mean mad court, but a civil
court who will record statements on oath. I$ will then summon the taxwevaders
-and institute proper proceedings against them. I am sorry and I bhave to say
it with regret that the Government has brought the Bill before the House bu$
it has failed to bring in necessary material to assure the members that there is
in reality need for this Bill. Since the Government has failed to pPlace before
us the required data I should like to ask the Government how many cases of taa
evasion and dishonesty have occurred? We have to control the tax-evaders but
the Government have given us no data to show how much evasion has occurred?
Mr. Manu Subedar has said in this connection that ten crores of rupees will be
realized by this Bill. If Mr. Manu Subedar has first hand information I must
say that a great evasion has occurred and this law is required. I want to know
how tax-evasion occurs? Under Income Tax Law everybody is to send in the
returns of his annual income stating the sources of his income. Then begins
the investigation. Under sections 22 and 23 his papers are sent for and after
-careful examination a decision is given. May I know if the income-tax officers
issued such notices and examined the papers? If it was done how these tax
evasions occurred? I should ask with due deference what powers the commis-
sion will have, to force the assessee to submit correct statement if still he
evaded to present his correct papers and tried to hide the sources of his income ?
I have listened to the speech of the Honourable the Finance Minister and 1 have
come to the conclusion that he thinks the fact of the people’s purchasing large
properties would prove that they possess large sums of money. I am ready to
admit it but how would you force him to pay the tax if he does not state the
sources of his income? Has the Finance Minister thought out a plan to force
people to give out their sources of income? The people who have such great
resources at their dieposal can emplov experts who would plan out the methods
of evasion and do awav with all kinds of evidence. T ask, with due deference,
what powers and methods the commission would possess to find out the resources
of the income of persons and levv tax on them? If it was found out that the
payment of tax had been dishonestly evaded how would the amount of tax be
fixed if complete accounts have not been furnished? T do not want to throw
cold water on the efforts which are proposed to be emnlovel for the realization of
%ax from the tax-evaders but T chould exnress mv dounbts that the Bill with such
tall provisions ran ever be successful. The second part of the Pill eontains a
proposal for mnlkin~ auch nrovigions sa wonll deter those nenple from evading
the pavment of tha tax. To this extent the invectioatian will he certainlv usefnl,
your hope. however. of realizine tax thrmuch the commission having the power of
a civil eourt i sheolutely misplaced. You know when a eriminal ease s riven
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to the police how it carried out its investigations. Statements of the persons
concerned are recorded, the accused is put to a strict questioning, searches are
earried out, proofs and evidence are collected and other ways of investigation:
are adopted. Your Commission has not the powers that the police have. Police:
have power to search.
Mr. Krishna Chandra Sharma: Under what law police can carry oub

Pundit Thakur Das Bhargava: If my learned friend had not been & lawyer
and then asked 1 would have told him that under section 94 or 98 of the Code
of Criminal Procedure every police officer has power to carry out a search after
decuring- permission from the District Magistrate. Police ferret out many
important cases and get the offenders punished. Outwardly the Finance
Memniber seems to have no sympathy with the. tax-evader and wishes to send him
to the.gallows but he.does not like that he should. be punished by a criminal
courp: His:only object is to realize the tax. I tell you-thut this is not.the method
by which you can succeed because tux-evaders are cleverer than the Commission
and they would not yield an opportunity to get themselves caught. It has been
said on the fleor of this. House that the public has sympathy for the tax-evader.
It is but watural that the people have sympathy for the tax. evaders because the
fault does mot He :with the tax-evader or the tax-payer but with the Government
who have'mude such laws. After six years the Government comes to know that
the tax ked’ not been realized. Tax evaders, who have withheld wrongfully the
Goveimtient -thoney; have gone. insolvent six times and have done six other
dishonest -dealings “during the period. "If semebody has kept concealed how
cah it -be drawn out? The moneyv has been changed to trinkets and gold, to
diamonds of the value of Rs. 2,000 per tola ‘and all this is kept buried in the
ground. » What- wili ‘the Government do in such .cases? If it succeeded in
ferreting it- out how ‘will it bring evidence to prove the case—evidence that will
berbeyond any doubt? I should say that Government officials and tax-evaders
hal ‘donspired together and corruption was generally rife. A large portion of
this loot went into the pockets of high-ranked Government officials. The House
knows how “this was ‘carried on. How a contractor gave bribe at the time of
obtaining a contract!  Similarly the officials of the Food Department received
bribes and everybody: knows what dishonesties were resorted to at the time of
supply. Everybody knows that officers who were in receipt of thousands of

o . ‘I have no sympathy with tax-evaders. They should certainly be
caught and punished but there is one thing which excites misgivines in everybody.
Buppose a8 man is prosecuted for murder and is acquitted by the court. So appeal
is made after the acquittal but after three vears an order is issued for his arrest
and prosecution. Naturally the public will have svmpathy for him whether he
has done the cririe or-not. If vou do not cateh the tax-evaders for 4 vears, it is
your weakness. I admit that the present law is not so hard upon the tax-
evader but he still can be caught under it. If he is not- caucht it is- the
weakness of the Government. Now, the Natinnal Government has come. Tt
thinks that the tax-evaders should be caught. We give due praise to the Ponular
Government: for its desire to bring the tax-evaders to book. T wonder why no
steps were taken against the tax-evaders prior to the advent of the Ponular Gov-
efnment? Had not the peonle as much: patriotism as thev now have in the time:
of the Ponular Government? Had this Bill heen intfodneed in the. time of the
previons Government it would have heen torn to shreds; but it is hein> runnorted
in this Honse simnlv hecause we trust our leaders who are in nower. Aq re~ards
the patriotic motive T should Tike tn ask haw manv membhers of thia Hounse
honestlv pav their fill tax?  TF the Finenee Mamhar hag moved this Bill on the
grounds of natriotiém T assure him that all: will heln him and vet tha tax-
evader will not be arrested. So far as the commission is concerned in this-
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connection I shall be glad if they succeed to catch 10 or 20 persons and give to
the treasury of the Finance one crore of rupees but 1 doubt that they will be
able to collect this much amount. I now invite your attention to legal defects
of the Bill:,

It is provided in Rule 7(4):

“Except with the previous sanction of the Central Government no suit, prosecution or
other legal proceedings shall be instituted against any person in any civil or criminal court
for any evidence given by him in any proceedings before the court.”

Under this Rule no case can be instituted without the.previous sanction of the
Central Government. Contrary to this, however, section 6 gives particular powers
to the Commission and it is clearly expressed that it will have powers under
section 95 and Chapter 35 of the Code of Criminal Procedure. Sir, I should like
to point out that power given under section 6 has been nullified by section 7. 1f
it be right, I should request you, Sir, tha* the Commission should have power to
punish the liars. Such powers are given in section 195 of the Code of Criminal
Procedure. I suggest that the Commission should possess those powers and also
the court to whom the Commission submits the case should have power to see
whether the evidence tendered was true or false. Under the present section 7
neither the commission nor the court has got that power without the previous
sanction of the Central Government. . : :

The Honourable Mr. Liaquat Ali Khan: It is not the object of the court,

Pundit Thakur Das Bhargava: May I ask if the court possesses the ‘power to
prosecute a person who tenders false evidence withaut the previous sanction of
the -Government?

The Honourable Mr. Liaguat Ali Khan: Yes.

Pundit Thakur Das Bhargava: I should suggest that you take counsel with
your legal expert in this connection. Section 6 of the Bill confers powers on- the
*Commission and Section 7 contains its medus operandi. The words of the
section are quite clear. In my opinion the commission cannot institute a case
without the previous sanction of the Central Government. Under Section 195
for the purposes of appeal the commission will be considered under the District
Judge which probably is not the intention of the law. Now, I invite your atten-
tion to Section 7(2) which is as follows : —

“7 (2). In making an investigation under clause (b) of section 3 the commission shall
act in accordance with the principle of natural justice. . .. ... as far as practicable the
principles of the Indian Evidence Act, 1872 (L of 1872), and shall give the person whose
case 18 being investigated a reasonable opportunity of rebutting any evidence adduced

against him.’ .

The words ‘‘natural justice’’ used in Section 7(2) are not found in any enact-
ment. I do not doubt the meanings of ‘natural justice’. I think the words
‘natural justice’ serve no purpose. During Roman Imperialism slavery was
considered ‘Natural Justice’. I have no time at my disposal to give the history
of these words. On seeing these words I referred to Mayne’s Ancient Law.
These words which were used in the Nineteenth Century are now anachronism.
Instead of it the words Justice; Equity and Good Conscience would be better as
have previously been used in such e¢nactments as the Punjab Laws Act.

In section 7(2) the words ‘as far as practicable’ are superfluous. In the first
instance what is the conpection of an evidence with the investigation? If a
lawyer has to prepare the case of his accused client, or the police have to make
enquiries the Indian Evidence Act serves the purpose, besides other enquiriés, of
only furnishing with relevant words. In fact, these words are not required for
investigation. The only requirement is that the report submitted by the
company should be prepared according to the principle underlving the Evidence
Act. I invite your attention to sections 165 and 167 of the Evidence Act. The
Investigator should be given full powers under Criminal Procedure Code to

-
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institute full enquiries so tar as the preparation of the report is concerned. If
the report is not prepared according to the relevant evidence it is feared that:
injustice will be done. This Commission will discharge the complete functions of
she police and the court. It should have wide powers for investigation and proper
use of the Evidence Act for the preparation of the report. I have submitted an
amendment in this connection but I don't want that 1 shouid move it and you
reject it. Sir, many defects in the Bill have been removed by the Select Com-
mittee but in many respects 1 think it will fail to achieve its purpose. So far
as the question of bringing the tax-evaders to book is concerned 1 welcome it
and wish that it may achieve its object.

Mr. Krishna Chandra Sharma: I welcome this measure because it will bring
revenue to the Government as well as it will do justice to the people. As the-
Honourable the Finance Member said in his Budget speech, there is quite a large-
number of people who have amassed large amounts of wealth. During the war
wealth could be amassed at the cost of the people. What happened was that.
anti-sogial activities were in their full swing—there were blackmarketeers,
profiteers, and tax evaders. The result of their activities was that they starved
the people; they would not let food pass to the mouth of the starving child, and:
they would not let the medicine go to the ailing man. And yet strange it is that
the Central Government is required to see that there is a prima facis case for:
investigation by the commission against the person who has been responsible for
the misery of our people, who has been instrumental in bringing sbout & state of
inflation in the country. If an offence is committed against an individual, a sub-
Inspector—semi educated of course—is competent to investigate that case, chal-:
lan him, and the result would be that the criminal would be even hanged. But
these people who have been responsible for many deaths, who have been
responsible for the misery of our people, and wko have been responsible for such
deeds which only & demoralized inhuman being could commit—these people are
required to be brought to justice only after the Central Government is satisfied
that there is a primc facie case for investigation by the Commission.
It is such a safeguard which in  law is given to the judges,.
or to the public servants for offences committel in the course
of their public duty. I do not wunderstand why there should exist &
soft corner for such people. Any how though much harder measures.
ought to have been taken against such people, and though six years have passed
and Government had not taken any action and they allowed evasion of the tax,.
let the new Government redeem the past and take steps to bring in the revenue.
One thing I feel that a perusal of these sections of the law would not encourage
the belief that anything substantial is likely to be done. All through the long
history of our Government the people as such have been reluctant in paying taxes
to that Government. There was a moral basis for that attitude, and it was this.
that people did not like the Government. So-they did not like to supply them the
wherewithal to carry on the administration. That mentality still persists and.
with that mentality it is difficult to rely upon people coming and giving informa-
tion and helping the Government and making it possible to have more revenue by
payment of taxes. The second difficultv is. as mv friend Mr. Bhargava pointed.
out, that six Iong vears have passed. Much of the relevant evidence would not.
be possible to be placed before the Commission, and in absence of relevant and’
reliable evidence it would be imvossible to bring the people to justice. The third:
point is that there is no procedure about investication and it is not made clear
as to what would be the machinerv throuch which the Commission would get
hold of the guilty amd how it would bring in the relevant evidence. This is
a measure which would bring in a new pavehologv to hear unon the future conduct
of the peovle and as such a new turn in the mentalitv of the peonle would be
possible. The old wavs of behaving are to he chanced and as thineg have:

gt:;zed it is their duty to pay the taxes and I think things would be much
r. '
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Shri Sri Prakasa: Before I begin my tirade or my tale of woe, just as you
may like 10 call 1t, 1 should like to put myself right with my honourabie friend,
the Finance Member. We in the United Provinces know him as a good man and
a great genticman, greatly loved and respected by all who know him, and I
should be sorry indeed if by anything I said when speaking previously on an
allied Bill of his, I have hurt him in any way.

I will confess that L felt greatly irritated when I suspected .t»hat my honourable
friend thought that all those who were not of his way of thinking, were persona.lly
interested. An arugment like that, I felt, cuts both ways and the other side
could retort by saying that all those who supported him were also interested in
another way. 1 am sorry I got excited and did not put my thougl_lts. in proper
language. 1 was anxious to explain to him and to the House, that it is only the
persons who are interested, namely those who are concerned, who can tell others
where the shoe pinches and therefore they can help others to lead Government
aright and help them to take proper decisions.

Therefore, Sir, we must not always be afraid of any ‘howl’ that we may
find being raised against our own proposals. We ought to ask the persons who
are raising that how] as to how they are feeling and why they are howling. Then
it would be possible to know exactly what the cause of the pain is that is making
them cry; and it would then be the statesman’s duty to try and find out the
remedy for the pain.

It was unfortunate, Sir, that my honourable friend used the word ‘‘blood-
sucker”’ for those against whom he was raising his voice. It is an unfortunate
fact that members of one profession regard the members of another profession as
blood-suckers. The lawyers thinks that the doctor is a blood-sucker. The banker
certainly regards the lawyer as a blood-sucker: the lawyer in his turn may regard
the zamindar as a blood-sucker and the zamindar certainly regards the Govern-
ment servant as a blood-sucker.

The Honourable Mr. Liaquat Ali Khan: I think the tax evaders also regard the
tax-collector as a blood-sucker! ~

Shri Sri Prakasa: The tax-evader and the tax-collector regard each other as
blood-suckers. Therefore in society everyone regards everyone else as a blood-
sucker for it is pleasing to receive and unpleasant to give. It is best that we in
this House and in all public concerns, regarded each other as being moved by
good motives and capable of taking detached views. That is all I wanted to
express that day and I was anxious to express this on the floor of the House.
E-do hope my honourable friend will forget the incident.

_Maulana Zafar Ali Khan (East Central Punjab: Muhammadan): Just as you
said you are the representatives of the Muslim League!

Shri Sri Prakasa: Thg Muslims themselves approved of me by putting me on
the Board.

Maulana Zafar Ali Khan: Still, the Muslims never say that the Hindus are
blood-suckers as the Hindus may say.

Shri 8ri Prakasa: Coming to this Act, I feel that it ie a futile Act. It will
serve no purpose and only add to the public expense. As I read the Act, I
feel that the income-tax officers had all the powers thas my honourable friend
desires to give to the Commission; and if the income-tax officers failed the
Commission cannot succeed. Let us see, to begin with, clause 3 of the Bill.
The Government seeks to establish a Commission. Who will be the members
of this Commission? Will they be superannuated gentlemen. who are anxious
to have jobs and who are not able to eet them? Ts mv honourable friend and
is Government going to oblige these people by giving them sinecures Then
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Clause 3(a) says thut the Commission will investigate various things. I should

like to know if income-tax officers themselves were not emgo_wered to carry on

the investigations that the Commission will now be authorised to do. I have

a feeling that the income-tax officers being on the spot had more knowledge and

more powers than the Commission can ever have.

Sir, in clause 4 (1) it is said that the Chairman of this Commission will be a
judge of the High Court. I am not very enamoured of “High Courts nor the
judges that sit in them; and if I am not mistaken his Department is not always
nappy when a retired High Court judge takes up the brief on behalf of persons
whoin the department suspects of having evaded tax. If the departinent itgeli
is very often suspicious of ex-High Court judges, I do not know how a High
Court judge sitting in a commission like this will carry the status and the
confidence that a person in that position should.

Mr, Krishna Chandra Sharma: What better substitute would the Honcurable
Member suggest? :

Shri Sri Prakasa: You and I.

I come to clause 5 (1). This is a particularly annoying section, because
it is so one-sided. I should like the Honourable Member, if he really means
business, a'so to try to catch all those persons in his service and in his depart-
ment who have actively condoned and connived at and even helped in the
evasion of the tax., They are not within the purview of this Bill. Govern-
ment wil) never investigate intc the conduct of its servants, and if we in this
House have ever the temerity to say that there is any corruption in any branch
of the public services, Honourabie Members of Government get up and with
righteous indignation tell us that it is most improper to make such sweeping
allegations against responsible and hard-working officers of the State. But
when they make such sweeping remarks against society as a who'e and regard
a class of persons-as being criminals, our mouths are ghut and we are not
expected to reply back and say that it is most improper to make such unfoun-
ded remarks against any members of society. T can say this, that cn crime
from petty larceny to tax evasion can take p'ace in our country, unless some-
oue counected wiith the Government has pre-knowledge of the fact and is an
active accessory before the act.

v

Tet us look into the powers that the Bill seeks to give to the Commission.
As T have already said, the Income tax Officers at the present moment have
all the powers of investigation. The Government will first of all find out if
there is a prima Jacie case. If the Government is convinced that there is a
prima facie case, why cannot it take action directly? Why need it then go to
another Commission to investigate further? When the Government itself is
convinced, it has all the parapherna'ia of power, of authority and of law to do
thel needful. I therefore think that a Commission like that is perfectly
useless. :

In clause 5 (2) the Commission is given the power to rope in those whom
it may begin to suspect in the course of its investigation. The income tax
officer at the present moment can do that himself. The Commission has the
right of taking evidence on oath. Perhaps the Income tax Officers have not
got that right but that is not much of a right, as the history of oath-taking in
courts of law fully proves. .

Clause 6 (2) gives the commission the right to examine various accounts.
Income tax Officers themselves are fully authorised to examine these accounts

and when they feel irritated with any assessee, they examine them with a
vengeance.
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The Commission has under clause 7 (1) the right to regulate its own pro-
cedure. The Tncome-tax Officers have also been regulating their own proce-
dure, and we all know how assessees can be summoned at one O’clock on a hot
.day and made to stand outside the office, perhaps with folded hands, till it
pleases the Income:tax Officer to listen to him. He has been regulating his
own procedure so far and I do not see how the Commission is going to do
better. I do not real'y know whether my Honourable friend himsell had had
any direct experience of any Income-tax Officer. Perhaps his agents have
done all the work for him. But the Income-tux Officers,when they are in an
.angry mood, do summou up anybody they please and require his personal at-
“tendance with cheque books and so on. I have had my own experience as &
result of some questions in the Assembly when the Income-tax Officer got irriga-
ted and gave me no end of trouble. It was my good fortune that he had to eat
his humble pie himself in the end and I came cut free: but there is no doubt
that I had to attend his office with cheque books and explain this avd that
item. Later on he was good enough to confess to me that all that was due to

my questions in the Assembly. :

. What I fear is that under Section 7(2) in the application of the principles
of natural justice this Commission may want to justify itself; and when it
-cannot catch bigwigs—and Mr. Griffiths with all his experience says in his
note of dissent that the bigwigs will not be caught—then they will have to
justify their existence by catching the innocent. I see in my own province
the anti-corruption department at work, and they are also justifying their
existence by getting hold of persons who are innocent or who are much less
guilty than others whom they cannot catch. Whatever liars may say, I regard
the existing svster: of law as the worst gift of the British connection with
india. The whole system is for the rich. If it were not so, hundreds and
thousands of rich men would be in jail; but all the persons who' go to jail,
except wher a political movement is on, are a!l poor; and all the jail reguia-
tions are such that they are meant only for the poor. The standard of food,
clothing and housing are all for the poor and if vou ask the Jurist or the politi-
cal scientist, he will tell you that it is quite enough for the class ¢f persons
that go to jail. It is assumed from the start that it is only the poor that will
go to jail. Therefore I save that feeling that in this case also as in other
cases, the story wiil be repeated und the small offenders, if they are offenders,
and the innocent will be roped in and the bigwigs if any will escape.

Then there is the question of evidence. It is a sad fact to confess, but I
know plenty of people are always available to give evidence of a sort you want.
When all the horrors of the 1942 regime were taking place, people were so
afraid that they would not say anything and they yielded to all the threats te
which they were subjected by the officers. Now, when they find that the
Government itself is anixous to catch what may be caled ‘war criminals’ of
those days, pienty of people who might have had nothing to do with the tran-
sactions, are ready to give evidence of any sort liked and wanted by Authority.
As soon as this Commission sits and as soon as this Commission asks for evi-
dence from particuiur individuals, then they would be willing to please the Gov-
ernment in power by giving the evidence of the sort it wants. The prescribed
procedure itself leave no room for doubt that the Government has made up
its mind a’ready, that certain persons are offenders. It should not be difficult
for it to find persons to bear witness against them.

What I am surprised at is this: why does not this Government, when it
has evidence that certain persons are criminals or offenders have evaded the
payment of tax, why does it not straightway punish the Income-tax officers
of those places and ask them: ‘‘How is it that these people save escaped;
why did they escape; why did you not examine their books; why have you not
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oaught them?’’ That is a straight question that I should ask. But I am.
surprised why the Government does not ask the question of its officials though
it has evidence that the people within the jurisidiction of .those officers had.

committee those offences. And why does it need a Commission with a super-
annuated High Court Judge as its Chairman to find things out for it?
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Another power that this Commission has got under clause 8 (1) is that it
can open up cases up to December 81, 1938. The present law, as it stands,
gives power to the income-tax officers for opening up cases for six or seven
years back. This gives another year. If the Honourable Member was only
anxious to put down his target date to January 1, 1989, he could have got it
done by a simple amendment to the Income-tax Act enabling the pushing of
the date & little backwards. He has not done so. Then the Government has
taken dh to itself the power of making rules, in the last clause of this Bill. I am-
always afraid of the rule-making power that Government reserves to itself in
almost every law. The Defence of India Act clear'y shows how the rules
made thereunder were more terrible than the Act itself. I do not know what
these rules will be. They will never come before the House. They will work
a8 a part of the Act and the law, and I do not know what the result will be.

But as a simple taxpayer and a simple man in the street, my straight ques-
gion to my honourable friend and his Government is this: ‘‘what will they do
with the money?’’ It is not enough to say that & state should have a share
in the protits tbat individuals make. The state should also be able to tell the
individual as to how it is going to utilise the money. If it is only going to uti-
lise the money for increasing more and more of the departments of state,
making its services more and more attractive, killing out non-official effor$,
controlling everything, if it is going to hand over all our money to the army,
then, Sir, I am for the tax evader and not for the tax gatherer. I think that as
things are in India the money in private hands can be got hold of for the publie
good far more easily than which it is in the Government. The man with money
is expected to build temples and mosques, dharmsalas and sarais, dig tanks
and wells for the public good, plant trees and so on. The ancient Sanskrit

injuction, miakes it incumbent on the rich to construct; Vapi-lup-itadaganam
Devalaya-Kujanmanam.

And T ask: does the Government fulfil any of these functions. If it did, T
would be glad to give that Government much more than I have to give in
taxes—though my family has to pay a heavy tax as it is. But I know that
@Government will not do any of the social services. It will only help itself.

As such I feel that money in private hands does more public good than money
in Government hands.

There is a provision further about good faith; it exempts from liability
any members of the Commission or Government supposed to be active in good
faith. This good faith may meah anything. In good faith, General Dyer
Killed a lot of people—innocent people they were—at Jalianwalabagh. Anything
that a Government servant does is in good faith. I have not much faith in
this good faith. I therefore feel, Sir, that unless Govgmment. is able to assure
us that it is going to use the extra money that it will get for public good I
for one would not be inclined to support this measure.

The Government of India has so long been a mere police government.
It is not now able even to fufil its original functions of a police government—
let alone its attempting to fulfi! the other functions of state. T do hope that
my criticiems will be taken in the light in which they have been msde and that
the Honourab'e the Finance Member when he gets up to reply, will be able
to assure us that all the money that he can get through the means of this
Bill wil! be spent for public good and public good alone.
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Some Honourable Members: Sir, the question may be put.

Dr. Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): I want to say a few words. I will take only two minutes. I’
want to say farewell to Mr. Griffiths.

_Mr. Deputy President: If the Honourable Member will take only two-
minutes then I have no objection.

_ Sreejut Rohini Kumar Chaudhuri: I want to speak, Sir. I will take three
minutes..

Mr. Deputy President: Dr. Zia Uddin Ahmad.

Dr. Zia Uddin Ahmad: Sir, with your permission I would like to offer -
my hearty good wishes and welfare to Mr. Griffiths whose life in the Assembly -
is now coming to an end in five minutes. I remember his first speech when
he joined the Assembly in 1935 on Midnapore and Dacca. All the time I.
have been associated with him, I admired his views and I admired his -
mathematical grasp of every problem. His speeches were very refreshing and:
he always brought new points of view in every subject on which he spoke.
EBven in this particular Bill his note of dissent I thought was a very import-
8ant one, it would have added to the efficiency of the Enquiry Committee. IX.
assure him that our wishes will always be with him. :

(The eyes and the heart of Ahmad are with you that you may not consider-

that you are going alone).
1 wish that he will have good rest when he goes home and remember his .

friends in India as Hafiz said:.

(When you sit with your new friends and drink remember your old friends-
with whom you have been drinking before.)

I assure him that we will all miss him in this House.

Mr. Deputy President: Mr. Rohini Kumer Chaudhuri. The Honourable-
Member should take three minutes only.

Sreejut Rohini Kumar Ohaudhuri (Assam Valley: Non-Muhamimadan):
Mr. Deputy President, Sir, learning from the experience of my Honourable
friend Mr. Sri Prakasa I wish to say at the very outset that I am not liable
to any assessment of income-tax of any kind. I hope, Sir, the authorities
concerned will take judicial notice of what I am saying because according to-
law judicial notice can be taken of the proceedings of the Legislative Assembly.
And I would advise my friends and my followers of the small sub-party which .
I lead here, namely, my back-benchers’ party, that they should also follow
the example which I am now setting and make their own statements in the
line in which I am making in order to safeguard themselves against future-
harassment from the income-tax gatherer. ’

Sir, no Commissions, very few Commissions—I’arniumentary Commissione -
or other Commissions—which have formerly visited India or which were formed
in India, have ever visited Assam, and I respectfully beg of the Commission-
which is now going to be formed under this Act not to wisit my province.
Even if they are inclined to visit any part of my province, let them go out
to the tea plantations which are owned by my European friends. There they
will be treated to dances and dinner parties and if the commission is satis--
fied with getting them. so far so good. They will get relieved from the pay-
ment of income-tax and I can go to them the next day and collect some -
subscription for charitable institutions. Dinners and dances are daily occur-.
Tences in the tea estates and if a few more take place in honour of these.-
commissions, nobody should mind them.

Sir, it must not be understood that I am criticising the Bill. Not at all.
I welcome it in this way. The more checkers there are in railways, the less-

-
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chance there is of ticketless travel, because if you have got to pay sorpeth’mg
to every ticket checker all along the line you find at the end of the journey
that it would have been much better and cheaper if you had paid the fare
and bought the ticket. Similarly if you start paying the examiner of accoun’s,
then the Income-tax officer, then the Assistant Commissioner and then the
Commissioner of Income-tax and then on top of this, you pay each
and every member of this conunission. then very little will be gained even
by black marketing. TFor that I weleome the formation of this commisgion.
I am speaking with a great deal of diffidence. Whatever I say is never
nuticed by my Honourable friend the Finance Member. I have spoken to
him about share of petrol duties. about the share of the export duties on tea.
I have spoken to him and protested against double taxation of betelnuts in
Ty Province. He has never said a word about all that and now I do not say
anything more about it. ' '

Mr. Deputy President: Your threec minutes are over.

“Sreefut Rohini Kumar Chaudhuri: Just one minute: more. Please do not
-grudge to give time. I am going away tomorrow. This is practically my swan
song. After the sense.,of frustration which- I have, I do not think my pro-
vince will send me back again kere. My friends the Honourable Member of
the House in the beginning took a little interest.  After some time they
icok at the display of colour in the visitors galleries. My Honourable friends
Mr. Gadgil and Mr. Ayyangar look at the worried faces of their friends in the
Press Gallery. Others look towards different galleries and so I do not feel
encouraged in making spceches. Although it is not relevant. once more may
I ask the Honourable the Finance Member to consider about the poor case
of Assam in regard to different matters and may I also ask him again not to
send this commmission there. It is no use sending this commission and incur-
ring unnecessary expenditure because: there will not be much of big hunting

there.

The Honourable Mr. Liaquat Ali Khan: Sir, my Honourable friend, Mr.
Rohini Kumar Chaudhuri has made an appeal to me not to send this com-
mission to Assam. Here is a sporting offer. If my Honourable friend would
undertake that all the tax evaders of his province would pay their legitimnate
-dues before the commission reaches Assam, I shall not send the commission

there :
Mr. Rohini Kumar Ohaudhuri: What would.be my commission ?

The Honourable Mr. Liaqudt Ali Khan: My Honourable friend asks what
would be his commission. I would say the reward of the virtuous is in
“heaven, '

T am indeed grateful to my Honourable friend Mr. Sri Prakasa for his
5 py Dhendsome complaints and for all that he has said. I can assure
’ him that as-far as I am_concerned whatever is said on the floor

of the House is left within this Chamber. I never carry it away with me.

So, therefore, I have as much regard for my Honourable friend as I ever had

before. Sir, I would not be guilty of accusing Mr. Sri Prakasa that he was
<gn interested party in this particular matter. All that I would say is that

he has been very much in touch with the interested persons and has put
~their case most forcefully before the Honourable Members of this House. He
has told us that it is futile to have this commission. He said—why do you
~eall them criminals. I never said that they were criminals in the sense in

L J
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which that word is interpreted by ordinary people: 1 said that they were
social cruminals and 1 stul submt that ail suose who really are guity of
social crimes agaiust the State are worse than real eriminals. My Honour-

able friends have said that in the past “Indiuns evaded paying taxes because -
they did not have confidence in the Government. That indeed would be &
very charitable interpretation to place on the ingenuity of tax evaders but

there may be, 1 ara qute willing to accept, some people who thougnt that
if they would pay theiwr legjtimate dues to the Government in the oiden days
they would be neiping Briusn inperiausm but today tnere is no Justincaiion for
thinking so and. let those patriots wno evaded taxes in the past because they

did not waut .to pay into tae cotfers of the Goveihment of tfie "tie, thinking
that the mouey would be ‘used for the purposes of strengthen'ng the hold of
British imperialism jn this country, now come forward and pay all that they owe-
to the State aund 1 can assure you that if any oné cowcs forwuid and pays
his due aud satisfies the Goverument that he has paid all that was legitimately
due from him, tie Government would not be vindictive but would welcome that
as a gesture of friendliness towards the State. Sir, my Honourable friend 'says
that the Commission will inquire into the conduct or into the cases of tax
evaders. But what about the officers of the Income-tax Department? I .think
that the investigation of the -cases of the tax evaders would indeed be 8n investi-

gation into the action of the Income-tax Department officers and for that pur-
pose alsa I think that the appointment of an independent Commiss'on would
be useful. I hope that the Commission would submit their report to the. Gov-

ernment- with regard to the activities of the officers of the Department as well

as in connection with those cases that would come to- the notice of the
investigating Commiss‘on. My Honourable friend said that people in this

country are in the habit of coming forward and giving false evidence. I do
not believe that generally it can be said to be true of the Indian character.

I do not agree with my Honourable friend with the assertion that he has made.

It is possible that people may hdve given evidence in the past due to fear of

the authorities or the powers that be. But in this case I do not want any

one to come forward and tender false evidence. I do ask, however, everyone

to come forward and give true eviderce before this Commission. - T can assure

my Honourable friends that we do not want fa'se evidence. We want correct

evidence and true evidence. T cannot subseribe to the view of my Honour-

able friend Mr. Sri Prakesa that it is. the hab’t of Tndians generally to corme

forward and give false evidence. T

- Shri Sri Prakasa: I did not sav that. T said that there' are some persons
who can always be found to give evidence of the sort that is wanted. I never
said that we people generally are liars: how could T say that?

The Honourable Mr, Liaquat Ali Khan: I am glad to hear that, but I want
to assure him that-I do not want anvbody to come forward and give false
evidence and the investigating Commissien, I think, wouid be the last body
to force anyone to come forward and give false evidence before it. '

There was another -question .that was- asked by mv Honourable friend Mr.
8ri Prakasa. Fe said whaot would the Government Ao with the money that
that thev would eet? The TTanourable. Member ic aware and the Members of
tho Honse are aware what the (loverament does with the menev. AN the
rronngale for exmenditiure ara nlardd hafara the Honnurahla Mambers of this
House and no ammmi, spent by the Government untess this: Fouse has smne-
tioned that expenditure. . ) N

o
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Shri Sri Prakasa: Not with respect to the army.

The Honourable Mr, Liaquat Ali Khan: Even with regard to the army that
-is the case. 1 did not see my Honourable friend moving cuts in the army
oxpenditure aud saywug that it was uuuecessary. ‘Lherefore, all the expendi-
.ture of the Governmeut comes under the scrutiny of the Honourable Members
~of this House and 1 feel that it would certainly not be the policy of the pre-
.sent Government to ignore any particular decision of the House with regard %o
she outting down of any item of expenditure in the budget.

My Honourable friend Mr. Bhargava made a very long speech. He hed
-doubts about oue or two points. Being a very able lawyer, he scrutinised the
. provisions of this Bill with too much suspicion, if I may say so, because lawyers
are always suspicious of the provisions of any Act. Unless they are suspicious
-of the provisions of the Act, they would not be able to plead cases in & courd
-of law. 1 can assure him that T have made sure with the assistance of our
‘legal advisers that there is nothing wrong with any of the provisions of thie
Bill legally.

Now, before I close, I would like to say how 'sorry we are that My,
-Qriffiths, the first European Leader of the Opposition in the history of India,
is shortly leaving us. We have always listened to him with great attention
-and with very great interest. Even before 1 came into the House, I used #o
hear with great interest my Honourable friend Mr. Griffiths speak from one
-of the Visitors Galleries. He has spent many years in this country and I
“have no doubt that his aim has been to serve the interests of India. I hope
that when he gues back to his country he will continue to see that the real
“interests of 1ndia are advanced. Sir, I wish him the best of luck and I have
*no doubt the whole House would wish him God-speed.

Mr. Deputy President: Before putting the question, I would like to asso-
. ciate myselt from the Chair with everything that has been said by the Honour-
able the Finance Member about Mr. Griffiths. I was present in the House
when he made his first speech which was so impressive that Maulana Shaukat
Ali, whom he had attacked, could not help going to him and admiring him.
He said that Mr. Grifiths had criticised him and fought against him and he
‘{iked the fighting men. He also said that Mr. Griffiths was such a small man
that he could put him in his pocket but he was quite strong to fight with him
so far as speech goes. I remember all that. I repeat that I associate myself
from the Chair with all that has been said by the Finance Member and I wish

“him God-speed.

The question is:

*“That the Bill to provide for an investigation into matters relating %o taxation om
-income, as reported by the Belect Committee, be taken into consideration.*

The motion was adopted.

[

Mr. P. J. Grifiths: Sir, May I just, although there is no procedure of the
House which allows me to do so, express myv very deep sense of gratitude
for all very kind things that vou and others have said about me. T ean only
‘say that during the last 12 years that I have been a Member of this House I
have tried my host to ndvance the intereste ~f India. TIn return T have received
‘friendship of a kind which I could not have expected which has meant a great
denl to me. I thank you and the Memhers of the House once aga'n.

. The Honourable Mr. Liaquat Al Xhan: I do not think any Honourable
Member is going %0 move amendment.
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-Mr. Deputy President: If no Honourable Member is moving any amend-
ament, then | can fiush the Bill just now. That will save lot of time; other-
avise we will have to sit late tomorrow.

The question is:

“That clauses 2 to 10 stand part of the Bill.”

The motion was adopted.

Clauses 2 to 10 were added to the Bill.

Clause 1 was added to the Bill.

‘The Title and the Preamble were added to the Bill.
“The Honourable Mr. Liaquat Ali Khan: Sir, I move:
«“That the Bill, as amended, be paseed.”

Mz. Deputy President: The question is:

“That the Bill, as amended, be passed.”

The motion was adopﬁed.

The Assembly then adjourned till Eleven of the Clock, on Saturday the
1%th April, 1947,
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